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LEGISLATIVE ASSEMBLY.
Friday, 23rd January, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. :

MEMBERS SWORN :

Sir Geoffrey Clarke, Kr., C.8.I., O.B.E., M.L.A. ' (Director-General
o: Posts and Telegraphs) and Mr. Andrew Gourlay Clow, M.L.A. (Indus-
tries Department: Nominated Official).

QUESTIONS AND ANSWERS.

Cost or DELHI AND SiMra Srssions oF THE CeNTRAL LEGISLATURE.

59. *Mr. Gaya Prasad 8ingh: With reference to starred question
No. 620 of the 8th MarcR® 1024, regarding the autumn session of the
Central Legislature, will the Government be pleased to give detailed in-
formation on the following points separately for both Houses:

(a) The total cost of holding the last session at Delhi; and the cost
of holding the last two scssions in Simla separately;

(b) The total expenditure incurred in the Delhi session on account
of (i) haulage of motor cars, etc., and (ii) conveyance allow-
ance paid to Members.

Mr. L. Graham: A detailed statement ie laid on the table to which is
appended an estimate of the cost which would have been incurred if the
two Simla sessions in question had been held in Delhi. The Honourable
Member will observe that the holding of the May-June and September
sessions in Delhi would have involved excess expenditure of approximately
Rs. 84,600 and Rs. 49,000, respectively. ’ '

Statement.
Counncil of Legislative
State, | Assembly, Total.
1, Delhs Session, 1924, Rs. a. P. Rs, A. P, Rs. A. p.
1. Travelling allowance of Members 22,983 14 0| 47,956 8 0| 70,940 6 0
2. Daily allowance of Members . 41,860 0 0 [1,85,696 0 O [1,77,666 0 0
8. Haulago of motor cars, etc. 16,706 14 0| 32672 9 0| 49,869 7 0
4. Conveyance sllowance . 2794 14 0| 18,701 8 0| 21,586 1 0
Total 83,836 10 0 [2,36116 4 0 [3,10,850 14 0
II. Simla Seseson, May-June, 1924.
1. Travelling allowance of Members . 18,216 8 0 | 48,774 7 0| 64900 15 0
2. Daily allowance of Members 10,960 0 O | 35620 0 0| 46,680 0 0
Total :9,176 8 0| 82,894 7 0 [L11,570 15 ©
II1. Simla 8+sstion, September, 1924,
1. Travelling allowance of Members . 22,935 11 0| 51,143 9 0| 73279 4 0
2. Daily sllowance of Mcmbers 16,740 0 0 | 54800 0 O | 71,640 0 ©
Total ,l E8,876 11 0 {1,05,943 9 0 [1,44819 4 0
99 ) A
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APPENDIX.

Statement showing expenditure that would have been incurred on t of the 7
of May-{:lne and September, 198}, respectively, had they been held in Delhi instead-
of in Simla.

I.—May-June Session, 192}.

.

Council of Legislative

Btate, Assembly, Total.

Re. A, P, Re. A, r Rs. 4, P

1. Travelling Allowance of Members . .| 15790 14 0] 85231 14 O | 51,022 12 0
2. Daily Allowauce of Members ' .1 10960 0 0| 35620 0O O | 46,680 0 ©
8. Haulage of motor cars . . . .| 12,627 4 0| 27,247 6 0| 0987410 0O
4. Conveyance Allowance . . . .| 1,787 8 0 6942 8 0 8730 0 0
Total « | 41,188 10. 0 ‘1,05,041 12 0 Il,-tﬁ,?.(]? 6 0
i
II.—September Session, 1984.
Council of ialative
— State, If.g.mbly. - Total.
Rs. A, P Re. a. P Re., .
1. Travelling Allowance of Members . .| 20,000 2 0| 41,281 6 0| 61,200 8
2, Daily Allowance of Members . .| 16740 0 0| 54800 0 O | 71,640 O

8. Haulage of motor cars . . .

4, Conveyanco o . . . . .| 2747 8 0, 10666 0 0| 18,412 8

P
0
0
15,198 0 o[ 82,686 14 0| 47879 14 ©
0
0

Total .| 54089 10 0 159423 4 0 [1,94122 14
]

.

‘tateraent showing excess expenditure that would have been incurred on account of
the above two srasions reapectively, had they been held in Delhi instead of in Simla.

May-June Session, 192).

Expenditure that would have been incurred if the session bad
been held in Delhi . . . . . . . 148,207 8 0

sxpenditure actually incurred for the session . . . 111,670 16 0

Ra. A, P,

Excess that would have been incurred if the session had been
held in Delhi . . . . - . . 84686 7 0

o September Session, 192}
; Rs. 4, p,
Expenditare that would have been incurred if the session had
been held in Delbi . . . « - e . . 1,084,122 14 0

Expenditure actually incurred for the session . . .1,44819 4 0

Excess that would have boen incurred if the scssion had been
held in Delhi . " . . . . . . . “9,303 10 0
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LocatioN of Troors AT MUZAPFARPUR.

60. *Mr, Gaya Prasad Singh: (¢) With reference to my starred
question No. 1692 of the 8th September 1124, regarding the location of
troops in Muzaffarpur, will the Government be pleased to state what were
the events which led to the location of troops there?

(b) Are Government aware that in reply to a question on this subject
in the Bihar and Orissa Legislative Council on the 20th August, 1924, it
was stated on behalf of the Local Government, us rensons for the lacation
of troops in Muzaffarpur, that “‘a factory was burnt down in a place called
Chautarwa. Another incident happened at Chauri Chaura’?

(¢) Are Governmment aware that the incident at Chautarwa, which is in
the District of Champaran, and not in Muzaffarpur, actually happened
after the troops had been located in Muzaffarpur; and that Chauri Chaura
is not in the Province of Bihar and Orissa at all?

Mr. E. Burdon: (a) Local disturbances and threats of local distur-
bances of a kind with which the police by themselves could not adequately
cope. '

(b) Yes.

(¢) According to the information in the possession of the Government
of India the answer to the first part of the question is in the negative. As
regakds the sccond part, the Government of ‘India, snd presumably the
Government of Bihar and Orissa also] know where Chauri Chaura is.

Carring our of Troors IN MUZAFFARPUR oOR IN THE TIRHUT
Division.

61. *Mr. Gaya Prasad Singh: (a) Is it not a fact that ever since the
dawn of British rule in this country, there was never any occasion for
troops to be called out in Muzaffarpur, or in the Tirhut Division from
elsewhere?

(b) If not, will the Government kindly slate when and where, and on
what occasions were troops reqmsltlom»d from outside the Tirhut Division?

Mr. E. Burdon: (a) and (b). As far as the Government of India are
aware troops have not been called out in the arcas mentioned in recent
vears preceding 1921,

QOolonel J. D. Orawford: Are the Government aware that the presence of
British troops in Muzaffarpur has given considerable satisfaction to most
of the people in North Rihar?

Mr. E. Burdon: I believe that is the case, Sir.

Location ofF Troors aT MuzaPFarrur.

62. *Mr. Gaya Prasad 8ingh: Will the Government be pleased to
give the date on which the troopg were first doapnh thed to Muzaffarpur;
and also the date on which it was deeided to retain the troops permanently
in that town, as well as to give the name of the Govemor who wag at
the head of the Province on the latter occasion?

Mr. E. Burdon: Troops were first despatched to Muzaffarpur on the 21st
November, 1921. The formal decision of the Government of India to
retain troops permsnently at Muzaffarpur was dated the 4th April, 1922,
on which date His Excellency 8ir Henry Wheeler was Governor of Bihar
and Orissa.

A2
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LocarioN oF Troors AT MUZAFFARPUR.

63. *Mr. Gaya Prasad Singh: Did the Government receive any
representation from the planters of the Tirhut Division asking for the
location of troops in Muzaffarpur? If so, will the Government be pleased
to lay s copy of it-on the table?

Mr. E. Burdon: The answer so far as the Government of India are
concerned is in the negative.

Liasiuiry oF tHE Bimar LieaT HorsE To QuiLL DISTURBANCES
in THE Tinrur Division,

64. *Mr. Gaya Prasad Singh: (a) Are the Government aware that
in reply to a question ‘“Had the Bikar Light Horse declared their in-
ability to quell disturbances in the Tirhut Division, if any?’’ asked in the
Bihar and Orissa Legislative Council on the 20th August, 1924, the Local
Government stated :—'*We have not approached them on the subject yet’'?

(b) Will the Government be pleased to state if the Bihar Light Horse
receive any sort of assistance, pecuniary or otherwise, from the Govern-
ment; and if so, what is it?

(c) Will the Government be pleased to lay on the table a copy of the
rules or regulations under which the Bihar Light Horse has been aljowed
to be formed; and the conditions under which they are liable to be called
out?

Mr. E. Burdon: (a) Yes.

(b) and (c). The Bihar Light Horse is a unit of the Auxiliary Force, and
the information which the Honourable Member desires to have regarding it
will be found in the ‘‘Regulations for the Auxiliary Force, India, 1921"", a
copy of which is in the Library of the Assembly.

Mr. President: Question No. 65 has been answered.*

CaritaTioN.Tax 18x BurMma.

66. *Mr. Gayas Prasad Singh: Will the Government be pleased
to state if any correspondence has passed within the last 8 years, between
the Burma Government, and the Government of India, on the subject of
the agitation against the Capitation tax in Burma? If so, what objection
the Government have to publishing the correspondence?

The Honourable Sir Basil Blackett: The reply to the first part of tho
question is in the affinnative. As the correspondence is confidential, I
regret that it cannot be published.

REvENUE REALISED PROM THE TEa INDUSTRY OF ASsaM,

67. *Mr. T. A. Ohalmers: What is the amount obtaimed in respect
of the year 1928 from the Toa Industry of the Province of Assam by the
Government of India in respect of:

(n) Export Duty on tea;
(b) Income-tax from tea concerns and tea planters salaries and
commisgions; and
(¢) Import Duty on tea boxes.
The Honourable Bir Basil Blackett: (a), (b) 'and (c). The inf ti
- ou (b) (c) e information

* On the 22nd January, 1925,
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REVENUE REALISED FROM THE TEA INDUSTRY IN INDIA,

68. *Mr. T. A. Ohalmers: What is the amount obtained in respeot
of the year 1923 from the Tea Industry in India by the Government of
India in respect of:

(a) Export Duty on tea;

(b) Income-tax from teca concerns and tea planters salaries and
commissions; and

(¢) Import Duty on tea boxes.

The Honourable Sir Basil Blackett: (a) The Honourable Member is
referred to the Accounts relating to the Sea-borne Trade and Navigation
of British India for the calendar year 1928.

(b) No figures are available.

(¢) The Honourable Member will be able to calculate this by referring
to the figures for value under the items ‘‘Tea chests entire or in sections’’
and ‘‘ Metals—Lead sheets for tea chests ' in the Monthly Accounts
relating to the Sea-borne Trade and Navigation of British India and by
taking the duty at 23 per cent. of the total value for January and February,
1928, and at 15 per cent. of the total value for March to December, 1923.

SupsTITUTION OF THFE PROVIDENT FUND SYSTEM FOR THE EXISTING
Prnston SysTEM.

69. *Mr. Harchandral Vishindas: Will Government be pleased to state:

(a) What action, if any, has been taken on the Resolution re substi-
tution of Provident Fund systern for existing Pension system
passed by the Council of State on 18th February 1924?

(b) If no action has yet been taken, when do Government proposa to
do the same?

The Honourable Sir Basgll Blackett: (a) and (b). The question is under
consideration.

CoNTEMPLATED CLosING OF THE PosT AND TrrLBGRATR OFFICE AT
BrLarur IN THE THana DisTrict.

70. *Mr. N. O. Kelkar: (a) Is it a fact that Government contemplate
the closing of the post and telegraph office at Belapur in the Thana
district? .

(b) Is it & fact that this office serves an area of about 90 square miles
snd a population of about 8,0007

(c) Is it a fact that the area served by this office is studded with salt
pans?

(d) If so, how will the requirements of the local population be satisfied

without a post and telegraph office? .

Bir Geoftrey Olarke: (a) As the combined post and telegraph office is
not self-supporting the question of olosing the telegraph branch and
reducing the status of the post office to a branch office has been under
consideration.

(b) and (c). Yes.

(d) The office will be continued as & combined office on

\ C | the local publip
furnishing the necessary guarantee against loss. o i
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GRANT OF A Mirirarny PeNsioN To SEroY (GANPATRAO PaMASHURAM
Mors oF THE 103rD ManraTHA INFANTRY.

71. *Mr. N. O. Kelkar: Is it a fact that Sepoy No. 49047, Ganpatrao
Parashuram More, of the 103rd Maratha Infantry, was wounded in actual
fighting in the year 1919? Is it also a fact that his left leg was amputated
in the Marine Lines Military Hospital at Bombay? Further, is it a fact
that his application for u military pension was rejected by Government? If
80, ar¢ Government prepared to give rodress or state full particulars which
in their opinion may justify such rejection?

Mr. E. Burdon: Scpoy Ganpatrao More was wounded in Waziristan
in December, 1919, in the right leg. His left leg was amputated in the
Marine Lines Military Hospital at Bombay, snd the medical board was
of opinion that the disability which necessitated the amputation of the
left leg was neither contracted on, attributable to, nor aggravated by field
service or military duty. The man’s application for a pension never came
before the Government of India, but the loeal military suthorities are now
reopening the case, and I will inform the Honourable Member of the
result a8 goon as possible.

Postar. ENpowMENT INSURANCE Pouicies.

72. *Mr. N. O. Kelkar: (a) Will Government state whether it is a fact
that the holders of postal insurunce policies are deferred inh point of the
actual payment of the endowment insurance amount for a period varying
from one to eleven months after the last due instalinent of premium is
paid?’

(b) If so, does not the menn loss to the policy-holder represent the
amount of interest at at least b per cent. for six months on the due amount,
that is to say Rs. 80 per thousand?

(c) Is it a fact that Government regard this as a negligible loss?

. (d) Will Government state reasons for this state of things? Is it a
fact that this state of things is unparalleled in the dealings of any other
insurance company?

The Honourable Sir Bhupendra Nath Mitra: (¢) Yes, except when the
endowment assurance becomes payable on the death of the insured.

(b), (c) and (d). The policy specifically provides for the pasyment of
the endowment assurance on the insured attaining a specified age or a$
his death; and the premia are calculated actuarially on the basis of this .
contract. There can, therefore, be no mean loss to the insured. A
similar arrangement is followed by many insyrance companies.

Rrrrsar oF A Passport 1o Dr. Subninpra Bosg, LecTvmrr v
THE STATE UNIVERSITY OP lowa,

73. *Mr. 0. Duraiswami Alyangar: (a) Has the attention of the Gov-
ernment becn drawn to an article in the Swarajya dated 1st October 1924
under the heading ‘‘Another Passport Scandal’'?

(b) Will the Government be pleased to state whether it is true that
Dr. Sudhindra Bose was not given a passport to return to India to see
his mother who was on her death bed?

»
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(c) Will the Government be pleased to state on what grounds a pass-
port was refused to him and whether the refusal was at the instance of

the Government of India?

The Honourable Sir Alexander Muddiman: 1 have already answered
this question yesterday.

RErusar, 10 GRANT PErM1ssION To MaHATMA GaNDHI 10 VvISIT KOHAT.

74. *Mr. O, Duraiswami Alyangar: (a) Is it.a fact that Mahatma
Gandhi was prohibited from paying a visit to Kohat where he intended to
bring about peace betwecn the Hindus and the Muhammadans?

(b) Will the Government be pleased to state on what grounds Mahatma
Gandhi was so prohibited?

Mr. E. Burdon: I have becn asked to reply to this on behalf of Mr.
Bray. (a) and (b). Mr. Gandhi was asked to defer his visit to a mere
opportune season for reswsons set forth in the correspondence between His
Excellency the Vicoroy and Mr. Gandhi which has been published in the
press. N

Mr. B. Das: Sir, is il not a fact that Govermment had no objection
to the visit of certain non-officiul leaders of this House to Kohats?

Mr. President: | am not awarc that Mr. Gandhi is a non-official leader
in this House.

Bexgal CRIMINAL Law AMENDMENT OrvINANCE, 1924,

75. *Mr. 0. Duraiswami Alyangar: (¢) Will the Government be
‘pleused to state if and when the (Government of Bengal mpplied to His
Excellency the Governor General to issue oo Ordinance now known as
Ordinance I of 1924°? _

(b) Will the Government be pleased to state whether the question of
promulgating the said Ordinance wus in contemplation during the mounth
of September 1924, when the Assembly was in session? If so, will the
Government be pleased to state why the said fact was not mentioned by
the Honourable the Home Member or Mr. Tonkinson who on behalf of the
Government opposed the Criminal Law Amendment (Repealing) Bill of

Doctor Gour?

The Honourable Sir Alexander Muddiman: («) The situation created
by the existence of revolationary conspiracics in Bengal and the measures
neccssary to deal with thom have occupied the special attention of the
Government of Bengnl and the Government of India since the grave
recrudescence of crimes of this character in 1923. T am not prepared to
enter into any greater detail on the- communications which passed and
which were necessarily of the most confidential character.

(b) The situation was still under examination when this House was in
session in September last. His Exccllency the Viceroy has already dealt
with the matter in a speech which was fully reported in the press and
I have nothing to add to that.

Mr. Chaman Lall: Is it a fact, 8ir, that in the original draft as prepared
by the Government of Bengal mention is made not only of ecrimes
anarchical hut also of crimes political?
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The Honourable Sir Alexandar Muddiman: I have already stated that I
am not prepared to make any further statement.

RErusar oF a Passrort To Dr. SupHinpra Bose, Lecrurer 1N THx
State Uxtversity oF Towa.

76. *Khan Bahadur Sarfaraz Hussdin Khan: (a) Has the attention of
Government been drawn to the letter published in the issue of the Forward

of the 8rd October 1924, page 8, under the heading ‘‘ Another Passport
Soandal *’? -

(b) If so, will the Government be pleased to state the facts of the
case, namely, whether Doctor Sudhindra Bose was refused a passport, as
referred tu in the letter, and if s0, under what circumstances?

The Honourable Sir Alexander Muddiman: I have alrcudy answered
thiz question yesterday.

Cramis AGAINST THE Gurrar INvian PeNinsvna Ramway vurineg
THE YEAus 1921, 1922 ano 1923,

77. *Ehan Bahadur Sarfaraz Hussain EKhan: With reference to the
reply of Government to unstarred question No. 808, in the last September
session of the Assembly regarding claims against the G. I. I’. Railway
during the years 1921, 1922 and 1928, will the Gavernment be pleased to

state if the inquiry has been completed and if completed to furnish the
information to the House? '

Mr. G. G. 8im: The substance of the information asked for in
Dr. Lohokare's question is given below:

The number of claims preferred was:

1921 .. 84,144
1922 ... 84,760
1928 .. 24,035
The total amounts paid in settlement of claims was:
Rs.
192122 ... .. 28,11,000
1922.28 ... ... 19,68,000
1028-2¢ ... ... 18,17,000

ProvisioN oF LaTriNes 1N Tamrp Crass Carrraems oNy TRE E, L
AND B, & N. W. RamLwavs,

78. *Khan Bahadur Barfarax Hussaln Khan: Will the Government be
pleased to state: :

(a) the total number of third class carriages on the E. I. Railway
and B. & N. W. Railway?

(b) whether they all are provided with latrines?

(c) if not, what is the number of carriages on each of the abave
lines which are not so provided?
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Mr. @. @. 8im: A statement giving the information ssked for by the
Honourable Member is placed on the table.

Statement showing the percentage of third class carriages on the Fast Indian and
Bengn! und North Western Railways provided with latrine accommodation on the

81st March 198}

F : Peroontage
Total Number Number not of thoae
g-r £ rovidid provided rovided
Baiway. ?{"i‘;’d lcls?!s  with latrine | with Intrine | with latrine
s sroommods: | amoommod mod
Bges. tion. tion tion to total
number.
Eaat Indian 1,018 574 444 564
Bengal and North-Western . . 80 801 589 346

Poricy witn rEGamrp To THE RrstoraTioN of THE (ForLd STANDARD.

79. *Ehan Bahadur Sarfaraz Hussain Khan: (a) Is it a fact that the
Under Secretary of State for India made the following statement in May,
1924: “‘while effective restoration of the gold standard was the objective
of (Government policy, economic conditions throughout the world had not
yet reached the degree of normality, which would justify at present an
attempt to stabilise the gold value of the rupee’’?

(b) If so, will the Government be pleased to give at least a rough
idea of the time when we can expect that the policy of Government with
regard to the effective restoration of the gold standard will be given
effect to?

The Honourable Sir Basil Blackett: I would refer the Honourable
Member to the speech which I made yesterday, and if that does not satisfy
him, to the speeches which I shall presumably have to make to-day. This
;na“;&romay be taken as covering also the Honourable Member’'s question

o. . -

Provision oF WaTer Tars aT Stations ox THE E. I. oxD B. axp
N. W, RairLwavys.

80. *Khan Bahadur Sarfaraz Hussain Khan: (a) What is the number
of stations on the East Indian Railway and B. & N. W. Railway?

(b) What is the number at which water taps are provided?

- (6) What is the number at which watermen are employed ?

Mr. @. @. 8im: The numbers are:
(¢) East Indian Railway, 481.
Bengsal and North-Western Railway, 889.
(b) East Indian Railway, 68.
Bengal and North-Western Railway, 78. ’
(c) East Indian Railway, 840.
Bengal and North-Western Railway, 118,
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Harpsuirs oF INDIAN LaBounErRs IN BunrMma.

81. *Khan Bahadur Sarfaraz Hussain Khan: With reference to the
Government reply to unstarred question No. 333, in the last September
gession of the Assembly with regard to hardships of Indian labourers in
Burma, will the Government be pleased (@) to state if they have received
the report from the Government of Burma? (b) if they have received the
report, will they please lay it on the table?

The Honourable Sir Bhupendra Nath Mitra: The Government of Burma
have reported that they are placing un officer on special duty with a view
to the examination of the question of establishing an agency for the collection
of information reluting to labour conditions. Until reliable statistical
information is available, the Local Government are not prepared to publish
sghatqments of the kind suggested in the question asked in the September

ession.

RrcistraTioN oF CorroN GIxNixe axp Pressineg Facrorivs,
82. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state:

(@) the number of cotton ginning and pressing factories in India,
(b) the number of them which have been registored?

Mr. G. @. 8im: (a) The number of cotton ginning, cleaning and pressing
factories, subject to the Indian Fuactories Act, at work during the calendar
year 1923, wus 1,683. Information us to the number of such factories not
subject to the Factories Act is not available.

(b) The nature of the registration which the Honourable Member has
in mind is not understood.

Cost oF 1NcrEASED EMorvmexts 1o THe INpiax Civin Skwvier, xre,
83. *Khan Bahadur Sarfarax Hussain Khan: () Will the Govern-

ment be pleased to state if the increase of emoluments to the Indian Civil
Service, Indian Volice Service, Indian Educational Service, British officers
of Indian Army and British troops comes up to £2,540,000?

(b) If the figure quoted is not correct, what is the correct figure?

The Honourable Sir Basil Blackett: I understand from inquiries made
by me fromn the Honourable Member that his question relates to the cost
of the recommendations of the Lee Commission in respect of certain ser-
vices, though if that is &0 [ do not understand his reference to British
officers of the Indian Army and British troops. An estimate of the cost of
the recommendations of the Lec Commission will be found in Appendix VII
at the end of their Report.

Fastery BexGar Ramway Timixes,

84. *Khan Bahadur Barfaraz Hussain Ehan: (a) Has the attention of
Government been drawn to the letter under the heading ‘‘ Eastern Bengal
Timings ' published in the issue of the Btateaman of the 7th October 1924,
page 8?7 .

(b) If so, will they please state if the statements made, are correct?

(¢) Tf correct, will they plesse issue instructions to the authorities con-
cerned to remove the inconvenience comnplained of?
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Mr. @. @. 8im: Government have seen the letter referred to. 1t con-
tains a complaint about a change in the starting time of a certain train
from Dacca. The Government cannot undertake to interfere in a matter
of this kind. It is essentially n matter for the Railway Administration.

AMALGAMATION OF ORIYA-SPEAKING Tracts.

85. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Home
Department Resolution, Public, dated Simla, the 1st' October 1924, will
the Government be pleased to stute if they will consult the Legislative
Assembly after the report of the officers appointed to inquire into the
question of the amalgamation of Oriya-speaking tracts have been sub-
mitted to them, and before they pass orders thereon?

The Honourable Sir Alexander Muddiman: The report in question has just
been received and the question of its publication and the method in which

it should be dealt with is under consideration.

AMALGAMATION oF THE Di1stricT LocoMorTive Caunriace axn Trarric
Orricrs ox THE HEastr Inpiax Ramway.

86. *EKhan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 1659 re: ‘ Amalgamation of the District
Locomotive Carriage and Trattic Offices on the Tast Indian Railway ”,
will the Government be pleased to state by what time the proposals under
their consideration are likely to mature to enable them to give definite
information on the subject?

Mr. @. @. 8im: It has now been decided to constitute four Divisions on
the Fast Indian Railway, each under a Divisional Superintendent, in place
of the nine districts under District Superintendents of the various Depart-
ments,

The Divisional officers at Allahabad and Dinnpore were opened on 12th
January 19256 and those at Asansol and Howrah on 19th January 1925.

Puovision or More Waterways ox Tor B. & N. W. Rarn.way,

87. *Ehan Bahadur Sarfaraz Hussain Khan: (a) Are Government
aware of the fact that in the course of a statement in the Bihar and Orissa
??lglslatwu Council on 20th August 1924, the Local Government stated as
ollows :

‘ Beveral telegrams have bLeen received from the residents of Babarsa, Maknabazar,
Mensi, Pasraha, and Khagaria reporting that scores of villages were flooded, cattle
were dying for want of fodder, and that people were in great distress. They prayed
for more outlets in the B. & N. W. Railway line in various places . .

(b) If so, have Government taken any action in the matter?
(c) If not, do they propose taking any? '
(d) If not, why not?

Mr. G. @G. 8im! («) Yes.

b), (o) and (d). No reference has been made to the Government of
India by the Local Government in the matter. . '



110 LEGISLATIVE ASSEMBLY. [28rp Jan. 1025.

Ratoway CoNNECTION BETWEEN MUZAFFARTUR AND SITAMARHEE.

88. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
the replies of Government to starred question 1669 (a), (b), (¢), (d) and its
supplementary question asked in the last September Session of the
Assembly, are the Government prepared to draw the attention of the Gov-
ernment, of Bihar and Orissa to the fact that the question is urgent and that
the truvelling public are put to great inconvenience owing to the want of
railway connection between Muzaffarpur and Sitamarhee and ask them
to expedile the matter?

Mr. G. @. 8im: The project is not ﬁnanclully promising, nor is it con-
sidered to be of sufficient importance to be described as urgent. It has
therefore been decided with the concurrence of the Local Government to
. postpone further consideration of the projeet.

Khan Bahadur Sarfaraz Hussain Khan: M ay I ask till what time it has
been postponed? Has any time been fixed?

Mr. @. @. 8im: It has been decided to postpone the project at present
@8 it is not considered to be of any urgency.

Drrurarion oF Sk Buvrenora Natn Mitea To LONDON 1IN CONNECTION
wiTH THE OvrsTANDING Cramms 1x Disrore serweeN His Masesty's
GO\’ERNMENT AND THEL G’O\'ERN!IFINT OF IND'IA.

80. *Ehan Bahadur Sarfaraz Hussain Khan: With reference to
'question asked by Mr. A. Rangaswnmni Ivengar in the last session of the
Assembly on 8th September 1924, re: Deputation of Sir Bhupendra Nath
Mitra to London in connection with the outstanding claims in dispute
between His Majesty’s Government and the Government of India, its
supplementary questions snd the replics of Government to them, will the
‘Government be pleased to state:

i(a) the exact amount of outstanding claims in dispute between His
Majesty's Government and the Government of India?

(b) the time that is expected to be taken by Sir Bhupendra Nath
Mitra in settling the points at issue?

{¢) the amount that is likely to be spent on or that has been sanc-
tioned for, his deputation?

(d) whether the Assembly will be consulted before a final decision on
the question is arrived at?

The Honourable Bir Basil Blackett: (a) The Honourable i\{ember is re-
ferred to the statement laid on the table om the 1st February 1924, as re-
‘quested by Sir Purshotamdas Thakurdas in his question No. 1.

(b) Owing to the intervention of a general election in England no settle-
ment on the points at issue could be reached and Sir Bhupendra Nath
Mitra was appointed to officiate as High Commissioner for India on the 6th
November 1924. Much useful work was however done both in regard to
these points and on the question of the capitation grant.

(¢) The cost of his deputation was just under Rs. 4,000.

(d) T am afraid T cannot add anything to my previous statements on this
point.
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Tur Coar. CoMMITTEE.

00. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
Govurnment been drawn to the paragraph published in the issue of the.
Statesman of the 11th October 1024, page 8, under the heading ‘‘ Contem-.
porary Opinion " ‘‘ The Coal Committee "' ?

(b) If so, will they please state if they have decided to appoint an
Expert Committee, as stated in the paragraph?

(c) If so, when will the Committee be appointed, and what will be its.
function ? '

Mr. G. @, 8im: (a) Yes.

(b) and (¢). The Honourable Member's attention is invited to the Reso-
lution appointing the Committee, which was published in the Gazette of
India of the 20th September 1924.

SEpaRATE CoMranRTMENTS oN Ralnways ror TuBrrcurar PaTirnTs,

91. *Ehan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred quostion 1711 and its supplementary questions,
asked in the last September session of the Assembly, will the Govern-
ment be pleased to state: :

(a) if they are prepared to amend the Indian Railway Act in
order that tuberculosis may be regarded as an infectious

disorder, for the purposes of the Act?
(b) If not, will they make such arrangements that tuberculosis

patients should as a rule travel in a separate compartment?

Mr. G. G. Sim: (a¢) Government do not propose to amend the Act, as
tuberculosis ia not considered to be in the same category, for the purposes
of railway travel, as the infectious disorders already notified.

(b) Since tuberculosis does not come under the provisions applying to.
notified infectious disorders, (Government are unable to make the arrange-.
* ments suggested.

ARMING OF VILLAGERS AS A ProTucTION AGAINST Rains BY Bonrbper
TriBxs.

92. *Khan Bahadur Sarfaraz Hussain Ehan: With referénce to Gov-
ernment reply to the supplementary questions of Diwan Bahadur T.
Rangachariar r¢: ‘the arming of villagers to defend themselves’, to starred
question 1721 re ‘Raids by Border Tribes’, asked in the last September
session of the Assembly, will the Government be pleased to provide
the House with figures?

Mr. B. Burdon: Sir, I have been nsked to reply to this question on-
behalf of the Honourable Member in charge. Up to the 1st January 1928,
11,482 Government fire-arms had been issued for village defence in the
gettled districts of the North-West Frontier; on the 1st January 1923 the-
number had increased to 11,602 and on 1st January 1924 to 14,758.

Ouvrrur oF Gorn MiINEs.
98. *Khan Bahadur Sarfarax Hussain Ehan: Will the' Government

be pleased to state:

(a) the number of gold mines in Ind#a?
(b) the output of these mines during the years 1921-22, 1922-28,

and the quantity exported during the same years?
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The Honourable Sir Bhupendra Nath Mitra: (a«) There were four gold
mines in British India and five in Indian States in 1921 and 1922,

(b) The output of gold in India was, in 1921,

British Indin . . . . . . v 10,190 ounces.
Indian Btates . . . . . . . 4225633
and in 1922,
British India . . . . . . . . 8,456 ounces,
. Indian States . . . . . . . . 429,080

Gold bullion and coin are both exported from and imported into India
and on the balance there i usually a net import of gold into India. The
figures for the years specified in the question are:

1921-22 . Bullion net export . . . . 918,669 ounces.
Coined gold net import . . . 668318

1922-23 . Bullion net import . . . 4,267,764 ,,
Coined gold net import . . 1,600,034

Ixcrease 18 INpiaN Sea anp Laxp Customs Revewnvk.

94. *Khan Bahadur BSarfaraz Husssin EKhan: (a) Is it a fact that
the total of gross Indian Sea and Land Customs Revenue (excluding
Salt Revenue) during the month of September 1924 amounted to Rs. 468
dakhs as against i{s. 408 Iakhs in the preceding month, and Ks, 840
lakhs & year ago?

(b) If so, will Government please state the cause of this steady
fincrease ?

The Honourable Sir Basil Blackett: (1) Yes.

(b) The increase i mainly due to (1) general improvement in trade,
*(2) imposition of duty on Government Stores from April 1924, and (3)
imposition of special protective duties from June 1924, :

Exrensrs oF Mananasads aNp Rvrine CHIEFS AProINTED A8 INDIA’S
RETPREBENTATIVES To THE IMPERIAL C:mwxmmvus AXD MxrTiNGs oF
TuE LEaGur cF NATIONS,

95. *Khan Bahadur Sarfaraz Hussain Ehan: With refercnce to Gov-
.ernment reply to starred question 1726 and its supplementary question,
asked in the last September session of the Assembly, will the Govern-
ment please:

(a) lay the information on the table, if it has not been laid?

(b) state if Maharajahs and Ruling Chiefs who join the Imperial
Confercnces and the meectings of the League of Nations, as
representatives of India, also charge the expenses of their
journey?

The Honourable Sir Alexander Muddiman: («) A stutement giving the
‘information desired is laid on the table. Expenditure in sterling has been
converted into rupees &t the rate of Re. 1 equals to 1s. 4d.

(b) The principle has been accepted that travelling expenses of Ruling
Princes and Chiefs deputed as representatives of India on such occasions
as the Imperial Conference, the meeting of the League of Nations, ete.,

-
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should be debitable to Indian Revenucs. Hitherto, however, there has
been a general disposition on the part of the Princes concerned to defray
such expenditure themscives and 4he: cost to the Government of India has
therefore been almost negligible.

Statement whowing the expenditure incurred in connection with the deputation of the
representatives of Indin to the Imperial grﬂtfﬂ'l‘.‘ﬂﬂ‘ and the Assemblies of the
League of Nations. .

« Bs. a P
Imperisl Conferences—
M7 . . . . . . . .- 16883 4 0
s, . .. 224914 0
1921 . . . ' . 61,112 10 0
1028 . . . . . 16688 6 11
League of Nations Assembliea—
1429 . . . . . . . . 55,122 6 0
1921 . . . . . . . . 61,689 8 0
1-22 . . . . . . . 24020 5 0
1923 . . . . . . . 31,468 16 0

Mr. B. Das: May 1 know if the Indian Princes ropresented the Indian
people or the Indian Princes only?

The Honourable Sir Alexander Muddiman: That does not arise, Bir,
from the answer to the question.

ExcouvnagrMeENT or Rarrway InpusTrigs,

06. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply ‘‘but up to the last year just under 10 crores had been
spent in India out of the 150 crores grant’’, to starred question 1740,
regarding the amount spent towards the cncouragement of  railway
industries, asked in the last September session of the Assembly, will the
(yovernment be pleased to state the major heads of the expenditure of the
amount ?

Mr. G. G. 8im: The expenditure in question was charged to the Major
head ‘‘ 58—Construction of State Railways ' in thé accounts.

Rammway Cornisiox AT Hararra Roav on Tax Nortin WrsTEny
Rainway, -

97. *Khan Bahadur Sarfarazr Hussain Ehan: With reference to the
question re the Railway Collis'on at Harappa Road, North-Western Rail-
way, asked by Diwan Bahadur M. Ramachandra Rao on the 10th
September 1024, its supplementary questions and the Government reply,
will the Government be pleased—

(a) to state if it is in a position fo furnish full and complete
information as asked for? . .
(&) If eo, to furnish it for the information of the House?

Mr. G. @G. 8im: The report is being pnnted and a copy will be placed
in the Library in due course.
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CrassiricaTion oF REcorb SorTeRs AS Surerior SERVANTS.

98. *Ehan Bahadur Sarfaraz Hussaln Khan: With reference to my
supplementary question to my starred question 2267 asked in the
Assembly on the 19th September 1924 will tho Government be pleased
to state if they are prepared to regard the Record Sorters under the title of
Buperior Service?

The Honourable Sir Alexanddr Muddiman: The question of classing re-
cord sorters as ‘“supcrior’’ servants has been considered by the Govern-
ment of India three times within the last four years and on each occasion the
decision has been that they should not be so classed. I am not prepared
to re-open the question.

Trapes Unions aND TraDE Disrures.

99. *Khan Bahadur Sarfaraz Hussain EKhan: With reference to the
Government reply to the last supplementary question to starred question
2279 asked in the Assembly on the 18th September 1924, will the Gov-
ernment be pleased to state:

(1) whether they have received the replies to the letters circulated
for public opinion regarding (a) Trades Unions and (b) Trade
disputes?

(2) If they have, whether they have considered the replies?

(8) If so, will they please communicate their decision to the House?

The Honourable Bir Bhupendra Nath Mitra: (1) A number of replies
have been received.

(2) and (8). The Honourable Member is referred to the provisions of
the Trade Unions Bill which has already been introduced. The Trade Dis-
putes Bill is under consideration and I suggest that the Honourable Mem-
ber should await its introduction.

MongRYR FErRrY SERVICE.

100. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the letter published in the issue of ,the

‘Btatesman of the 6th November 1924, page 8, under the heading “Monghyr
Ferry Bervice'?

(b) Are the complaints made therein correct?
(¢) If 8o, do the Government propose to issue instructions to the
railway authorities concerned to redress the grievances referred to?

Mr. G. G. 8im: (a) Yes.

(b) and (¢). The Honourable Member is referred to the answer given in
thie Assembly on the 15th September, 1924, to question No. 1848 agked by
Raja Raghunandan Prasad Singh on the same subject.

ALLEGATIONS IN THE WEEKLY MAZDOOR oF LUCKNOW AGAINST THE
RaAILwaY ADMINISTRATION.

101. *Khan Bahadur Sarfaras Hussain Xhan: With reference to Gov-
ernment reply to starred question 2280 ssked in the meeting of the
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Assembly on the 19th September 1924 r¢ ‘‘Allegations in the Weekly
Mazdoor of Lucknow against Railway administration'’, will the Govern-
ment be pleased to state:

(a) if the question has been considered?
“(b) If 8o, will they please communicate the result to the House?

Mr. G. @. Bim: It wus stated in reply to Mr. Joshi’s question No. 2280
referred to, that the Agent was being addressed in regard to proposed action
to be taken against the Editor. Unfortunately all of the officers in question
were on leave until recently and the decision in this matter has accordingly

had to be deferred.
INDIAN PAPER MANUFACTURE.

-102. *Khan Bahadur Sarfaraz Hussain Khan: With reference to the
Government reply to unstarred question 417 in the Assembly on the 19th
September, 1924, will the Government be pleased to state:

(2) if the question of Indian Paper Manufacture has been considered
by the Tariff Board? X
(b) if so, will they please communicate the result to the House?

Mr, G. @. Bim: The Tariff Board is considering this question. Its re-
port has not yet been received.

Vacanciks 1N THE Orrice or THE CoNTROLLER or MILITARY AccoUusTs,
Souruery Commanp axp Pooxa Districr,

103. *EKhan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 2817 re vacancies in the Office of Con-
troller, Military Accounts, Southern Command, asked in the Assembly on
the 22nd September, 1924, will the Government please state:

(a) if the information called for has been furnished to them ?
(b) If so, will they please communicate it to the House for its
information.

The Honourable Sir Basil Blackett: (a) Yes.
" (b) Acting promotions of Accountants in leavé vacancies have been made
in the office of the Controller of Military Accounts, Southern Command
and Poona District d®ing the period in question to the extent admissible
within the strength of Accountants sanctioned for that office.

Purenase or RAILWAY AxD oTHER STonR)S.

104, *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment. reply to starred question 2322 (b) asked in the Assembly on the
22nd September 1924, ro  purchase of Railway and other stores shrough
the Indian Stores Department, will the Government please state:

(1) if the Railway Board has discussed the matter with the Agents of
Railways?
(b) If so, will they please communicate the result to the House?

Mr. G. @. 8im: The matter was one of the subjects of discussion be-
tween the Railway Board and Agents on the 6th October, but the discus-
sion was mainly concerned with the details of carrving out the procedure

B
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indicated in the letters to the Agents of Railways on the subject, which
have already been laid on the table. It is not considered that any purpose
would be served by giving the House a detailed report of the discussion.

Bus Service For THE CoNVEYANCE OF CLERKS ¥ROM RAISINA TO THE
SEcrRETARIAT IN DELHL

105. *Ehan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 2824 asked in the Assembly on the 22nd
September 1924, re Bus BService for the conveyance of clerks from

Raisina to the Becretariat in Delhi, will the Government be pleased to
state :

(a) if they have been able to collect the information?

(b) If so, will they please communicate it to the House lor its
information ?

-

The Honourable Sir Bhupendra Nath Mitra: The information asked for in

Mr, Kumar Sankar Ray's question No. 2324 on tho 22nd September 1924 is
as follows:

(a) Government entered into a contract in 1921 with the Gwalior
and Northern India Transport Co. Ltd., Delhi, for the running
of a bus service for the conveyance of Government of India
clerks from Raisina to Delhi for 8 years. This contract
continues in force beyond this®period until due notice of its
termination is given to the company.

(b) (i) The amount spent on the New Delhi Motor Bus Service
during each of the last three years is as follows:

Rs.
During 1921-22 1,19,800
» 192223 80,426
., 1028-24 66,048

(ii) Tenders were not invited when the agreement was first con-
cluded but Government are c-onvinced'tlhat no more economical
arrangement could have been made Yhat would have been as
efficient and satisfactory.

(¢) (i) The service will continue for the winter season of 1924-25.
Nothing has yet been settled about 1925-26.

(ii) It is not now expected that the Government of India as a whole
will be sble to occupy the new Secretariat Buildings until
November 1926.

(d) and (e). The buscs leave to scheduled timings in accordance with
the time-tables published by the company at the commence-
ment of the season. These time-tables are subsequently
modified to suit the conveniences of the passengers. The
original time-tables and modifications thercof are notified.
Government have had no report that the company has failed to
run to these time-tables.
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INDIANIZATION OF VARIOUS CLASSES OF ATPPOINTMENTS ON THE EAST
INDIAN Rarnway,

108. *Khan Bahadur Sarfaraz Hussain Khan: With reference to un-
starred question 426 in the Assembly on the 22nd September 1924, re
the Indianization of various classes of appointments on the East Indian
Railway, will the Government please state: .

(a) if the inquiry has been completed ?
(b) If so, will they communicate the result to the House?

Mr. G. G. 8im: (a) Yes.
(b) A copy of letter addressed to Kumar Ganganand Sinha, dated the
10th October, 1924, giving the requisite information is laid on the table.

Cory or A LETTER No. 1191-E., patep THE 10TH OcToRER 10824, FROM THE SECRETARY,
Rarway Boarp, 10 KuMAR GANGANAND Sinma, M.L.A.

Number of Indians in certain services of the East Indian Railway.

With reference to the reply given to your question in the Legislative Assembly on
the 22nd September 1024, I am directed to forward herewith a statement showing the
number of posts specified by you (if any) which are held by Indians.

2. I am to add that there are other posts held by Indians which are similar in
status and pay to those mentioned by you. For instance, in the Traffic Department
there are acn[;mut.e on Rs, 200 and over, and 527 posts on salaries over Rs. 100 but
‘below Rs. which are held by Indians.

Statement showing whether or not certain specified posts on the East Indian Railway
are held by Indiana.

Appointaments Todians, if any,
District Inspector . . . . . . . . . Nl
Travelling Ticket Inapector® . - . . . . . Nil,
Luggage Inspector . . . . . . . . ‘15
Detention Inspector . . . . : . . Nil,
Inter class Hall Supervisor . . . . . . Nil.
Platform Assistant . . N . . . . . 28
Loco Inspector . . - . . . . . . Nd,
Loco Foreman . . . . . . . . . Nil.
Permanent Way Inspector . . . . N . Nil,
District Carriage and Wagon Inepector . . . . Nil,
Block Signal Inspector . . . . . . . . 1
Bignel Inspector . . . . [ . Nil,
Distgict Superintendent + o . . . . .. Nil,
District Engineer . . . . . . . . Nil,
District Loco Superintendent . . . . . . . Nil,
District Carr, and Wagon Superintendent . . . . . Nil,
Station Masiers drawing over Rs. 200 . . . . . Ndl,
Amsistant Station Masters drawing over Rs, 100 except Cabin

Aspistant N . . . . . . ) . . 8
Guards drawingover R8.100° . « .+ + . . Nil.

* The services of Travelling Ticket inlpwton are under revision, and :
sanctioned, the service will include Indians. on, and if this is
33
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REeconstirurion of THE CArcurra UNIversITY.!

107. *Mr. Kamini Kumar Chanda: (a) Is it a fact that after the
publication of the Sadler Commission Report about the Calcutta Univer-
sity, Lord Chelmsford’s Government considered the question of reform and
reconstitution of the Calcutta University an urgent matter and accordingly
drafted a Bill for that purpose which was submitted to the Secretary of
Btate for sanction but the questions of finance and detail stood in the way
of its introduction in the lgte Imperial Council?

(b) Is it a fact that shortly thereafter the Government of India Act,
1919, having come into force education and control of Universities among
other things became a transferred subject rules made under the Act
providing, nevertheless, that the Calcutta University and the control and
organisation of secondarv cducation in the Presidency of Bengal should
be subject to legislation by the Indian Legislature for a term of five years
from the commencement of the Rules?

(c) Is it a fact that differences arose between the Bengal Government
and Legislative Council on the one hand and the Calcutta University on:
the other hand and two private Bills about the reconstitution of the Univer-
sity were introduced in the Bengal Council and a Bengal Government Bill
was also prepared on the same subject and submitted to the Government
of India for sanction but the University disputed the .competence of the
Bengal Council to legislate about it and the Government of Assam which
Province is also included within the jurisdiction of the Caleutta University
supported the contention of the University ?

(d) Is it a fact that shortly thereafter some sort of a compromise was.
agreed to, the two private Bills were withdrawn, no Government Bill was
introduced and His Excellency Tord Lytton in consultation with the Gov-
ernment of India called a conference of the representatives of the University,
the Bengnl Government and the Assam Government, respectively, to con-
sider the question of the preparation of a Bill and the conference met in the
Government House in Calcutta in July 1928 at which the Honourable Mem-
bor for Education and the Educational Commissioner of the Government of
India also attended, the proceedings of the conference being treated as
strictly confidential ; that there was a second sitting of the conference at the
same place on the 26th January last and a third sitting notified to be held
about August last but it was adjourned sine die ; that meanwhile the Bengal
Legislative Council has practically ceased to function end the Governor of
Bengal has pssumed charge of education nmong other transferred subjects
in that Presidency ?

Mr. J. W. Bhore: () to (d). Generally, the facts are as stated.

L]
RrcoxstiTuTroN or TAE Carrurra UNIvERSITY.

108. *Mr. Kamini Kumar Ohanda: (a) What is the position and pros-
pect of legislation about thc Calcutta University under the present cir-
cumstances ?

(b) Do the Government of India propose to take up the question of the
reconstitution of the Caleutta University themselves and introduce a Bil:
for this purpose in the Central Legislaturc?

(¢} If not, what do they propose?



QUESTIONS AND ANSWERS. 119

Mr. J. W. Bhore: (@) The Government of Bengal have decided to
proceed first with the more urgent legislation for the creation of u Board
of Becondary and Intermediate Education and to postpone legislation for
the reconstitution of the Calcutta University till this has been done. They
hope to hold a conference with the University asuthorities early in this year
in order, if possible, to find a basis of agreement on the subject of secondary
education. The question of the reconmstitution of the University will be
easier of solution if and when the question of secondary education has been
satisfactorily disposed of.

(b) No.

(¢) The Government -of India propose to await proposals from the Local
(Government. o

AxNvUaL ReveExue axp Exrexvrrurr or Higr Courrs,

109. *Mr. Eamini Kumar Ohanda: What is the annual revenue and
expenditure respectively of the several Chartered High Courts for the last
8 years for which the figures are available?

The Honourable Sir Alexander Muddiman: A statement so far as the
Caloutta High Court is concerned is laid on the table. Figures for the re-
maining High Courts with which the Governor General in Council is not
primarily concerned are not available.

Statement showing the receipts of the High Court, Calcutta, during the calendar years,
1921, 1922 and 19£3 as compiled from the Court's Register.

— BReceipts. ‘ ReMamks,
1021, Res. Rs.
Appellate pide . . s 244,281
17,87,787 Thm.med Pmroolbudf.: :E.nd’ i’i’ 6:70-12
- receiv » iuie-
Ontmal gide . . . 15,48,506 tration duty.
1922,
Appellateside . . . 8,08,301
21,08,156 | Theee receipta inclnde Re, lﬁd:i 281
Original gide . . 17,907,855 m:nﬁi ‘fll:; Probate and Adminis-
-
1928,
Appellateside . . .| 2,088M
27,52,855 t Theee r:l;e}ptl i’mlﬁd& Ba. dxs , 66, 8594
‘Originalside . . .| 2453476 | :“’“uﬁ;n dn‘;;‘ robate and Admini

Note.—The figures are for the calendar years, 1821, 1022 and 1823.

U. N. MITRA
for Asaistant Registrar,
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’

Statement showing the expenditure of the Httgk Court during the financial years 1921-29

1922-23 and 19£3-2).
Hesds. 102123, " 1023-23, 1023-24, Remazxe.
Rs, Es. He. Rs, Bs. Bs, Rs, B, Rs.
Judges . . © 793,82 8,34,707 8,07,268
Original Side.
1. Registrar , .| 4,14,820 4,067,201 4,668,457
9. Ofcial Recelver | 21,800 4,90,719 20,104:4,87,295 23,811 4,768,768
Appellats Side,
1. Registrar , | 4,758,488 5,36,073 5,%,513
2. Rofund of Court-| 1,170 4,810 1,628
feo stamp.
8. Printing Charges| 78,000 5,t7,808 60,000 6,00,683 53,083 B,40,204
——— 17,87,063 | ————— 10,238,875 . e———— 18,20,2580
Note.—The figures are for the luancial year,
(8d.) U. N. MITRA,
for Asaistant Registrar.
—
Rerrar oF BExcar Recunamox IIT or 1818 aND oTHER REPRESSIVE
' Laws,

110. *Mr, Kamini Kumar Ohanda: Has any step been taken or proposed
to be taken to carry into effect the Resolution which was passed without
any division by the Assembly on the 20th March last recommending the
immediate repeal of Bengal Regulation III of 1818 and other repressive laws.
and regulations that still exist on the Statute-book?

The Honourable Bir Alexander Muddiman: I invite. the Honourable

Member's attention to the reply given by me on the 11th June 1924 to
o similar guestion (No. 1520) by Mr. Amar Nath Dutt.

Annests vNprr Bexcan Recuration III or 1818.

111. *Mr, Eaminj Kumar Ohanda: (a) Will the Government state the
number of persons arrested, between the 20th March 1924 and the date
on which this question is notified to the Home Department, under the
Bengsl Regulatign III of 18187

(b) Is there anything on record to show on what occasions before 1808,
were any persons arrested in Bengal under this Regulation? Will the
Government kindly place the information before the House?

The Honourable 8ir Alexander Muddiman: (a) Rwenty-three.

(b) The periodical reports for the years 1868-76 indicate that the
following numbers of persons were detained in Bengal under Regulation III
of 1818. It is not suggested however that this information is complete as-
the records for the year subsequent to 1875 are not readily available.

Year. No. of persons.
1868 4
1869 20
1870 7
i872 4
1875 2
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ARRESTS UNDER Bexearn Reavration 11T or 1818,

112, *Mr. Eamini Kumar Ohanda: (a} Is it a fact that 18 persons
were arrested under Bengal Regulation III of 1818 on or about the 25th
October including two Members of the Bengal Legislative Council and the
Chief Executive Officer of the Calcutta Corporation?

(b) Are the Government aware that they all or most of them belong to
the Bwarajya party?

(c) What is or are the charge or charges against them respectively?

(d) Was or were any charge or charges communicated to them and
their answer taken thereto before they were arrested?

(e) If not, is it proposed to let them know the charges against them and
get their answers?

(f) At any rate is it a fact that the charge or charges against them,
sll ‘‘documents and evidence relating to, each of them have been or will
be placed before two. Judges of the High Court for the purpose
of thoroughly sifting the material on which action was taken,
of submitting it to the technical tests of judicial knowledge
and experience, and of framing recommendations regarding each case ', care
being taken to see that it is High Court Judges and not any other authority
to whom reference is mada (vide the address of His Excellency the Viceroy
before the members of the Imperial Legislature on the 81st January 1924
and subsequent admission by the Honourable the Home Member of the
incorrect information given to, and repeated by, His Excellency that two
High Court Judges were consulted in regard to the detention mentioned
in his address). _

(9) Have Government made or do they propose to make any adequate
provision for their own maintenance during their detention and
T}nintenance of their respective families and other persons dependent on
them?

The Honourable Sir Alexander Muddiman: (a) Yes.

(b) Government are aware that some of the persons arrested claim to
belong to the Swarajya party.

(¢) 1T am not. prepared to publish the charges.

(d) No.

(¢) Charges have been framed against them and their answers have
been taken.

(f) The papers are placed before two Sessions Judges.

(9) Yes.

AnRests UNDER THE BENGAL CRIMINAL Law AMENDMENT ORDINANCE,
1924, '

118, *Mr. Kamini Kumar Chanda: How many arrests <have been made
under the new Ordinance for Bengal which His Excellency the Governor
General has promulgated ?

The Honourable Sir Alexander Muddiman: Sixty-six.
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House Srancues g BENGAL.

114. *Mr. Kamini Kumar Ohanda: (a) Have there been numerous
house scarches in Caleutta and other parts of Bengal in connection with
rounding up of persons arrested or intended to be arrested under Regula-
tion 1I1 or the new Ordinance? .

(b) Have books and docunrents been seized during the above searches
which are described as inoriminating?

(¢) Are the Government aware that even the Sri Bhagavad-Geeta is also
looked upon as an ‘' incriminating book '’ by the police and occasionally
seized as such? Are the Government aware that the Geeta is one of the
sacred books of the Hindus?

(d) Has the attention of Government been drawn to a Press interview
said to have been given by Mr. Tegart of the Caloutta Police and published
in the Friend of India that no fire-arms were found in the course of the above
searches? Is it true?

The Honourable 8ir Alexander Muddiman: (¢) and (b). Yes.

(¢) ** Sri Bhagavad Gita '’ is not regarded by the police as an *‘ incri-
minating book ''. No copies of this book were seized during the searches
under reference.

(d) Government have seen the statement, which is correctly reported.

Protecrion of THE INTERESTS OF INDIANS IN EasT AFuica.

115. *Mr. Kamini Kumar Ohanda: (¢) Has the attention of Govern-
ment been drawn te the Township Rules recently published in the Uganda
official Gazette. providing among other things, that the Governor may in the
Qazette prescribe areas within which no piece or parcel of land may be
oocupied by any person not of European origin or extraction for the purposes
of trade, residence or otherwise except with the consent or prior permission
of the Governor in writing?

(b) With reference to the above rule do the Government of India pro-
pose to take any action to protect the interests of Indians in East Africa?

Mr, J. W. Bhore: (1) and (b). The Uganda official Gazette con-
taining the new township rules has not yot been received by the Govern-
ment of India but copies have been cabled for and the matter will be
looked inte as soon as they are received. '

AUDITING OF THE ACCOUNTS OF THE GOVERNMENT AGRICULTURATL Fana
AT TARNAB.

116. *Ehan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to my starred question 1905 (b), asked in the last September
Bession of the Assembly re ‘‘ Auditing of the Acoounts of the Government
Agricultural Farm at Tarnab ', will the Government be pleased :

(a) to state if they have obtained all the facts of the case?
(b) if an, to furnish the information to the House?

Mr. J. W. Bhore: No. The matter is still under inquiry.

Khan Bahadur Sarfaras Hussain Khan: May I ask by what time the
inquiry will be finished ?
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Mr. J. W. Bhore: I cannot say. The matter is under inquiry by the
Jocal Administration and I can give the Honourable Member no intimation
@3 to when the inquiry will be completed.

Khan Bahadur Sarfaraz Hussain Khan: Will Government ask the local
Administration ? '

Mr. J. W. Bhore: We have already asked that the inquiry should be
expedited.

Tue Raxcni Rapivy INSTITUTE.

117. *Khan Bahadur Sarfaraz Hussaln Khan: With reference to the
last portion of the reply of Government, namely: ‘' They have however
drawn the attentions of these Governments to the passage in question, and
asked for an expression of their views on the suggestion made therein’’ to
my starred question 1794, asked in the lnst Sepbember session of the
Agsembly, re the Ranchi Radium Institute, will the Government be
Rleased to state:

(a) whether they have received the views of the Governments consult-
ed?

(b) if so, will they please lay a copy of the same on the table?

‘Mr. J. W. Bhore: (a) and (b). The replies of all the Local Governments
-and Administrations, who were consulted, have not yet been received.
When they are all in I shall be glad to place & copy of them in the Library.

Inpiax Fonest SErvice EpucaTioNAt. STAFF,

118. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
eroment reply to my starred question 1795 re the Indian Forest Serviee
Educational Staff, asked in the last September session of the Assembly,
‘will the Government please state if they have arrived at any decision in the
matter; and if so, will they please communicate it to the House?

Mr. J. W. Bhore: No decision has yet been arrived at as the question is
a most difticult and complicated one. But I can sssure the Honourable
Member that the matter has not been lost sight of.

Tue Hrsra-Cuaxpin CHorp Ralnway.

119. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ornment reply to my starred question 1805 (b), asked in the last September
session of Assembly, will the Government be pleased to state by what time
the Hesla-Chandil Chord Railway is expected to be completed ?

Mr. G. G. 8im: The Hesla-Chandil Chord is expected to be ¢ l- ted bv
May 1096, expec e completed by

INpIAN ArMY Scuoons or EptceaTiox.

120. *Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Govern-
ment be pleascd to state if they have considered the question of establishing
an Indian Army School of Education for the training of Indian officers and
non-commissioned officers as Instructors in any other place or places
besides the one at Belgaum, in such a big country as India?

(b) it not, will they please give reasons?
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Mr. E. Burdon: (a) Government have considered the question, but have
decided not to establish any other schools of the kind at present.

(b) The reason for this decision is that more Indian Army Schools of
Education are not at present required.

Posrar. DELAYsS,

121. *Khan Bahadur Sarfaraz Hussain Khan: Has the attention of
Government been drawn to the letter published in the issue of the Stateaman
of the 17th October 1924, page 4, under the heading ‘' Postal Delays '’ ?

(b) If so, will Government please state if the statement made therein
is correct?

(c) If correct, do they propose to take action in the matter with a
view to prevent the recurrence of incidents such as have been complained of ?

8ir Geoffrey Olarke: (a) and (b). My attention has been drawn to the
letter in question, and I have had an inquiry made into the complaint,
which was found to be well founded.

(¢) Disciplinary action has been taken in the matter.

Numser ofF QUESTIONS ASKED, RESOLUTIONS MOVED AND NON-OFFICIAL.
BiL18 INTRODUCED IN THE FIRsT SEssioNs or THE FIRST AND
SECOND ASSEMBLIES, RESPECTIVELY.

122. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state the total number of questions asked, the total number of
non-official Resolutions moved and the total number of non-official Bills
introduced, in the first session of the last Assembly and the first session of
the present Assembly, respectively?

Mr. L. Graham: I lay on the table a statement which gives the informa--
tion asked for by the Honourable Member.

Number of gquestions asked, mon-official Recsolutions moved, and non-officiak Bills
introduced during the first session of the First Legislative Aszembly and the first
session of the Second Legislative Assembly.

. . Firat aeasion of the Second Assembly.
First sossion of the First Assembly. (January to Maroh 1924, May 1924,
(February to March 1821). .:id September 1 )_F '

' 2,366 (starred).
470 (unstarred).

Questions asked . . . . 898 © Total . 2,885

Non-official -Resolutions moved . 38 20
Non-official Bills introduced . . 4 13
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INCREASE OF STaFF oN THE EasTerRN BENGAL RalLway,

123. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 1887, re increase of staff on the E. B.
Railway, asked in the last September session of the Assembly, will the
Government be pleased to lay the result of the inquiry on the table for

the information of the House?

Mr. @G. G. Sim: The inquiry showed that additional traffic was being
‘temporarily diverted over the Pm-batipur-Kaupia-Santahsr section owing
to the extension of the broad gauge to Parbatipur and that arrangements
wauld be made to post additional staff if this were found necessary.

GrigvaNces oF THE EasTerN BENcar Rainway Inxpran Exrrovees’
ASSOCIATION,

124. *Khan Bahadur Sarfaraz Hussain EKhan: With reference to Gov-
ernment reply to the second supplementary question to starred quest.ion'_
1802, re the grievances of the Eastern Bengal Railway Indian Employees
Association, asked in the Assembly on the 15th SBeptember 1924, will the
Government be pleased to state as to what was the ** Gross discourtesy by
the people present at the meeting "’?

Mr. G. G. Sim: The Agent attended the meeting by request and opened
it. 'I'he next speech that followed consisted mainly of un attack upun the
Agent in which among other things he was accused of treating the staff with

injustice,

ADMISSION OF INDIANS INTO VARIOUS BRaANCHYS OF THE INDIAN ARMY,

125. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to supplementary question to the starred question 1912,
asked in the last September Bession of the Assembly, re ‘‘ Admission of
Indians into various Branches of the Indian Army ", will the Government
be pleased to state whether they are carrying out the directions of the
Btatute referred to?

Mr. E. Burdon: The answer is in the affirmative. The Honourable
Member is perhaps not aware that the King's commission held by an artil-
lery officer is precisely the saine as the king’s commission held by an
officer of cavalry or infantry and that the King's commissioned officer in
Indian infantry and cavalry receives a higher scale of pay than the King’s
commissioned officer of Royal Artillery. Further, Indian candidates for
the King's commission are required to qualify by what is on the whole a
less rigorous test than British candidates.

126. (Will be answered at the next meeting.)

1
Exrenpirore oN Rerairs 1o CHurchrs, Temrrs Axp MosQurs.

127.- *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to the supplementary question to starred question 1951
tked in the last Beptember Session of the Assembly, re ‘* the principle
on which money is spent for repairs to churches, and not to temples and
;l;?e?lufg l?n the country ', will the Government pleaso state the principle

r
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Mr. G. G. S8im: The Government of India are bound by the King's
Negulations to- provide religiqus ministration for British soldiers serving in
India, and since 1698, it has been the practice first of the East India Com-
pany and then of the Government of India to provide, within reasonable
limits, for the ministration of religion to British barn European servants
of the Crown.

I may point out that many temples and mosques in India receive
indirect subsidies from Governmment in the shape of remissions of land reve-
nues on land qwned by them.

CoNsTRUCTION OF A PASSENGER SHED AT DarBuaxca STarion oN THE
B. axp. N. W, Ramway,

128. *Khan Bahadur Sarfaraz Hussain Khan: (a) Are Government
aware that at Darbhanga railway station (B. & N. W. Ry.) there is no
shed on the partion situated on the west of the railway line?

(b) If so, will they please state if they propose to consider the desirability
of constructing a shed for the convenience of the third class passengers
<oming from Darbhanga City?

Mr. G. @. 8im: (a) The reply is in the negative.

(b) The policy of Government is to leave it to the discretion of Railway
Administrations concerned to provide sheds for third class passengers at
stations where the traffic offering justifies their provision, and the necessity
for one at any particular station is a question that might suitably be brought

to the notice of the Agent direct or through a member of his Advisory
‘Committee. -

Pay or Hosriran Storkkkerers or Station Hosritars.

129. *Ehan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
-ernment reply to starred question 1988, asked in the last September session
of the Assembly, re the pay of Hospital Storekeepers of Station Hospitals,

will the Government be pleased to communicate their decision, if arrived
-at, to the House?

Mr. E. Burdon: Orders on the subject have been issued in an Army
Instruction (Indis), a copy of which will be furnished to the Honourable
Member separately. ’

Graxtr or Dury Avnowaxce To Hrap Crerks or Postan
SUPERINTENDENTS.

180. .*Khan Bahadur Sarfaraz Hussaip Khan: With reference to Gov-
<rnment reply ‘‘ Government are not prepared to give effect to this recom-
mendation’’, to my starred question 1990 (b), re grant of duty allowance
to head clerks of Postal Superintendents, will they please give reasons?

The Honourable Sir Bhupendra Nath Mitra: The reason is that a special
scale of pay highor than the scales for ordinary clerks is already sanctioned
for Head Clerks of Superintendents of Post Offices.
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CoMMUNAL REPRESENTATION IN KENYA.

181. *Khan Bahadur Sarfarax Hussain Khan: (a) With reference to
Government reply ‘‘ The population of Indians is 22,822, and of Europeans
9,651 Indians are at present entitled to return 5 members and Europeans
11" to starred question 2019(b) and (c) asked in the last September session
of the Assembly, will the Government please give reasons for such a dis-
crimination unfavourable to Indians?

(b) If they cannot give reasons offhand, will they please make an
inquiry from the Kenya Government or the Colonial Office, and com-
municate the result of the inquiry to the House?

Mr. J. W. Bhore: (a) and (b). The Honourable Member's attention is
invited to paragraph 4 of part II of the memorandum published with the
Government of India’s Resolution No. 733, dated the 18th August 1928 and
to paragraphs 4 and 5 of that Resolution. They do not consider that any
inquiry on the lines suggested by the Honourable Member is necessary.

ExreEnpiTurk ox THE CoroNiks COMMITTER.

182. *Khan Babadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply ““ I shall consider that point *’, to the second supplementary
question re expenses of the Colonies Committee to starred question 2022,
asked in the last September session of the Assembly, will Government
please state as to whether they have considered the point, and if they
have, to communicate their decision to the House?

Mr, J. W. Bhore: A statement giving the information required is laid
on the table.

Statement of account 8 of membera of the Colonirs Commiltee,

Re. A. P,
1. Honorarinm . . . . . . . . 13677 T 0
2, Snbsistence allowance . . ‘e . . 11910 0 0
?, Travelling allowance . . . . . . 9.629 10 0
4. Miscellaneons charges . . . . . . 563 3 0
Torav T 4 0

—

" Provisioxn oF o WaITixe Roon Fow INTERMEDIATE cr.a8S PassenGers
AT Purl Station ox THE BENGAL Nagrur Rattnway.

133. *Ehan Bahadur Sarfaraz Hussain Khan: Will Government pleuse
state if provision of a waiting room for intermediate class passengers at
Puri Railway Station (B. N. Ry.) has been made?

Mr. G. @. Bim: Yes. Government understand that the room will ba
brought into use about 1st April, 1925,

Guraxt oF Pasags over Foreioy Ranways To EMerovizs oF The East
Invian, Bexaat Naarun axp Mannras axn
Sovrnkry Mauratra Rainwavs,

134. *Khan Bahadur Sarfarax Hussain Khan: With reference to (Gov-
ernment reply to starred question 2043 e grant of passes over foreign
railways, asked in the Assembly on the 168th September, 1924, will the
Government please lay the information on the table for the information of
the House, if the inquiry has been completed?

X Mr. G. @. 8im: The result of the.inquiry' was communicated to Mr. M_
-K. Acharya and a copy is being sent to the Honourable Member.
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TwerT ofF INSURED LETTERS.

185. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 2062 asked in the Assembly on the 17th
September 1924, re theft of insured letters, will the Government please

state :
(a) whether the value of contents lost, was paid to the sender?
(b) if paid, when was it paid, and how long after the letters were
insured ?
8ir Geoftrey Olarke: (a). Yes, in two cases. The claim in the third
oase was inadmissible.
(b) On the 21st February, 1924, and 2nd October, 1924; about 9

months after.

CaraciTY oF Rarnway WonksHors For GENEraL Rerair axp Rrmabi-
LITATION WORK,

136. *Khan Bahadur Barfaraz Hussain Khan: With rcference to Gov-
ernment reply to starred question 2080 (a) and (b) asked in the Assembly
orn the 17th September 1924, re the capacity of Railway Workshops,
will the Government please also lay the information on the table, when
received, for the information of the House?

Mr. G. @. Bim: A statement containing the information supplied to the
Honourable Member, who asked question No. 2080 on the 17th September,
1924, in reply to parts (¢) and (b) of that question, is laid on the table,

Capacity of Raslway Workshops,

The maximumn | The maxi-
number of mum nomber
. Loocomotives of wagons
Berial Railways, that can be | that can'be RuMARKS.
No. repaired in repaired in
the workshops | workshops
per annum. per annumn,

1 | North Western . . . *850 12,000 | *In terms of heavy re-
pairs 4 light rogliu
or 2 mﬁum repairs

2 | Oudb and Bohilkhand . . 144 3,040 one heavy repair.

8 | Bengal Nagpur +180 5,000 | +General repaira.

4 | Qreat Indian Peninsula . 1440 10,000 | tFirst class repaira,

5 | Nisam's Guaranteed State . 80 1,658

6 | Bombay, Baroda and Central 270 5500 | §Both B. G.and M, G,

India, Systems.
M .

7 | South Indian . . 810 8,000

8 | Madras and Bouthern Mah- 250 2,700 | 1Various repairs,

ratta.

9 | Eastern Bengal§ . 160 6,004

10 | East Indiau 508 nooo
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ApmissioN oF Stupexts of THE Rovarn Inpray Mivrtany CoLLecs,
Denra DuN, INTO SANDHURST,

187. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government
Dlease state:

(a) the period for which a student has to study in the Royal Indian
Military College, Dehra Dun, before he is permitted to appear
at the Entrance Examination, Sandhurst?

(b) whether all the students who pass the Entrance Examination are
entitled to study at Bandhurst, or whether there is any.pre-
soribed number?

Mr. E. Burdon: (a) Six to eight years, The student enters the Dehra
Dun College at 12 years of age and appears at the Entrance Examination
‘between the ages of 18 and 20 years.

(b) The Entrance Examination is competitive, and there are five vacan-
cies allotted at the commencement of the spring and sutumn terms at
Sandhurst, that is, ten vacancies s year.

ALLEGED Fatar Rpsurr or OvErcrowpiNg oN THY BenNaar Naarun
Ratnway,

188. *Ehan Bahadur Sarfaraz Hussaln Khan: (z) Hasethe attention of
‘Government been drawn to the paragraph published in the issue of the
Forwdrd of the 24th October 1924, page 9 under the heading ‘‘ Overcrowd-
ing on B. N, Ry. "'?

(b) If so, will they please state whether the statements made therein
specially regarding the death of a lower class passenger by suffocation
near Balasore are correct?

(c) If correct, do they propose to issue instructions to the railway
-authorities concerned to mske such arrangements that in future accidents
:such as that referred to may not take place again?

Mr. G. G. 8im: (a) Government have seen the paragraph referred to.

(b) and (c¢). Inquiry has been made and the Railway Administration
state that they have no knowledge of any incident, such as described,
‘having occurred.

Provision oF SERvVANTS’ CoMPARTMENTS ON TraiNs oN THE B. anxp N.
W. Ralrway,

180. *Ehan Bahadur Sarfaraz Hussain Khan: (2) Is it not a fact that
-servants’ compartments are not attached to all. trains on the B. & N. W,
‘Ry.?

(b) If 8o, do Government propose to draw the attention of the authorities
soncerned to the urgency of the matter with a view to remove the com-
‘plaints of the 1st and 2nd class passengers who travel with servants?

Mr. G. G. 8im: (a) Yes.

(b) Government understand that a servants’ compartment has been pro-
vided in the latest design of upper class carriages and that new upper class:
«arriages will be built to this design in future,
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GoLp STANDARD.

140. *Khan Bahadur Sarfaraz Hussain Khan (a) Was the gold standard
aver introduced in India since the establishment of the British Government?

(b) If not, will.the Government please give reason wh;}' it was ‘net

introduced ?
(¢) If it was introduced why was it discontinued ?

REMOVAL FROM THE ANDAMANS To INDIAN JaiLs oF PoLiTicar
PRrisoNERS.

141. *Khan Bahadur Sarfaraz Hussain Eban: (a) With referencé to
Government reply to stawred question 2100 (c) asked in the last September
session of the Assembly, will the Government please state if they have
been able to remove to Indian jails the political prisoners that remained
confined in the Andamans up to the time when the question was asked?

(b) If not, will they please give an idea of the time by which they will

be removed?
(c) Will Government also please state their names and the terms of their

imprisonment respectively ?

The Honoufible Sir Alexander Muddiman: The names of the prisoners
are Kapoor Singh, Hardit Singh, Kirpa Ram and Amar Singh who were
convicted in the Mandalay conspiracy cases in 1916 and 1917 and are serv-
ing life sentences. Amar Singh was ‘transferred to a jail in India in Septem-
ber last. Arrangements had been agreed upon between the Government of
India and the Government of Burma for the transfer of the other threc
prisoners to jails in Burma, but it was found that these men had become
sclf-supporting convicts in the Andamans and strongly protested against
their removal from the settlement. Kirpa Ram has imported his family
and Kapoor Bingh has imported his wife, and he and Hardit Singh have a
half share in a valusble plantation and state that they would claim
Rs. 32,000 as compensation if disturbed. In these circumstances the Gov-
ernment of India are taking no further steps in the matter of their transfer.

Repverioxn oF First axp Srcoxp Crass Farrs o THE East InNpIax
Rainway.

142. *Khan Bahadur Sarfaraz Hussaln Khan: Will the Government

please state:

(n) If they propose to consider the desirability of reducing first and
weeond clnss fares on the East Indinn Railway, just as the
Agent of the G. 1. I’. Railway has donc on the G. 1. P, Ry.?"

(b) If so, frong what date?
“(¢) 1f not, will they please give reasons?
Mr. @G. @. 8im: (a), (b) and (c). I and II class fares were reduced from
1st April last over the East Indian Railway to the level that now obtains on .
. the Great Indian Peninsula Railway. , ‘ -

D +8ee reply to question No. 79, .
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DiMENSIONS OF FAMILY AND SINGLE QUARTERS ALLOTTED TO DAPTARIES
AT Rarsiwna.

143. *Khan Bahadur Sarfaraz Hussain Khan: Will Government please
state standard dimensions of both family and single quarters allotted to the
Daftaries of the Indian Secretariat at Raisina ?

The Honourable Sir Bhupendra Nath Mitra: The menials’ quarters built
at Raisina are of one type, and consist of a living room 10’ x 10', a cooking
room 10’ x 5' with an open courtyard of about 10/ x11’.

SEraraTiON OF ExEcuTive aND JupiciarL FuncTions.

144. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question.2126, asked in the last September session
of the Assembly -re the separation of Executive and Judicial Functions, will
Government please state:

(a) if they have come to any decision on the subject?
(b) if not, by what time is the matter expected to be disposed of?

The Honourable Sir Alexander Muddiman: (a) The question is still under
. the consideration of the Government of India, and they have not yet arrived
at any decision. ® '

(b) 1t is not possible to say when a decision is likely to be arrived at, as
the matter in very complicated. .

Aritrerp Marenactices or Lasour REcruITERS.

145. *Ehan Bahadur Sarfarazx Hussain Khan: (e2) With reference to
Government reply to starred question 2132 re alleged Malpractices of Labour
Recruiters asked in the last September session of the Assembly, will the
Government be pleased to state if the inquiries in' the matter have been
completed ? ) '

(b) And, if completed to communicate the result to the House?

Mr. J. W. Bhore: (a) The reply is in the affirmative.

(b) The report of the Local Government shows that Chottey Lal was not
recruited under false pretences, nor was he kept in confinement against his
will, After arrival at the Benares Depot he evidently visited some friends
in the city and changed his mind about going to Mauritius. He was there-
fore allowed to return to his native place. It follows that the complaint of
alleged illegal confinement was false. '

REecruiTMENT oF Lapour ¥or THE AssaM Tra Ganrbpexs.

146. *Ehan Bahadur Sarfaraz Hussaln Khan: Will the Government be
pleased to make s statement showing the manner in which the garden
sardars do the recruitment of labour for the tea gardens in Assam, and the
protection given to emigrants by the officers stationed at Calcutta, Goalundo,
Naihati, Asansole and Kharagpur in Bengal and Dhubri, Gauhati, Tezpur
and Dibrugarh in Assam?

The Honourable Sir Bhupendra Nath Mitra: (Garden sardars are persons
actually employed on estates who are deputed by employers to engage
labourers. They are furnished with certificates specifying the limits within
which they can recruit and the local Agents to whom they are subordinate,

. ]
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the time within which they have to return and other details. These
certificates are countersigned by an authority in the labour district. The
garden sardar then proceeds to the recruiting arca where he works under
the control of the licensed local Agent to whom he is accredited. The main
duty of the officers stationed at the places mentioned in the question is the
protection of the health of the emigrants by supervision of the sanitary
arrangements and in other ways.

EstaBLISHMENT OF A RaTEs TriBUNAL,

147. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 2139 re the estublishmert of a Rates
Tribunal, asked in the last September session of the Assembly, will the
Government be pleased to state:

(a) whether they have received the reply from the Secretary of State ?

(b) if they have received it, whether they have oconsidered the
question ?

(c) if they have considered the question, will they please communi-
cats their decision to the House?

Mr. G. @. 8im: (a) The reply from the Sdcretary of State has not yet
been received.

(b) and (c). Do not arise.

APPEALS OF THE EMPLOYEES OF THE EasTery Brnear RaILway AGAINST
THE OmDERS oF DisTricT OFPICERS.

148. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 2148, r¢ appeals of the employees of the
Eastern Bongal Railway against the orders of the District Officers, asked in
the last September session of the Assembly, will the Government please
state :

(a) whether they have received the reply of the Agent?

(b) if they have received it, will they please communicate it to the
House?

Mr. G. G. 8im: The Agent's reply was to the effect that the answer to the
first part of Mr. Joshi's question was in the negative,

ALLEGED Assaurt BY MR. Gasrer, Loco ForeyMan, Katinar, oN Prool
Mounamman, Punrine Driver, KATiHAR.

149. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to supplementary question to starred question 2148, re
slleged assault by s Loco Foreman, asked in the last September session of
the Assembly, will the Government be pleased to state if it is a fact that
Phool' Mohammad attended the local hospital, and produced a medical
certificate from the local doctor which was not accepted by the Loco
Foreman ?

Mr. G. . 8im: Yes. The Locomotive Foreman did not accept the
medical certificate because it was not eountersigned in accordance with rule
by the Railway Medical Officer who had found Phool Mohammad fit. -
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WorgiNg Hours oF THE TraFFic AND TraNSTORT STAPF oN INDIAN
Ralrways,

150. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment reply to starred question 2152 asked in the last September session
of the Assembly, re working hours of the Traffic and Transport Staff on
Indian Railways "', will the Government please state:

(2) if the inquiry into the matter has been completed ?
(b) if completed, will they please communicate the result to the
House?

Mr. G. G. 8im: (a) Yes.

(b) The following information was furnished to the Honourable Mr. N. M.
Joshi in reference to question No. 2152:—
(a) The transhiﬁmenb staff at the stations named are not required to
work 12 hours or more a day.
(b) The 60 hours-a-week rule is ohserved. The question of the grant
of extra allowances therefore does not arise.

PurcHasE or LocoMoTIVES ror RAILWAYS,

151. *Khan Bahadur Sarfaraz Hussaln Khan: With reference to the
unstarred question 851, in the last Beptember session of the Assembly re
‘“ Purchase of Locomotives for the Railways '’ and the Government reply,
to it, will the Government be pleased to state:

(a) the cost of the B7 locomotives purchased?
(b) the name or names of the firms from which they were
purchased ?

Mr. G. G. 8im: (a) The f.0.b. contract price of these 87 locomotives was
£224,080.

(b) All the locomotives were purchased from Messrs Sir W. A. Arm-
atrong Whitworth and Company, Limited.

A1L1.EGED FrRAUDS ON THE OUDE AND ROHILKHAND RAmLway,

152. *Khan Bahadfir Sarfaraz Hussain Khan: With reference to
Government reply to unstarred question 855 in'the last September session
of the Assembly, re alleged frauds on the Oudh and Rohilkhand Railway,
will the Government please lay on the table a brief sumimary of the cascs
referred to, after judgment has been delivered in the second case?

M, G. G. 8im: A brief summary of the cases will be laid on the table
after judgment has been delivered. '

PuncuaSE oF MACHINFRY FOR THE SUEKUR BarraGr.

158. *Khan Bahadur Sarfaras Hussain Khan: (s) Will the Govern-
ment please state if the Sukkur Barrage Scheme and Lloyd Barrage and
Canal Bcheme are different or one and the same?

(b) Will they plcase state if the Government of Bombay have pur-
chased or ordered to be purchased machinery for the Sukkur Barrage
Scheme ? : '

' ]
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The Honourahle Sir Bhupendra Nath Mitra: (a) The titles mentioned
refer to one and the same projecs.

(b) Yes.

Reronny or Ramnway Materian anp Rorvine Stock sExt To MEso-
POTAMIA DURING THE WAR.

154, *Khan Bahadur 8Sarfaraz Hussain EKhan: With reference to
Government reply to starred question 2158, asked in the last September
session of the Assembly re the Return of Railway material and rolling
stock sent to Mesopotamm during the war, will Government please lay
on . the table:

. (@) the list of the railway material sent to Mesopotamia which is
available?

(b) the list of the rolling stock returned to India?

and state in what manner India has been compensated for such material
as has not been restored to it?

Mr. G. G. 8im: (o) and (b). A list, showing rolling stock sent to
Maesopptamia and retained there and also rolling stock sent to Mesopotamia
but returned to India, is laid on the table. Detailed information regarding
perm:]?ent way and other railway materials is not avmlahla and cannot be
furnished

For such stock and material as has been retained in Mesopotamisa,
Railways have been paid the actual or estimated cost of replacement of stock
less a percéntage for depreciation calculated on the cost of replacement,
representing the proportion of service dbtained before despatch to the total
anticipated service.,

In addition to this, Railways have been paid all incidental charges, *o
the extent of out-of-pocket expenses, in connection with the despatch of
stock. They have also received 5 per cent. indirect charges on the net
amount of the hills to cover supervision and other charges.

List showing rolling stock sent to Mesopofamia and retained there and rolling stock sent to
Mesopotamia and returned to India.

Retained in Mesopotamia. Returned to India,
Locomotives . . . 132 Locomotives . . . 20
Coaching Stock . . 404 Coaching Btock . . 10
Goods Btock . ., 8,646 (Goods Btock . . . 18
Special Stock - 87 Bpecial Stock . . . Nl
Motor Trollies . . 2 Motor Trollics R . N,

"PRrovisioN oF Lnnmn AccoMMoDATION IN SrrRVANTS' COMPARTMENTS
oN Rarrnwavs,
155. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
Government reply to the last supplementary question to the starred ques.
tion 2171 asked in the last September session of the Assembly re the pro-

vision of latrine sccommodation in the servants’' compartments, will the
Government please state:

(@) if the inquiries have been completed?
(b) if completed, will they please communicate the result to the

House?
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Mr. G. @. 8im: Except for replies from three or four smaller Railways
the inquiries have been completed. Government understand that the Great
Indian Peninsula, Bengal Nagpur and Oudh and Rohilkhand Railways pro-
vide latrines in some of the servants’ compartments of their existing upper
class stock. On other lines such accommodation is not provided. Rail-
_wayﬁ will be asked to give the matter consideration when constructing new
stock. .

Exrort or BEEr.

156. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
the statement laid on the table, in reply to unstarred question 864, in
the last September session of the Assembly, will the Government please
state :

(a) the reason why beef dried or otherwise was exported only from
the port of Bombay and not from the ports of Madros and
Caloutta during the five years mentioned in the statement?

(b) the names of the Indian and Burmese ports to which dried beef
was exported during the above period?

Mr. G. G. 8im: (a) Government do not know, and the amount exported
from Bombay was so trivial in the years mentioned in the statement that it
does not seem worth while to inquire into the matter.

(b) For all practical purposes it may be taken that the dried beef was sent

from India only to Burma. The exact ports to which it was sent appears
to be immaterial.

'."5.".

1 -

Rerort oF T™HE CoLoNIES COMMITTEE.

157. *Ehan Bahadur Sarfaraz Hussain EKhan: (¢) Have the Govern-
ment of India received the report of the Indian Colonies Committee?

(b) If so, will they please lay it on the table?

Mr. J. W. Bhore: (a) and (b). No report has been received from the
Colonies Committee as such. Two members submitted & memorandum and
its publication ie now under the consideration of the Government of India.

Apwmission oF CanDIDATES FroM Bimar anp ORrissa INTo THE Rovar
MinitarY COLLEGE, SANDHURST.

158. *Khan Bahadur Sarfaraz Hussain Khan: (a) Will the Govern-
ment please state if any candidates from the province of Bihar and Orissa
were admitted to the Royal Military College Sandhurst out of the 61 Indian
oadets admitted since the commencement of the spring term of 1919?

{b) if so, what is the number?

. (¢) if not, was it that the Local Government did not nominate any, or
was it that the candidates nominated by the Loeal Government, were not
selected by the Central Government?

Mr. E. Burdon: (a) Yes.

(b) Three.

{c) Does not arise,
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Exrroymint oF INDIANS IN THE Ro¥aL INDIAN MaRink.

159. *Khan Bahadur Sarfaraz Hussain Khan: (a) Is it a fact, that no
Indians are employed in the Royal Indian Marine as executive and engi-
neer officers?

(b) Is it also a fact that the entire cost of maintaining the Royal Irdian
Marine is borne by the Government of India, as well as by the Local
Government so far as they are concerned?

(c) If the reply to (a) is in the affirmative, will the Government please
state why no Indians are employed? :

‘Mr, E. Burdon: (a) and (b). The attention of the Honourable Member
is invited to the reply given on the 17th SBeptember 1924, to unstarred ques-
tion No. 395. It has since been decided that His Majesty’s Government
will bear & portion of the maintenance charges of the Royal Indian Marine ,
ship ‘* Lawrence '’ in respect of her duties connected with lighting and
buoying in the Persian Gulf. Orders to this effect will be issued shortly.

(¢) No Indians possessing the necessary qualifications have offered them-
selves for admission. ’ '

SurrLY oF SuUITABLE INDIAN CADETS FOR SANDHURST.

160. *Khan Bahadur Sarfaraz Hussain Ehan: (a) With reference to the
reply of Government to starred question 2233 (8) in the Assembly on the
19th September, 1924, re Indian cadets for Sandhurst, will the Govern-
ment please state if they have arrived at any decision on the subject?

(b) If 8o, will they please communicate the result to the House?

Mr. E. Burdon: No conclusion has yet been arrived u't on the sub-
ject.

161—163. The Honourable Bir Alexander Muddiman: I regret, Sir, the
Foreign Secretary is ill to-day, and the questions will be answered at the
next meeting.

164. (This question was answered on the 22nd January, 1925.)

Lorp MorLEY'S DictuM RE DEPORTATIONS UNDER Brnear RrguraTion
IIT or 1818,

165. *Mr. Kamini Kumar Ohanda: (a2) Did Lord Morley as Secretary
of State for India refuse to sanction the deportation of any one under
Regulation IIT of 1818 ‘‘ except for & man of whom there was solid reasonm
to believe that violent disorder was the direct and deliberately planned
result of his action ''?

(b) Do Government accept the above principle as the basis of decision
in sanctioning the arrest of any one under the said Regulation?

(c) Was the above test applied in the case of Mr. Subhas Chandra Bose,
Babu Anil Baran Roy and Babu' Satyendra Chandra Mitra who have
lately been arrested and detained under the Regulation?

(d) If so, have the Government any objeotion to disclose what action

of any of the above persons answers to the above description given bv
TLord Morley?

The Honourable Sir Alexander Muddiman: The Government of India did
not receive from Lord Morlev us Secretarv of State for Indin anv eom-
munication in the terms recited in the question. Murder and other erimes
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of violence have been the direct and deliberately planned results of the
terrorist conspiracies in Bengal and it was in respect of complicity in such
conspiracies that action was taken in the cases referred to under Regulation
III of 1818. The evidence has been submitted to two Sessions Judges whose
finding is that there are reasonable grounds to believe that the persons named

are members of a terrorist conspiracy.

ArgrsTs UNDER BEncar Recuration III or 1818,

166. *Mr, Kamini Kumar Ohanda: (z) Does Mr. Subhas Chandra Bose’s
conduct or action which in the opinion of Government made
it expedient that he should be detained under Bengal Regulation III
of 1818 relate to any period prior, or subsequent, to sanction by the
Bengal Government of his appointment as the Chief Executive Officer of
the Calcutta Corporation?

(b) Were any arms, ammunition or explosive substance or any ingredient
thereof found during the search in the house or office of the said Mr. Subhas
Chandra Bose and Babus Anil Baran Roy and Satyendra Chandra Mitra?

(¢) What, if any, revolutionary literature was found therein?

The Honourable 8ir Alexander Muddiman: (a) The grounds upon which
the Governar General in Council deemed it expedient to detain Mr. 8. C.
Bose under Regulation IIT of 1818, relate to his actions both before and
after the Local Government sanctioded his appointment as Chief Executive

Officer.
(b) and (¢). I am not prepared to make any statcment regarding the

result of the searches.

Exopus or Tea GarpEN LaBoURERS FrROM AssaM.

167. *Mr. Kamini Kumar Ohanda: In connection with my question
about the exodus of tea garden labourers from Assam, will the Government,
please find out from the Madras Government or the Assam Government
which are the gardens where the labourers were as stated in the Gov-
ernment reply in the Madras Council getting Rs. 1/4 a day and had to work
for 14 or 2 hours a day?

The Honourable Sir Bhupendra Nath Mitra: As far as the Government
of India are aware no such statement was made by any Government Member

in the Madras Counecil.
168. The Honourable Bir Basil Blackett: I have already replied to this
question, yesterday.

AMALGAMATION OF THE DIstrIcT LocoMoTivk, CARRIAGE aND TRAFrFIC
Orrices oN THE East INpIaN Rainway.

169. *Mr. T. 0. Goswami: Will Government please refer to starred
E,lestiona and answers, Nos, 1650 and 1680 (in the September session of
e Legislative Assembly) and answer the following questions scriatim :

(i) Have the District Loco, Carriage and Traffic Offices in the
E. 1. Railway been amalgamated into Divisional Offices at
Howrah, Asansol, Dinapur and Dethi? If not actually amal-
gamated yet, is such a scheme definitelv sanctioned ?
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(ii) Does that scheme mean the abolition of the Loop District
which is one of the oldest Railway Districts in India, perhaps
the oldest? ' '

{iii) Did the Railway Board receive petitions from merchants and
the public of Bahebgunge and Bhagalpore, asking for official
news of the scheme, which was then rumoured, and expressing
apprehension at the possibility of great harm resulting to
their interests? 1f so, did they receive it before Government
answered the Honourable Kumar Ganganand Sinha’s questions
Nos. 1659 and 1660°? :

{iv) Did the President of the Railway Board send a letter to the
Agent, E. I. Railway, and did he write as follows:—''The
Board fully appreciate the feelings of the staff concerned in
the matter, but as the decision to place the headquarters of
the Division in question at Howrah has not been arrived at
until after careful consideration by the responsible officars of
the Company, etec.?”’

(v) If the answer to (iv) is in the affirmative, was this letter dated,
from London, the 2nd of October 1924? If so, how do
Government reconcile this with Mr. A. A. L. Parsons’ reply on
the Bth September to Kumar Ganganand Binha that ‘‘ the
proposals are not sufficiently mature to enable definite informa-
tion to be given on this subject’’.

(vi) Have Government decided as to whether this new arrange-
ment will continue when they take over the Railway on the
1st of January 1925; or is that a State secret?

Mr. G. @. 8im: (i) and (vi). The Honoursble Member is referred to the
reply given to Khan Bahadur Barfaraz Hussain Khan's question No. 86
to-day. L

(ii) Yes. , ..

(i) Yes. As stated in reply to question No. 1660 on Bth September
1024, the petition had been received by then.

(iv) and (v). No such lettor was issued by the President, Railway Board,
but the letter referred to is apparently one which was dated from London on
2nd October 1024, and was sent by the East Indian Railway Home Board
to their Agent in India. *

AsoritioNn oF THE CariTatioN Tax in Byurma.

170. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
pleased to state (i) whether any representations have been made by the
people of Burma either to the Government of Burma or to the Govern-
ment of India for the abolition of the Capitation Tax? (ii) Whether the
Government have called for any report in regard to the agitation in Burma
about the abolition of the Capitation Tax? (iii) Will the Government be
pleased to place the report on the table?

The Honourable Sir Basil Blackett: (i) The Government of India have
not received anv such representation and are not aware if the Government
of Burma have received any.

(ii) and (iii). I would invite the attention of the Honourable Member to
the reply given by me to-day to Mr. Gaya Prasad Bingh’s question on the
same subject. :
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CoMMITTEE OF -INQUIRY INTO THE EcCONOMIC ADMINISTRATION OF THE
o PosT aNp TELEGRAPH DEPARTMENT,

171, *Mr, O. Duralswami Alyangar: (a) Will the Government be
pleased to state why no non-official gentlemen were put on the Committee
recently appointed for inquiring into the economic administration of the
Post and Telegraph Departments?

(b) Will the Government be pleased to. state why the said Committee
ig debarred from inquiring into the rates of pay of the establishment?

The Honourable 8ir Bhupendra Na&th Mitra: (a) The Committee is a
purely departmental one, intended to investigate possible methods of
economy in the Post and Telegraph Department, more particularly to
report whether economy can be effected without loss of efficiency by
" internal re-arrangement of the methods of working and re-distribution of
duties. These points are of purely administrative detail, and in the
opinion of Government the inquiry could best be conducted by a small
committee coneisting of an experienced postal officer, and an experienced
telegraph officer, associated with a representative of the Finance Depart-

ment.

(b) It will be clear, from what I have said, that the Committee has
nothing to do with any general revision of rates of pay—a subject which in
the opinion of Government does not require further investigation by a
Committee at present.

Prorir aND Loss Accounts oF THE PosT AND TELEGRATPE DEPARTMENTS.

172. *Mr. 0. Duralswami Aiyangar: With reference to the answer
given to Sir Purshotamdss Thakurdas under question No. 2223, will
the Government be pleased to state now at least how the profit and loss
accounts of the Post and Telegraph Departments separately stand?

COMMERCIALIZATION OF THE ACCOUNTS OF THE PoORT aND TELEGRATH
DEPARTMENTS,

1'}3. *Mr. 0. Duraiswami Alyangar: Will the Government be pleased
to state whether the Post and Telegraph Departments will be kept separate
in the system of commercialization of accounts, and, if 8o, from what date?

The Honourable Sir Bhupendra Nath Mitra: With your permission, Sir,
1 propose to reply to questions Nos. 172 and 178 together. )

As all the branches of the Post and Telegraph Department are
administered by one authority o considerable portion of the expenditure is
shared by two or morc branches and an absolute separagion of the
accounts is not possible. In the commercial system of accounts which will
be fully introduced from the 1st April 1925, therc will, however, be separate
Block accounts and separate Profit and Loss Accounts for each of the
three branches—Dost Office, Telegraphs including Radios and Telephones—
designed to bring out the actusl commercial profit or loss in each. A
rough estimated profit and loss statement for the year 1925-26 will also
be prepared and attached to the budget Demands for Grants for the
Post and Telegraph Department for that year,
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" Nuussr oF FIrst Crass Post OFricEs.

174. *Mr. 0. Duraiswami Alyangar: Will the Government be pleased
to state the number of first class post offices and the number of Indians

who are postmasters of such offices?

8ir Geoffrey Olarke: The number of first class head post offices is 87 of
which 138 are in charge of purely Indian Postmasters.

OreNING OF A TELEGRAPH Orrick IN Banganome City,

175. *Mr. 0. Duraiswami Alyangar: (a) Are the Government aware that
a great deal of inconvenience is felt by the citizens of Bangalore for want ot
e telegraph office in Bangalore City? ,

(b) If so, do the Government propose to take steps to open a tele-
graph office in Bangalore City?

Bir Qeoftrey Olarke: There is already a combined post and telegraph
office in Bangalore City.

Mr. 0. Duralswami Alyangar: May I know whether it is in the Canton-
ment or in the City?

8ir Geoftrey Clarke: In the City.

Repuction oF THE Sark or Orium.

176. *Mr. 0. Duraiswami Alyangar: (a) Will the Government be
pleased to etate what steps have been taken to reduce the sale of opium?

(b) Will the Government be pleased to state whether steps arc takes
or are proposed to be taken to see that wherever there are qualified medical
practitioners or reputed Ayurvedic doctors the sale of opium is entrusted
to them with instructions to sell the same for purely medicinal purpotes?

The Honourable Sir Basil Blackett: (a) The policy of the Government
has always been to reduce consumption, and with that end in view the issue
price of opium has been increased progressively about three-fold altogether
ip the course of the last 10 or 12 years. There is a limit, however, beyond
which such enhancement of prices defeats its purpose, as it induces smuggl-
ing and other illicit practices. 1 may point out that the consumption of
opium in India which in 1912-18 was Mds. 12,7563 had fallen by 1923-24
to Mds. 7,408.

(b) This question could only arise if the Government had decided to
restrict the use of opium to its use for strictly medicinal purposes on the
prescriptions of qualified medical practitioners. The Government are not
satisfied that such a restriction is necessary, advisable or practicable.

Ratnway CONNECTION BETWEEN ARSIKER] AND MANGALORE

177. *Mr. 0. Duraiswami Alyangar: (e«) Will the Government be
pleased to state whether any project of connecting Arsikeri with Mangalore
by direct railway line is under consideration?

(b) Is there any proposal that a portion of that line at least will be
taken up by the Mysore State Railways?

M. @. @, 8im: (a) No project for connecting Arsikeri with Mangalore by
direct railway line is at present under consideration. The project for a
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‘railway connection between Hassan and Mangalore was prepared in 1917
and its examination showed that its prospects were mot good enough to

justify construction,
(b) The reply is in the negative.

Porr-tax ¥ Fu.

178. *Mr. Kamini Kumar Ohanda: («) Is it & fact that Indians are re-
fusing to pay the Poll-tax in Fiji and in consequence Indisns including
prominent merchants have been sent to jail? :

(b) Will the Government be pleased to make a statement about the pre-
sent situation there? :

"Mr, J. W. Bhore: (a) and (b). The Government of India understand
that numerous protests were made by the Indian community in Fiji against
the tax but they are not aware that payment was actually refused or that
prominent merchants have been sent to prison, On the contrary it would
appear that registrations for payment were proceeding smoothly last March.
I may add for the information of the Honourable Member that the Governor
has exempted from the tax persons having five dependent children under the
age of 18. The whole question of the poll-tax formed the subject of repre-
sentations by the Colonies Committee of the Government of India last
July and the result of those representations is now awaited.

Lerrosy REsrarcH,

179. *Dr. 8. K. Datta: Will Government state what has been done
within recent years to promote research into the causes, dissemination and

cure of Leprosy?

Mr. J. W. Bhore: The Mission to Lepers has kept the leper problem
to the fore in India and for several years past researches into the causes,
dissemination and cure of leprosy have been cngnging the attention of
medical and chemical experts working under the auspices of the Indian
Research Fund Association, which is financed by Government and which
has, since 1916, provided funds both for research and for modern treatment
at selected centres. Extracts from the Annual Reports of the Association
showing the work done in this connection have been placed in the Library.

In addition, an Indian Council of the British Empire Leprosy Relief
Association has recently been formed by His Excellency the Viceroy for the-
purpose of stimulating interest in the problems connected with leprosy
and for starting a campaign to stamp out the disease in India.

Ixsrrcrors oF LEPERs.

180. *Dr. 8. K. Datta: Will Government state whether any Inspectors
of Lepers, as contemplated under the Act of 1898 and amended by the Act
of 1920, have been appointed in the administrations under the direct control
of the Government of India and, if so, whether the reports of these inspec-
tors show that the provisions of the original Act are adequate for its purpose.

~ Mr. J. W. Bhore: The Lepers Act has not been extended to the areas
in question as the number of lepers in those areas is comparatively insignifi-
cant. No inspectors of lepers have been appointed in them.
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Cexsus or Lrpers.

181. *Dr. 8. K. Datta: Have Government ever undertaken a census
of lepers in India and, if not, whether any special steps were taken to
ensure the statistical acouracy of the figures which formed a part of the
general census of 1921?

Mr. J. W. Bhore: No special census of lepers has been undertaken by
Government, nor have any special steps been taken to ensure the statistical
accuracy of the figures obtained during the last ordinary decennial census in
the case of lepers. The reasons for this, as the Honourable Member doubt-
less realises, are the difficulty of diagnosing the disease in its early stages
and the powerful motives which operate to prevent individuals from admit-
ting infection except when concealment becomes impossible.

REsTRICTION OF THE SLAUGHTER OF USEFUL AND PRIME CATTLE

182. *Raja Raghunandan Prasad 8ingh: (1) Will the Government be
pleased to lay on the table a statement showing the number of the cattle
under the different heads of (a) bulls, (b) bullocks, (c) cows, (d) he-buffaloes,
(¢) she-buffaloes, and (f) calves, slaughtered directly in Government

butcheries as also the quantity »f beef supplied by contractors for supply of
food to the army?

(2) Have the Government of India consulted the Provincial Govern-
ments on the subject of restricting slaughter of useful and prime cattle?
1t 80, will the Government be :pleased to lay a copy of their replies on the
subject ?

Mr, J. W. Bhore: (1) I regret that it is impossible to obtain the informa-
tion required by the Honourable Member. No such figures are on record.
I may mention, however, that bulls, male and female buffaloes and calves
are not slaughtered in Government butcheries at all; and that, under stand-

ing orders, slaughter is normally confined to bullocks unfit for work and
cows no longer capable of yielding milk.

(2) The Government of India have not addressed Local Governments on
the specific question of restricting the slaughter of cattle, but they have
impressed on them the importance of improving the various breeds of Indian
cattle and their number and they are themselves taking action in that
direction.

ARres™s 1y BEvoar uxDER RecuratioNn III or 1818 axp Bengarn Oubi-
~aNce 1 or 1924.

183. *Mr. Kumar Sankar Ray: (a) Will the Government be pleased to
state under the authority of what law hawe Subhash Chandra Bose and
71 other persons been arrested by the Government of Bengal on the 25th
October 1924 and whether the warrants under which they have been arrested
were directed specifically for their arrest or not?

(b) Under what sections of the law have they been respectively arrested
and for how long have they been kept in custody?

(c) Whether and if so when and under what provisions of the law are
they going to be put on trial?
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(d) Have the material facts and circumstances in the possession of the
Local Government on which the orders have been passed against them been
placed before any Judges, and if so, before whom? :

¢) Whether any visiting committee has been constituted by the Govern-
ment of Bengal under section 20 'of the Ordinance No. 1 of 19247

() What allowances, if any, are being given to them or their families
and what arrangements have been made about their food and clothing?

(9) Will the Government be pleased to place before the Assembly a list
of the incriminating articles found during the searches that led to their
arrest? .

The Honourable Sir Alexander Muddiman: (a) and (b). Mr. S. C. Bose:
and 18 other persons were arrested on warrants-issued under section 3 of
Regulation 1II of 1818. 63 other persons were arrested without warrants
under section 14 of the Ordinance. The majority of persons detained were.
arrested on 25th October 1924. A few were arrested at later dates. Those
arrested under the Regulation are still in custody. . Of those arrested under
the Ordinance some have heen restricted to definite areas, others remitted'
te custody in jails.

(¢) The fact that any action has been taken against any person under the-
Ordinance or Regulation IIT will certainly not preclude such persons from
being brought to trial for any substantive offences regarding which Govern-
ment arc advised that a prosecution is in the public interest. The policy
of the Government of India is to bring persons to trial for substantive offences
wherever possible.

(d) All the cases have been placed before two Sessions Judges whose
names I am not prepared to give.

(e) Visiting Committees have been constituted.

(f) Those persons detained in jails at present receive no personal allow-
ance but are given spocial diet and clothing and personal comforts. For
those detained within prescribed limits outside jails suitable allowances have
been sanctioned with due regard to their station in life and the loeality of
their detention. JFamily allowances are given according to the station in
life of the detenue and the extent to which the family were dependent on
him at the time of ‘his arrest.

(9) The answer is irr the negative.

Mr. A. Rangaswaml Iyengar: May I know whether of the two Judges
who have been appointed to examine the cases any of them is an
12 Noow. Indian ?

The Honourable Sir Alexander Muddiman: I should like to have notice
of that question. This is a Bengal matter and I really do not know.

Diwan Bahadur M. Ramachandra Rao: I should like to know whether
any charges have been framed against persons referred to in (¢) and whether
the persons concerned were informed of the ocircumstances appearing
against them and whether any explanations have been obtained from them?

The Honourable Sir Alexander Muddiman: Does the Honourable Mem.
ber mean persons detained under Regulation or Ordinance or both?
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Diwan Bahadur M. Ramachandra Rao: Both.

The Honourable Sir Alexander Muddiman: The answer is the same.
Charges have been framed.

Diwan Bahadur M. Ramachandra Rao: Have any explanations been
taken ?

The Honourable Sir Alexander Muddiman: They have been given an
opportunjty, as I have already stated in reply to questions, but in many
pases they have not availed themselves of it.

Mr. A. Rangaswami Iyengar: With reference to the charges, may I
know whether they have been told of the evidence that lies against them?

The Honourable Sir Alexander Muddiman: I am not prepared to make
any other statement beyond the fact that they have been asked to reply. to
charges.

Mr. A. Rangaswami Iyengar: Am I to take it that it is useless to say
what the evidence is agsinst these people to which they might reply?

The Honourable Sir Alexander Muddiman: If the Honourable Member
refers to the names of persons who have given cvidence and desires this
communicated to the world at large, it would result in immediate murder
and I would not dream of it; but the purport of the charges have been
communicated.

Mr. A. Rangaswami Iyengar: I am afraid my question has not been
understood. I want to know whether the persons who are now under
detention have been told of the evidence which is against them, so that
they might be in a position to meet them.

The Honourable Sir Alexander Muddiman: They have been told of the
charges brought against them and of the general scope of the case. They
certainly have not been told of the names of persons who gave information,
nor do I intend to tell them.

Mr. Chaman Lall: With regard to part (d) of the question, may I know
whether the decision of the Judges will be available to this House ?

The Honourable Sir Alexander Muddiman: The finding of the Judges
would be available, not the terms of the decision.

Mr. Chaman Lall: Will the Honourable Member place it on the table?

The Honourable Sir Alexander Muddiman: I have already stated that
the Judges found there was reasonable ground for believing that these
detenucs were concerned in a terrorist conspiracy.

Mr. A. Rangaswami Iyengar: May 1 know whether the Government
have so far had any communication that it would be. possible for them to
put any of them on trial?

The Honourihle Bir Alexander Muddiman: With reference to that
question, it is obvious I cannot give a detailed answer, but I can give this
assurance that, compatibly with the public interest, if we ean bring
these people to trial they will be brought to trial. T



QUESTIONS AND ANSWERS, " 145

Mr. Chaman Lall: Arising out of the Honourable Member's reply, may
1 ask whether he will be prepared to make a statement before this House
a8 to the evidence, leaving out the names of the witnesses who have given
the evidence in each one of thesc cases?

The Honourable Sir Alexander Muddiman: Most certainly not. Dis-
.olosing faots would be as bad as disclosing names. To disclose facts would
undoubtedly lead to outrages at once.

Mr. Chaman Lall: Will the Honourable Member give this Houss
information as to the number of witnesses murdered in such cases?

The Honourable Sir Alexander Muddiman: The Honourable Member
should put down that question.

RECOMMENDATIONS OF THE MERCANTILE MaRINE COMMITTER.

184. *Mr, Kumar Bankar Ray: Will the Government be pleased to state
what steps, if any, are the Government going to take to give effect to the
recommendations made by the Mercantile Marine Committee in their
report and when are they going 1o do it?

RrerorT oF THE MERCANTILE MARINE CoMMITTEE,

207. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
.ernment reply to unstarred question 455 in the Assembly on the 22nd
‘Beptember, 1924, re ‘‘ the Conversion of the Royal Indian Marine into un
Indian Navy '', will the Government be pleased to state:

(a) whether they have considered the report of the Indian Mercan-
tile Marine Committee? ‘ .

(b) If they have, will they please communicate their decision to the
House?

(¢) If not, by what time is it expected that they will consider the
Report ?

RECOMMENDATIONS OF THE MERCANTILE MarINE COMMITTEE.

444, *Mr. Ahmad Al Khan: Have Government congidered the recom-
mendations of the Indian Mercantile Marine Committee?

Are Government in a position to say which of the recommendations
(if any) they are likely to adopt and put into effect in the immediate
future ?

The Honourable Sir Charles Innes: I shall take up questions Nos. 184,
207, and 444, together, for the sake of convenience as they relate to the
same subject.

The Report of the Indian Mereantile Marine Committee is being con-
sidered'by the Government of India, but no definite decision has vet been
reached on the various recommendations made by the Committee.” '



TRIBUTES TO THE MEMORY OF THE LATE Mr. EDW
S « BAMUEL MONTAGU. o

~ Bir P. 8. Sivaswamy Alyer (Madras: Nominated Non-Official): . 8ir,
with your permission, I desire to make a reference to the loss sustained
by this country in the sad and untimely death of Mr. Edwin Samuel
Montagu and to pay a tribute of appreciation to his work and worth. India
heas had many friends and benefactors amoug Englishmen, but of none of
them could it be said that he was a truer. iricnd or a greater benefactor
than Mr. Montagu. Since the assumption of the Government of India by
the Crown there have been several Secretaries of State; there have been
among them able men, upright men, men who strove to do their duty by,
this country to the best of their lights, But theix lights were generally
coloured by the atmosphere of English interests. In the history of Indian
constitutional progress, two names will stand out as shining landmarks,
the name of Lord Morley and the name of Mr. Montagu. "But in the case
of Lord Morley, philosophic radical as he was and the gifted man of letters
that he was, he never succeeded completely.in carrying out his own advice
of getting into the skins of ather people und understanding them. He
confessed he could never be anything but an Occidental and he could never
fully ‘enter into the aspirations of the Indian people. He confessed that
he oould not visualise any date when Parliamentary institutions could be
introduced into India. But in the case of Mr. Montagu, he loved India,
and he understood India. The uplift and advancement of India in the
path of political progress were the tasks which he set béfore himself and
to which he dedicated his life. India filled and fired his imagination and
sbsorbed his sympathy, as it did in the case of Edmund Burke. He
believed in & noble destiny for India and he identified himself with that
destiny.  The sacrifice of his brilliant career was brought about by his
desire to heal the wounded feelings of the millions of our Mussalman
fellow-countrymen by procuring a revision of the treaty of Sevres. It is
doubtful whether but for his masterful personality and his untiring cham-
pionship the spacioug promises which were made by British statesmen in the
early vears of the war would have been translated into action to the extent
to which. they have been. Opinions may differ as ‘to the merits of the
scheme evolved by Mr. Montagu, but there can be no doubt that the feet of
India have been firmly planted on the path of constitutional progress and I
would ask which constittitional experiment has been free from imperfections
and whether it was possible to have introduced and carried through a
. measure of larger scope than the one which was carried through by
Mr. Montagu. Sir, the term Empire builders has been applied to many
who have extended the geographical boundaries of Greater Britain, but
I think the term would be more truly applied to the .statesman who
strives 'to extend the hand of fellowship and the moral influence of
Britain and draw together the hearts’ of people of distant countries:
and of different races and creeds. Such an’ Empire ‘builder was the late
Mr. Montagu. T would ask you, Sir, to convey to the members of his family.
our feelings of profound sympathy and sorrow and to express to them
the sentiments of affection, admiration and gratitude with which the name
of Mr. Montagu will continue to be cherished by the people of this country.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-'
madan): Sir, T associate myself and the members of my Party with the
remarks .which have just fallen from B8ir Sivaswamy ~Aiyer. However
much we may be dissatisfled with the . constitution that the late
Mr. Montagu gave us, there can be no doubt that he did his best and.

(148 )



TRIBUTES TO THE MBMORY OF MR. EDWIN MONTAGU. 24T

that against enormous odds. We honour the memory of -a friend; we
respect his good intentions; we grieve at his loss, though, at the sane
time, we deplore the legacy he has left behind. . ,

8ir Oampbell Rhodes (Bengal: Europesn): Sir, I desire to assqciate
myself and my European colleagues with the tribute to the memary of
Mr. Montagu. This is not the time to enter into the merits of his
Reforms Scheme. Time will be the judge. But we have always felt that
be was guided by a genuine desire to further the political progress of India
and with that belief the community to which I have the honour to belong
have done their best to make the Reforms a success. Burely, Sir, that is
the finest tribute we can pay to his memory. . )

Mr. M. A. Jinnah (Bombay City: Muhsammadan Urban): Bir, I beg
to associate myself with this motion. We are not concerned so much on
this occasion with regard to the achievements of Mr. Montagu. What
we feel, Sir, is that Mr. Montagu was a statesman in the forefront of the
statesmen of Great Britain. He was the Secretary of BState for India
und I am convinced from my own personal knowledge that he wus a truc
and loyal friend of India. He endeavoured to the best of his ability to
advance the cause of India. He was the SBecretary of State for India who
felt for India as much and as keenly as any Indian did. Bir, Great
Britain has lost in him a great statesman and India has lost in him a true
¢nd a great friend.

The Honourable Sir Alexander Muddiman (Home Member): Sir, when
the sad news of Mr. Montagu's premature death was received in India the
Government of India despatched a telegram to the Scecretary of State in
which they expressed their decp regret at his death and their appreciation of
bis services. That telegram was published at the time and I will not
detain the House by reading -it. But I feel that, as the Leader of this
House, I should say a few words on this matter. And if the House would
give me a little indulgence I should like to deal with it from a somewhat
personal point of view. At one period of my career I was somewhat
intimately associated with Mr. Montagu. It was the period during which
the Government of India Bill was being prepared at home and the period
during which it was being passed through the Houses of Parliament. Durin
the later period, at any rate, it was my duty to see Mr. Montagu at a
times of the day and frequently late at night. I saw him under all the
conditions of that very wearying time. I was very greatly impressed by
bis personality. I think anybody who was brought into that intimate
relation would have been so impressed. He was a man of marvellous
industry, of remarkable grasp, with a most versatile brain. It was said
al the time that he could recite the amending Government of India Bill
by heart. He certainly knew it better than any body else. He was
often subjected to attacks of pain which greatly handicapped him. In
spite of this he was always alert and always devoted to his task. I cannot
lelp feeling indeed that his premature death was very probably hastencd
Ly the great strain which he underwent during those trying weeks.
Honourable Members have said that the late Mr. Montagu was a {riend
of India. They have said less than the fact. No one who was asso-
ciated with him could ever doubt that he had an enthusiastic devotion to
India and to her interests which amounted almost to a religion. He lived
to see the Act pass. He has not lived to see the final working of the
Acot. But I have no doubt that, when the time comes to write the hjstory
of India—and that history can be written judicially only when the dust of
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debate has died down-—the ' name of Mr. Montagu will be found written
lerge in that history. o C o o

"Mr, President: After what has been said it only remains for me to en-
dorse the tributes that have been paid from all sides of the House. In view
of the personal relation that I had with Mr. Montagu, perhaps the House will
Lear with me if I add a further word. The Honourable the Home Member’s
speech was more of a personal than of a political nature. I sat with
Mr. Montagu in the House of Commons for 9 or 10 years. I had the
interest and the pleasure of watching him serve his apprenticeship in
Indian affairs when he was Under Secretary of State for India with Lord
Morley as his chief in the office of the Secretary of State. At the emd of
the war, when many of us in England were casting about trying to find &
clearer outlook into the future, Mr. Montagu was still then the Secretary
of State for India and was devoting himself with a single mind and whole-
heartedly to the interests of his great office. The particular personal
interest that I have is that in the summer of 1920—and here I am revesaling
what I may call a public secret—it was on Mr. Montagu's personal recom:-
mendation to His Excellency the Viceroy that Lord Chelmsford invited me
to take up the office which I now have the honour to hold. Therefore, in
& special degree both as a friend and a colleague of Mr. Montagu in the
House of Commons and as one who owes to him the nomination to a post
which T regard as a pride and honour to hold, I think I am well justified in
adding my personal tribute to the memory of the late Secretary of State.
Many tributes have been paid to his memory, but the essential of his
riemory to India is that to which Sir Sivaswamy Aiyer and others have
referred, namcly that remarkable quality, which was more an instinet than
en intellectual quality, which enabled him. to appreciate the minds and
thoughts and aspirations of men very different to himself, the proof of
which we have seen to-day in the remarkable tributes which have been
Faid to his memory from all sides of the House. I shall make it my duty
to send an early copy of these proceedings to his relatives, and accompany
it with a letter in which I shall endeavour to describe the genuine sincerity
tnd emotion which animated the speeches which have just been made.
(Applause.)

ARRANGEMENTS FOR THE MAN@EUVRES.

Mr. President: The House will remember that at the close of the ques-
tions yesterday, Bir Sivaswamy Aiyer invited me to address to His Excellency
the Commander-in-Chief the appreciation and thanks of those Members of
this House who witnessed the manceuvres and the review. I have received

from His Excellency the following letter, which the House will be interested
to hear:

“ ARMY HEADQUARTERS.
Delhi, #8nd January, 1925.
From—General Lord Rawrmvson, Commander-in-Chief in India,
To—The Honourable Sir Faepenick Wrvre, Kr., President of the Legislative
Assembly.
B, .
I have the honour to acknowledge the receipt of your letter of to-day, and to
express to you, and through youn to the Assembly, my grateful thanks for their expression

of appreciation in regard to the arrangements made for them to view the recent military
aperationn.
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I shall have great plessure in conveying to thess offivérs-of thelArnmny' Department
and. Army. Headquarters, who were responsible for.the arrangements, the kind measage
of appreciation which your letter so courteously expresses. . . : |

. il
I hpve iha: honour tq.be,
T . .sml ‘;r e
Your obedient. seryant, .,
RAWLINSON."

I see His Excellency is present and I think we may repeat inll.:i'é ﬁréaende
what we said behind his back, that we arg very grateful to him. -

Mr. Ohaman Lall (West Punjab: Non-Muhammadan): May I take the
opportunity of asking you, Sir, to convey the sympathy of this House . . .

Mr. President: Order, order . . . .

Mr. Chaman Lall: What I am about to ¢ay will appeal to His Excel-
lency the Commander-in-Chief. '

Mr, President: Order, order; if the Honourable Member is prepared to
seconsider what he said yesterday, I shall be very glad to give him an
opportunity.

Mr, Chaman Lall: I am merely requesting you to convey the sympathy
of this House to the soldier who, I understand, was wounded during the
manceeuvres, and who is reported to have lost a limb as well as the sight
of both eyes.

His Excellency the Oommander-in-Ohief: I am very grateful for the
«xpression which has fallen from the lips of the Honourable Member who
hag just sat down, and perhaps it will be of interest to the House to know
that the eoldier who was* wounded, and who it was stated in the press was
likely to lose his sight, is progressing very favourably. One eye is quite
right, and the other there is great hope of saving.

PANEL OF CHAIRMEN.

Mr, President: Under the Standing Order, I appoint the following Panel
of Chairmen; :
) Mr. K. C. Neogy,
Mr. Muhammad Ali Jinnah,
8ir Purshotamdas Thakurdas, and
Mr. Darcy Lindsay.

SELECT COMMITTEE ON THE OBSCENE PUBLICATIONS BILL.

Mr. 0. Duralswami Alyangar (Meadras ceded districts and Chittoor:
Non-Muhammadan Rural): Bir, I owe an apology to this. House for not
Laving been present yesterday, so that a slight dislocation of business
scems to have been caused by this Resolution not having been moved
vesterday. However, with this apology, I beg to move that the Salect

) p2
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Committee to which the Bill to give effect to cerfain articles of the Inter-
rational Convention for the Suppression of the Circulation of, and Traffic
in, Obscene Publications, has been referred, do cousist of the following
members, namely :

The Honourable the Home Member,

Mr. K. C. Neogy,

Pandit Shamlal Nehru,

Maulvi Abul Kasem,

Mr. K. K. Chanda,

Mr. M. C. Naidu,

Kumar Ganganand Sinha,

Mr. K. Venkataramana Reddi,

Pandit Shambhu Dayal Misra,

Pandit Nilakantha Das, and
my humble self,

and that the number of Honourable Members whose presence shall be
necessary to constitute a meeting of the Committee shall be six. '

‘The motion was adopted.

Mr. 0. Duralswami Alyangar: I desire to add the name of Mr. K. Rama
Aiyangar to the Committee.

Mr. President: The question is that the name of Mr. K. Rama Aiyangar
be added to that Committee. .

The motion was adopted.

(At this stage Mr. President vacated the Chair which was taken by
‘Mr. K. C. Neogy, one of the Panel of Chairmeu.) )

RESOLUTION RE RE-TRANSFER OF SYLHET AND CACHAR TO
BENGAL.

Mr. M. 8. Aney (Berar Representative): Sir, I move the following
Resolution :

“ This Assembly.recommends to the Governor General in Council to be pleased to
take early steps to give cffect to the Resolution which was passed by the Legislative

Council of Assam in July last asking that the Districts of Bylhet and Cachar be re-
transferred to the Bengal Presidency.”

I 'will not detain this House with a very long speech in support of this
Resolution. Many of my friends in this House expressed a surprise that I
should be the peison to move a Resolution in regard to a subject in which
I am not personally interested, and which is not oné of an all-India charac-
ter, but I will say this much in regard to that. Barring the Members from
Assam snd Bengal there is probably none in this House who is better

- qualifieg to appreciate the feelings -of the people of S8ylhet and Cachar than
I who come from Berar. The Members of this House probably know and -
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the readers of the Montford report must be fully aware of the fact that the
people of Berar bave been clamouring for the last twenty years against the
very grievance nnder which the people from Sylhet and Cachar have been
suffering. Thought or idea is something like o wave that runs through the
ether and teeks to find its own station of sympathy, so similar ideas running
through all the Indian atmosphere have found sympathy in Berar, as it is
charged with a similar sentiment. So it is not inappropriate that the Reso-
lution should be in my hands. Secondly, Sir, though the Resolution in its
conerete form is no doub:; of a somewhat local nature, the principle under-
lying that Resolution is of very grest importance to the people of this
country. The principle underlying it is this. In the form of this Resolution
I am asking this House to consider the big and important thing on which the
success of the Retorins was made to depend by those who were the authors
of the Report. The principle was that for the success of these Reforms,
the present arringement of the Indian Provinces required to be changed.
The present Provinces are more or less formed not on any scientific principle
recognising the claims of racial or linguistic affinity, but they are mere
groups put together in the name of Prcvinces on a principle which only
recognises the claims of administrative convenience or financial expediency.
In fact the formation of Indian Provinces had generally followed the lines of
the military conquests of the Iiritish arme and the territorial achievements
of the British people, that is diplomaey rather than any other well recognised
principle. That being the case and the success of the Reforms to a large
extent being dependent upon the creation of properly manageable unite
upon the principle of linguist'c and racial affinity as well as consequential
transfers of districts to different administrations on the principle formulated
there, 1 think it is necessary that the Members of this House, when they
have given their acoeptance to the principle, should insist unpon seeing that
that prigeiple should at least be given effect to as regards a territory where a
clear case has been made out. Now, 8n far as these two districte are concern-
ed, it is known to every one that lonzy before the era of Reforms when Assam
was not carved out of the Bengal Presidency, they formed part of the Pro-
vince of Bengal. The facts are known to cvery Member of this House who is
at all well informed. I will only say this much. These two districts were
tacked on to Assam not because there was anything in common between
them and Assam. There are two groups of districts there, one known as
the hill tracts and the other which is called the Assam Valley. From these
two tracts Sylhet and Cachar are separated geographically. They form a
unit by themselves, and that is known generally by the name of the Surma
Valley. The position of these two districts is entirely apart from the remain-
ing districts of Assam which form a provinece by themselves. If you know
something of Assam, as I have endeavoured to do during the last three or
four days—and I must admit that my knowledge of Assam and its geography
has very much improved during that time—you will know that, when the
new province was being set up there, these two districts in the Burma
Valley were naturally tacked on to it just to support the administrative
machine newly set up. That was in 1874. But when that was done the
people of these two distriets had a verv serious grievance against the Govern-
ment. A deep injury, a deep wound had been inflicted on them : and
although in those days of the early seventies public opinion was only half
formed—we find that even in those early days the people presented a peti-
tion to the Viceroy asking, praying on their knees, that they should not be
tacked on to Assam. They felt it a great grievance, and a great wrong
‘had been done to them and ever since that time, since 1874, they have kept
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up this agitation to this day. Those who have followed the course of this
agitation, the history of which is given in the pamphlet - circulated - to

euibers, know that for the last 50 vears the people of these two districts
have been continuously agitating over this question in one way or another,
through the press, the platform, the Provincial Council, and the Imperial
Legislature. The services of all these institutions have been requisitioned
by them ; and through all these various agencies they have been trying to
convince the Government of India that the people of Sylhet and Cachar do
not desire to remain as part of Assam. They want to go back to Bengal.
What has been the historical position? I do not want to tire you with the
arguments which make up the case of the Sylhet and Cachar districts or the
grounds on which they seek reunion with Bengal. I will only read out to
you o6ne or two paragraphs from the little pamphlet I have here which is
really more illuminating than anything I may venture to say:

' #*Sylhet' contains full one-sixteenth of the total Bengali population. Its affinities,
refigions, social and linguistic. with the Bengali-speaking population of Bengal are of
the-closest kind. Its ancient history and culture have from time immemorial been
organically bound up with those of Bengal”

They. feel their. present position very much. And not only that, but they
gre ethnologically and racially quite distinct from the rest.of Assam, which
has .been. practically: conceded by the Government of Assam itself as also
by the Government of India. The Government of India in their despatch
of .the. 5th Juna 1919 gave expression to the following view: '

'fl‘_‘ The problem is also complicated by the cleavage, geographical as well as religious,
social and’ political, between two valleys which comprise the more advanced portion of
the provineée.” The Assam Valley is mainly Hindu and animistic. In Surma Valley,
Muslims - are. in 4 majority, One experienced officer has indeed gone the length of
adviging thet so different aro the conditions and interests of the two valleys that
sgparate administration appears mecessary, if a real advance towards responsible govern-
ment is to be made.” i :
Now that is the opinion of an experienced officer ; and I have placed these
extracts before you to show that the case for the re-transfer of these two
distriets to Bengal is very strongly made out. That is the position then ;
and after that the only thing that was necessary for the Government to do
was to retain these two districts with the rest of Bengal when the partition
was revoked in 1911 ; but unfortunately the Government did not want to
do anything of the kind, although the principle behind their action at that
time was this—that Government wanted to organise entire Bengal into a
solid unit. Now, if they-had been true to that principle, one of the things
neoessary was to retain the two districts of Sylhet and Cachar with. Bengal
and not to send them back to Assam again ; but unfortunately that was not
done. A very great agitation on the part of the people of those two districts
was got up at the time and the Viceroy was petitioned ; but to their great
disappointment Lord Hardinge expressed his inability to do anything. How-
éver the people did not remain silent there. They went on agitating till
the present reform policy was clearly enunciated. Honourable Members
will ‘ind that in the Reform Act itself it has been recognised that the
present Provinces are certainly not the proper sort of units for the purposes
of responsible  government. But what they declared was this, that the
ptoper time to consider the question of ‘the redistribution of provinces on:a
Enpuistie and racial basis was after the Reforms were introduced and not
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before. That was the reason why the grievance was not considered and
rémained unheeded till the Reforms were introduced. After the Reforms
were introduced, they made another effort and guestions were put several
times ; and at one time, Mr. Latthe moved a Resolution on this point,
namely, the redistribution of provinces on a linguistic basis. The then
Member for Assam in this Council had specifically urged the claims of
Cachar and Sylhet ; but the reply then given by the Honourable the Home
Member, Sir William Vincent, was that he was unable to understand that
the publie opinion of Cachar and Sylhet was just as was explained by that
particular Member, that the Resolutions adopted by public bodies and in
public meetings were vague and intangible and there was no substantial
or rcal evidence on which he could act. He wanted it to be proved by
some other method and the method he suggested was that the people of
Assam should ask their representatives in the Assam Council to move a Re-
solution on the subject and that would be a proper occasion when he could
take their verdict seriously into consideration. But, Sir, you can easily know
the difficulties of people in a little tract tagged on to another tract who
have o majority in the Council in securing the consent of those who are
secparated from them. The Joint Parliamentary Committee realised the
difficulty of the position and they therefore specifically recommended, while
desling with the subject, that people who wanted to have a separate exis-
tence in a separate provinece or sub-province ought not to be kept dependent
upon securing the consent of the other members who are probably interested
in retaining them as part of their own province. The Committee said
that their case should be considered and decided by the Goverhment ;
if they found that the representatives of the particular tracts  who suffered
under the evil were unanimous, or practically so, their wishes ought
to be considered. That was the position teken up by the Joint Parlia-
mentary Committee. The Home Member imposed ‘a little harder test upon:
them. It was really the test imposed upon them by His Excellency Lord
Chelmsford in his Goalpara speech. Now, you find that even this harder
test the people of Cachar and Bylhet have faced. The debate that took
place in July last in the Assam Legislative Council is very important. It
was & full dress debate in which the question was thrashed out from all
points of view and every point that was raised in opposition was fully met
by the Mover of the Resolution. The Government tried to get behind the
clear policy laid down in the Parliamentary Committee's Report and the
repeated statements made by the Home Member in the name of the Govern-
ment of India. The Finance Member of Assam tried to persuade the re-
maining Members to vote against the proposition ; but you will find-that
after all the majority carried that Resolution ; and one thing that you will
particularly take note of is this, that the Muhammadan and Hindu Members
were practically unanimous. The Ascamese Members .also gave their
consent and they voted for the Resolution. The people of Sylhet and Cachar
do not want to be part of Assam and the Assamese Members have no objec-
tion whatsocver to their being sent back to Bengal. That is the position.
8o far as the voice of the people is concerned, ‘therefore, there is no difficulty
in ascertaining their opinion. Public opinion has been so clearly stated aad
indicated that every possible condition that was imposed upon them to give
proof of their genuine desire to go back to Bengal has been satisfied. What
remains 1s this. There is what the Government of India have promised to
do. The Government of India wanted them to fulfil these conditions.
Those conditions have been fulfilled. It is now for this House to aak the
Government, of India whether they .are going to take into consideration the
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views expressed by the people in so clear and unequivocal a manner or whe-
ther they ure going to keep the question hanging like that. It is due to this
Houso that the wishes of the people so clearly expressed must be translated
into action and this House must therefore move the Government to take
the necessary steps to translate those wishes into agtion and not merely
give an academic assurance. The only matter which this House has to
consider in & question like this is this. You nced not go into the merits of
the case at all ; those who are competent to form a judgment on this point,
those who are most vitally interested in the question, have given their clear
opinion on this point ; and after this opinion has been ascertained and un-
equivocally expressed the Members of this House must see that the partial
principle of self-determination in the reform policy is translated by the
Government of India into action ; it must not remain as a mere academic
assurance which is not meant to be scted upon. The only principle which
has received recognition in the reform poliey is as regards the right of the
people to form themselves into a sub-province or remain part of this pro-
vince or that. In other matters of course we know what our position is ;
but in this matter it has been accepted and recognised. Now it is for us to
see that the Government of India do not at any rate go back on this partial
principle that has been recognised, and that they make every possible endea-
vour to translate that principle into action. Nothing more has to be done
by us in this matter. I hape, therefore,-that the House will see every
reason to carry this Resolution in the form in which I have put it and ask
the Government of India to redeem their pledge given to the people of Sylhet
and Cachar. You will also find, gentlemen, that . .

Mr. Chairman: Order, order. The Honourable Member should address
the Chair and not the Members of this House.

Mr. M. 8. Aney: Sir, Honourable Members will also that the claims
of the people of Sylhet and Cachar have been  practically recognised as
perfectly justifiasble by the Governor of Assam himself. After the Resolu-
tion was carried in the Assam Council, there was a speech delivered
by His Excellency the Governor on the 17th September last and in that
speech he stated that personally leaving sentiment aside there would be no
difficulty from the financial or administrative point of view if Sylhet were
transferred to Bengal ; so far as Sylhet was concerned, it was clearly re-
cognised that there was a clear case and an undeniable claim. But it was
the case of Cachar that gave rise to misgivings in the mind of His Excellency
the Governor. But having read his speech I find there is really no subs-
tantial argument which he has given to exclude Cachar from the claim which
he recognised and conceded in favour of Sylhet but only an apprehension
that he had in mind that if Cachar goes away possibly another distriet would
make o similar olaim and Assam would gradually be depleted of its territory
and reduced to a very narrow area, or at any rate to such a narrow area that
it would not be able to sustain, the status of a Governor’s province, and the
position of Assam would be one of inferior dignity. That is the sort of
thing the Governor hed in mind. As regards that I want to say with some
degree of confidence that the existence of a Governor's province or mno
Governor’s province ought not to be a criterion in judging the cage on its
merits. If there is justice in the demands of the people of Cachar, I am
sure that it ought to be met ; snd, secondly, his apprehensions are to my
n-und unfounded, The size of a province or the size of a tract or the nume-
rical strength of a population is certainly not laid down anywhere. There is
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no mechanical standard like that to fix the limit of an ares of nation, A
nation is a compact whole as it is. You cannot make any accretion to it and
make it & mechanically bigger one. You cannot deny a people the right to
sutonomy. That being the case the right of Assum to existence as an uuto-
nonious province will be undeniable, whatever may be its numerical strengih.
It descrves to live as a nation. Are there not even smaller nations in Europe
to-day? I am sure, whatever be the size of Assam, Assam will be several
times bigger than those small nationahities whose existence has been safe-
guarded during the last few years in Europe. So the size of a nation should
be no consideration in considering the risc of a nationality. 'Therefore, these
apprehensions which werc entertained by His Excellency the Governor aund
which alone were responsible for his not giving his consent to the motion
passed by the House ought not to deter you from forming sn independent
opinion on this question. Let ul give an ussurance to the people of Assam
that this House shall be the strongest bulwark to support theéir ¢lsim in any
calamity that may befall them us a consequence of our act to do justice,
namely, to have the two -districts re-transferred to Bengal. 1 am confident
that this House will carry the Resolution and compel the Government of
India to redeem the pledge which has been given to the people of Sylhet
and Cachar times out of number. '

The Honourable Sir Alexander Muddiman (Home Member):.  S8ir, I
must congratulate my Honourable friend on the result of his two or three
days’ study of the position as regards Sylhet and Cachar, and the admirable
speech at such short notice which he has made in support of his motion.
He mentioned that he had distributed a pamphlet to most Members of the
House. He might perhaps have included me in the distribution list.
I did not receive the pamphlet. I also notice that he drew some analogy
between the Berars and the case of Sylhet -and Cachar. I did not quite
follow him on that point. We are fortunate in having in this House an
officer who has not devoted two or threc days' study to the question of
Sylhet and Cachar but has served in one of those districts for many years,
and I hope later he will be able to give you local information which may
be useful in enabling this House to come to a correct understanding as
to local conditions there.

Before I turn to the subject generally I should like to take up one or two
points. It has been said-that the cry for the transfer of Sylhet and
Cachar has been ingistent for a number of vears. It is undoubted that the
Sylhet question has been mooted from time to time. But T am unable to
find that the question of the transfer of Cachar has heen raised. Tt certainly
was not referred to by my predecessor, 8ir William Vincent, when he dealt
with the Resolution in which the question of Svlhet was brought up.

Ag regards Sylhet, the position is that, when the Fast Indin Company
got the dewani, it passed into Bengal and there it remained till ‘the
province of Assam was constituted in Beptember 1874, Sylhet was not
first included in that provinee but it was included rome six months after-
wards. Cachar passed to the East Tndia Companv in 1828 and was in-
cluded in Assam from the commencement of that Chief Commissionership.
That is the position as regards the wav in which these two dictricts have
been treated in the past. When Fastern Beporl and Assam was conati-
tuted, the two districts went with that province. On the re-partition,
Cachar and Sylhet again went back to Assam.

The main argument used by my Honourable. friend was not based on
local conditions but was of a general character. I do not propose to go
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into that, because there is a Resolution on the paper which if discussed will
give a'more convenient opportunity for doing so. But I may point out in
passing that the general argument he used would require the re-transfer to
Bengal not only of Sylhet and Cachar but poscibly also Goalpara. The
question of Goalpara was raised st one period. I think it was raised in
paragraph 18 of the despatch which the Honourable Member quoted. But
in that despatch nothing was said about Cachar at all. So much on the
points raised by my Honourable friend. Now as to the Resolution generally
it is obvious that it raises a very serious question. We are asked to transfer
from 'Asstm, which has a total population of 7,600,000, these two districts.
Sylhet has a population of roughly 2,500,000 and Cachar has a little over
500,000. The total population of these gwo districts is something like
8,000,000. That would mean the moving over of 8,000,000 and leaving
the province of Assam with a population of about 4,000,000.

" Then there is another point for consideration. You have to consider not
only the people who want to go*over but also the people who are to receive
them, Tlilcy may have something to say in the matter. One of course has
to consider what they may have to say, particularly when, so far as I
can gather from the figures, it will not be & profitable transaction for the
Bengal Government to take over these districts as I fancy they are districts
which may be regarded as minus from the financial point of view. That
opinion I exprese with considerable diffidence because I am not quite sure
that this has been exhaustively investigated.

i.L, am well aware of the existence of a body of opinions in favour of
the transfer and. I think all officers who have served in Bengal have con-
siderable sympathy with the desire that all Bengali-spéaking people should
be bronght under one Government. There is undoubtedly a certain racial
feeling in that direction and I am not one of those who undervalue senti-
ment in these matters. In connection with the argument based on language
it :ig the case no doubt that the language of Sylhet is Bengali, though I
am told—and I speak subject to correction—-that the Sylhetee would
find' considerable difficulty in making himself understood in the Nadia
district. The Sylhetee dialect, I am credibly informed, is a patois which
is even more diffioult than Chittagongee, which ig, I am aware, not under-
stood or only understood with considerable difficulty in the west of Bengal.
Still $here is that argument. It would of course carry us a long way if
accepted ae conclusive, for it would inevitably raise the question of
Manbhum; There is a large Bengali-speaking population in Manbhum.

Mr. B. Das (Orissa Divicion: Non-Muhammadan): There is an Oriya-
speaking population also in Manbhum.

The Honourable Sir Alexander Muddiman: No doubt. There were pro-
tests made when Sylhet was transferred back to Assam, but I
.. find that they were not of such an insistent and important
nature as my Honourable friend thinks, for I find .a contemporary witnese
noted at the time that ‘‘not a sincle man came forward to raise the
question’’. That is, T take it, when the then Vicerny virited Sylhet although
it was put forward as a grievance. Undoubtedly, on the re-transfer in
1912 a considerable feeling existed in favour of retaining Svlhet in Bengal,
and on that point, as T have said, T fee] that there is a considerable amount
of .eentiment, but that it is anvthing like unanimous even in Sylhet itarlf
is. improbable. Indeed, I think if you consider the voting in the Assam
Council you: will see that that was not the case; -The voting' was'22 tn-18

1ru
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in a Council of 53. There were quite a lot of abstentions. I had translated
some speeches in Bengali of the Members of that Council, and they.are
rather interesting in the fact that they show that there' is admittedly a
considerable difference of opinion even in Sylhet and more in Cachar.
However, the Government of India are not at present in a position to take
any final view in this matter and they will be very glad to hear what the
Assembly have to say on the question hefore coming to their conclusions.
I have only hud a preliminary report from the Government of Assam some
time in December which clearly did not go into the matter in any. detail
and we have hardly had the time to have more than a brief statement from
Bengal. But there are points to which I should like to draw attention
which merit the consideration of the House.

One of the arguments I have always heard brought forward in favour
of the transfer of Sylhet is that the revenue system of Sylhet is the same
as that in Bengal, that is, there is a permanent settlement. It is quite
true that s large portion of Bylhet is permanently settled. 'I have got
the figures here. In Sylhet proper there are nearly 2% million acres
permanently settled, and there are 400,000 or 500,000 acres temporarily
pettled. But the permanently settled tracts are not in any way com-’
parable in their revenue arrangements to the Bengal districts except to
the neighbouring district of Chittagong. As you are awaré, most of the
Bengal districts are settled with big zamindars, whereas in Sylhet—I have
not got the accurate figures here—there are something like 50,000 per-"
manently settled estates. So you will gee that the argument in regard to
the permanent settlement is subject to a certain amount of diseount: and
must be considered in the light of what I have said above. ' There is.
another thing. If you consider the case of Cachar, so far as I can gather
from the papers that I have read and the discussions which have taken
place, the inhabitants of Cachar are not so anxious to be transferred as that
when Sylhet is transferred they should not be left behind. That is their’
point. They say ‘“We do not want to be the only Bengali-speaking district
left.’”” They are much smaller in their population than Sylhet and they
would like, if Sylhet goes, to go with it. Now, if you take away Sylhet
and Cachar from Assam, anybody who looks at the map will see that you-
have toconsider the question of taking away the Lushai Hille, because if you
take those two districts you cut off Assam from the Lushai Hills. What-
_ever may be the financial position as regards Sylhet and Cachar, there is
no question whatever that the Lushai Hills are a very expensive commit-
ment. Whether the Government of Bengal and the people of Bengal
would like that commitment is a matter that would have to receive con-
sideration. It is certainly a matter for this House to consider whether it
would be possible to administer districts of the character of the Lushai
Hills when you interpose an intervening portion of another province betwaen
you and that place. That ie a inatter for consideration. Then of course
the effect of the transfer on the great communities inhabiting those parts
is a matter for consideration and the House may like to have some figures. .
The distribution of the population among the two great religions inhabiting
those districts are as follows. They are in thousands. Muhammadans in
Bylhet are 14,88 and in Cachar 1,71. The percentage in Sythet in 56 and
the percentage in Cachar is 82. As regards Hindus, the number is 1,100,000
and Cachar 838,000. The percentage iz 43 in the case of.
Svlhet and 64 in the case of Cachar. I do not think I.
need go into the question of the redistribution that would have
to.be considered in regard ‘to the legislatures, if any action was to be decided
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- That is a matter which obviously must wait till 'we are nearer a deci-
sion thun we are at present. As I have said, the position of the Govern-
ment of India is this. We should be very glad to hear what the Assembly
has to say on the question. We shall consider it carefully. We shall
naturally consult the Government of Bengal and we shall have again to
consult the Government of Assam before we come to any final decision.
I really do not know that I need detain the House any further but I hope
the House will recognise that this is not a matter which can be disposed of
offhand or without very fkud grounds for action. You cannot take away
millions of people and make them part of another province, without asking
that province whether they would like to have them. I do not think my
Honoursble friend did argue that there is a unanimous demand even in the
districts concerned. But if he did I may inform him that 1 have received
two strongly worded telegrams of protest. I merely mention this to show
that there are at any rate some persons opposed to this proposal.

o The Assembly then adjourned for Lunch till a Quarter Past Two of the
lock.

The Assembly re-assembled after Lunch at a Quarter Past Two of the
‘Clock, Mr. Chairman (Mr. K. C. Neogy) in the Chair.

Mr. W. A, Oosgrave (Assam: Nominated Official): Sir, as .this is a
matter vitally affecting the province of Assam of which I em the official
representative in this Assombly, I 'desire to make some remarks on this
Resolution, I hope the Hbnourable Mover of this Resolution, Mr.
Aney, will not mind if I express my regret that the Resolution was not
moved by my Honourable friend Mr. Chanda who, 1 think I sm not
oxaggerating in saying, has been the brains and .driving force behind
this movement for the last ten years. I feel as an officer who has served
in Sylhet some difficulty in following this Resolution which hes been
moved by a gentleman from Berar. I found it difficult to hesr some of
hig speech, but as far as I could hear he was talking sbout the inclusion
of Sylhet and ‘“Kacha' in the province of Bengal. Well, Sir, we call it
Kuchdr. I know the Honourable Mover has only had three days or
five nights or something like that in which to prepare his speech, and
though Assam may be w backward province we do not like to hear one

of our distriets which is to be transferred to Bengal described as ‘‘Kacha’’.

Well, 8ir, the Honourable the Home Member has pointed out already that
the Resolution of the Assam Coundail to which it is now proposed to
give effect was only carried by the narrow majority of 22 votes to 18.
I would emphasise another point in this connection, namely, that the
Resolution as originally proposed in the Assam Council referred to
Sylhet only. ‘An amendment was proposed after the luncheon interval
-against the protests of the Honourable the I.eader of the House, the Honour-
able Mr. Webster, and the amendment was carried inserting the words
“*and Cachar’’ after the word ‘‘Sylhet’’. The consequence was that
the Government representatives had no notice that Cachar was going
to be debated on that day, and the representative of the Tea Association
was not present, presumably because no mention of Cachar was made
in the agenda for that meeting. Sir, the population of the Cachar
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district is half a million. Half of that population is composed of Muham-
madatis and tea garden coolies in about equal shares, that is about
120,000 each. The Muhammadan Member for Cachar opposed and voted
against the Resolution while, as I have said already, the Member who re-
presented the tes md‘ustry was absent from that meeting. I understand,

however, from various things I have heard that the tea industry are not
iu favour of this transfer Sir, the tea industry in Cachar is of enormous
importance, one-fourth of the population of that district being labourers
and their dcpendants living on tea estates. The Muhammadans of that
district also number one-fourth of the population, about 120,000 or
180,000, and I received a telegram from the Anjuman Islamia of Haila-
kendi, an important sub-division in the Cachar district, asking me to
oppose this Resolution for union with Bengal. B8ir, it is true that the
two Hindu representatives from Cachar voted in the Assem Council in
favour of this Resolution. I would however point out that moset of
the Hindus in Cachar are immigrants from Sylhet. The original in-
habitanta of Cachar were mostly Cacharis or Manipuris or the aboriginal

and animistic tribes such as Kukis, Nagas and Mikirs who still live in the
hills of the north Cachar sub-division. Cacher was only included for a
short time in Bengal, and I submit, Bir, that there is no more reason to
transfer it to Iengal on account of the Bengali immigrants settled in
Cachar than to transfer to Bengal s district of Behar and Orissa. where
Bengalis have settled in large numbers. Sir, the Honourable the Home
Member has already mentioned in his speech the difficulty of the Lushai
Hills. I would like to emphasize that Cachar is @ frontier district, being
the base for the Lushai Hills. The Lushai Hills is an enormous sparsely-
populated hilly area reaching down from Cachar to the Chittagong Hill
Tracts. It is a moet expensive district to maintain, as there is a battalion

of military police, now known as the Assam Rifles, maintained at

Aijal, the headquarters of that district. All stores, rations and other
things for that battalion and for the civil population at the headquarters
‘station have to come up from Silchar which is more than a hundred miles
away from Aijal by bridle path. TIf therefore Cachar is transferred to
Bengal, it would follow that the Bengal Government will have to take
over the Lushai Hills, which, from the financial point of view at any rate
is a peculiarly unattractive district. 1 do not know how my Honourable
friends, financial. experts from Calcutts like Sir Campbell Rhodes emd -
Mr. Da.rcy Lindsay, will appreciate the possibility of such a distriet being

included in Bengal.

Now, Sir, it may be thought by some Honourable Members that
becsuse 1 have not yet mentioned Sylhet, the Assam Government see
no objeotion to Sylhet being trandferred to Bengal and that they only
object as regards Cachar. Sir, such an impression would be quite
erroneous. The Assam Government renliss that @ considerable number
of the educated people of Sylhet do desire re-umion with Bengal, but
they are not convinced that the-mass of the people desire' such re-union
or that the maess of the people would benefit by any change in the present
system of administration. Now, Sir, I have some personal knowledge of
the Sylhet district, having served in that digtrict for one year as Sub-divi-
sional Officer, in 1905-1808 in the Habigunge Sub-division, where is situated
the home of my Honourable friend Mr. Kamini EKumar Chanda. It
is_atéo the birthplace of another distinguished member of this Assembly,
the Honourable Mr. B. C. Pal. I have also served from 1912 to 1016.as
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Deputy Commissioner or additional District Magigtrate of that distriet.
‘8o even if I have not heen there for the last 8 yesrs, I possibly may
know a little more about the district than the Honourable gentleman
from Berar. Now, 8ir, I admit there is some force in some of the
.arguments in favour of the Resolution. Those are the arguments about
the similarity of language and rscial affinity. As the Honourable the
Home Member has already pointed out the dialect spoken in the interior
of Sylhet differs: considerably from the classical language spoken in the
villages of Nadia or Burdwan. In faet, I do not think that emybody
can really understand the Sylhct language umnless he lives there for
& number of yesrs.

I kmow, Sir, if I argue that the people of Sylhet will suffer materially
by being transferred to Bengal that Honourable Members from the opposite
gide may retort that this re-union is & matter of sentiment and that it is
their business if they suffer on account of exercising their right of self-
determination. I would like, however, to ask my Honourable friends
Mr. Chanda and Mr. Ahmad how the people of Sylhet and Cachar suffer
by these two districts being in Assam. 'They cnjoy the same privileges
a8 the -people of Bengal as regards the Calcutts High Court and as regards
the Caleutta University. Further, last year the Assam Government spent
more than 2 lakhs on the important project of converting the Murarichand
college at Bylhet into a first grade arts college. Sylhet is a deficit district.
The expenditure in 1928-24, excluding the expenditure of 2 laskhs on vhe
Murarichand college, exceeded the revenue by more than one lakh. Sir,
T would like to inquire whether the Bengal Government in its present condi-
tion of financisl embarrassment would be able to finance this important
educstional project of the Murarichand college. Sylhet, unlike the
noighbouring Bengal districts, has few rich zemindurs who are able to
endow schools, colleges and hospitals. The Sylhet district, therefore,
stands to gain far more by being united with the temporary settled
districts of the Assam Vglley with their steadily expanding revenue than
by being allied with the deficit permanently settled districts of Bengal.
Now, Sir, I understand that one of the arguments in favour of Sylhet ani
Cachar being transferred to Bengal is thut by being included in Assam
the people have been deprived of the increased scope of self-evolution. 1
am not quite sure what that exactly means, but that was one of the srgu-
ments put forward by the Mover of the Resolution in the Assam Council.
I would ask the Honoursble gentlemsn to my left, the Honourable Mr.
‘Chenda, how the people of Sylhet have suffered as regards self-evolution
by being included in Assam. It is an accepted axiom that any souad
fotm of self-government must be built up from below and not constructed
from above. The Bylhet district at present is fully decentralised in respect
of local self-government. Each sub-division has a Local Board, an in-
dependent unit, with a considerable income and real spending powers.
On the other hand, in Bengal the Local Boards have little or no power
for everything is concentrated in the District Board at the headqusrters
of the district. Bir, in a questjon like this, in wh'ch sentiment is admitted
to be the main consideration, it is needlese for me to explain in detail how
far the district administration in Sylhet has been decentralised to the

&t convenience of the people. May I, however, give one example?

n Bengal all land revenue has to be pa'd in at the headquarters of the
district. In Bylhet, where there are no less than 50,000 permanently settled
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estates psying an average land revenue of Rs. 7, land revenue,is paid in
the oase of permanently settled estates at the five sub-divisional head-
quarters, whils in thé case of the temporirily settled estites' the ‘ledd
revenue is paid st the Tahsil offices conveniently situated to the areas in
which the temporarily settled estates are situated. Does' the' Honourable
Mr. Ansgr from - his experience of Berar think that = the decentralised
system of administration in Sylhet should be abolished so &8 to bring ‘it
into line with Bengal districts? 1 question very much if in this matter he
would have the support of the innumerable holders of 50,000 permanentl

settled estates of Sylhet. On the other hand, if Sylhet goes to Bengal,
can the Bengsl Government be expected to maintain in the Sylhet distriet
the Assam Land Revenue Regulation of 1886 under which the land revenue
system is decentralised? Now, Sir, I venture to describe this maévement
for re-union with Bengal as an unreal agitation. I do not went to labour
the fact that the only gentleman who has spoken so {ar on the non-official
side was a gentleman from Berar and that so far no gentleman has spoken
from Assam on this subject; but I cannot dercribe this as anything but an
unreal ngitation. If the Honourable Mr. Chanda really expects or
desires Sylhet and Cachar to go to Bengal, then I would inquire why,
after the Assam Council passed their Resolution in last July, does he
correspond with Assam Government asking them for their support in his
proposal to move the Railway Board at Delhi for a rsilway to connect
Sylhet with Shillong? Aga‘n, why in the present month has he moved
the Assern Government to participate in the Bengal project for the Grand
Trunk Canal? 8ir, it is argued that most of the elected regresentatives
of the Bylhet district voted for the Kesolution passed by the Aseam Couneil.
I would like to point out, however, that in August 1824, sfter the Resolu-
tion was passed in the Assam Council, there was so much difference of
opinion between Hindus and Muhammadans in Sylhet on this question
that the Surma Valley Conference, sitting under the presidency of
Mrs. Barojini Naidu, found it necessary to omit from its agenda a resolu-
tion for the re-union of Sylhet with Bengal,

To sum up, Sir, I urge that no case at all has been made out for dis-
turbing the existing arrangements of administration as regards Cachar.
If, however, the Bengal Government raise no objection to take over the.
unwicldy deficit district of Sylhet, then, Sir, I urge, that before any action
is taken on this Resolution, an inquiry should be made in that distriet to
ascertain the true wishes of the people.

Mr. Ahmad Ali Xhan (Assam : Muhammadan): Sir, I rise to support the
Resolution which has been so ably moved by my friend Mr. Aney. Before T
proceed to deal with the subject matter of the Resolution, I desire to
convey my thanks and the thanks of my friend, Mr. Chanda, to the Hunour-
able the Home Member for the sympathetic way in which he has dealt with
the subject matter of the Resolution. The Honourable the Home Member
in the course of his specch practically admitted that the case for Sylhet
stands unsanswerable. He admitted that there has been agitation going on
ever sincc 1874 against the separation of Sylhet from Bengal.

The Honourable Sir Alexander Muddiman: I am sorry to interrupt the
Honourable Member, but I would like to say that I did not say the agita-
tion had been going on from 1874 to 1912. What I did say was that there
was agitation in 1874 and there was no recrudescence of that till 1912.
That was my point. ' '
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. Mr. Abmad Ali Khan: Anyhow 1l can point to facty to convince the
Honourable the Home Member that an agitation has been going on ever
since 1874. 1 will refer him to the memorial presented to Lord Northbrook,
the,then Viceroy of India. Furthermnore the press had taken up the matter,
and I will quote just a small passage from the Hindu Patriot, voicing tho
feelings of the people on the question. The passage runs thus:

“ The people of Sylhet, it seems, cherish almost the same feeling on the subject of
#he annexation of their district to Assam that the people of Alsace Lorraine did on the
absorption of their country by Germany.'

Bo both on, the platforin and in the press an agitation had begun as
early as 1874, cowing down to 1912, This is also by way of an answer
to what Mr. Cosgrave says that the agitation is unreal and I supposc got
up just for the occasion. In 1912 various mcetings took place in Bengal
and elsewhere, and a8 a result of various meetings held in the sub-divisions
of Sylhet u memorial signed by- all the members of the then Provincial Coun-
cil was submitted to Lord Hardinge. That was in 1912. T will add that
a Resolution for the'inclusion of Sylhet was passed by the Indian National
Congress in its session of 1911; and furthermore that the people of Assam
also held a very important meeting with the object of supporting the Resolu-
tion for excluding Sylhet from Assam. So the position is this—that we
are not anxious, wo do not want to remain as » part of Assam nor are the
Assamese very keen to have us in Assam. In December 1917, on the eve
of the Reforms, a deputation waited ugon the Viceroy and the Secretary of
State to present an address renewing the praycr for re-transferring 8ylhet to
Bengal. These facts prove conclusively that an agitation had been going
on, had been very insistent and do not substantiate what my Honourable
friend Mr. Cosgrave said, namcly, that the agitation was unreal. It is an
agitation of long standing, supported by both Hindus and Muhammadans.
There was a feeling, however, that if this question of separation unduly pass-
ed, there might be some difficulty in connection with the grant of reforms
to Assam., 1 may be permitted to say that in a matter of territorial redis-
tribution there can be only- three tests. The first is whether the people
desire a change; secondly, whether the paople who desire it are sufficiently
numerous ; and, thirdly, that they speak the same language. I submit that
all three tests have been satisfied in the case of Sylhet: My Honourable
friend Mr. Cosgrave has drawn the attention of the House to the voting.
He stated that whereas only 21 Members voted for the Assam Resolution in
the Assam Council as many as 18 voted against it. The House must bear
in mind that the 18 consist of the official Members barring three, of whom
two are elected and one nominated; so I may say that the sense of the
House was unanimously in favour of the re-transfer both of Sylhet and of
Cachar to Bengal.

Cortain points were raised by the Honourable the Home Member and by
Mr. Cosgrave, and I desire to address myself to them next. The Honour-
able the Home Member stated that a large portion of Sylhet was perma-
nently settled but there was a certain portion which was not permanently
settled. I take it he refers to the Jaintia Hills. Waell, those are hill tracts
and T suppose they do not form an integral portion of the district of Sylhet
though for purposes of administrative convenience they have been brought
in as such, Further a great deal has been made of the fact that the people
of Svlhet do not speak the same language as that spoken by my Bengali
friends in Nadia. The same might be said about the Mymensingh and
Tippersh districta also. The language spoke_m in Mymensingh is not the
language spoken in Nadia; but the fact remains that the court language of
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Sylhet is Bengali, whereas the court language in other districts in Assam
is Assamese. I% has nothing in common with the Bengali language. Fur-
thermore, there is another point of differenee over and above the difference
in language between the people of Sylhet and the people of Assam and that.
is the administrative difference. Whereas in Sylhet we have subordinate
Judges and Munsiffs, doing the work of the civil courts, in the Assam
districte we have executive officers doing the work of the civil courts.
It seems to me no great objection, if objectiom it can be called, to Sylhet
being taken back into Bengal—but there has been an attempt to frighten
my Honoursable friends from Bengal by saying that if you take Sylhet back
you will be taking a beggar into your fold. Well, 1 question that. Of
eourse there has been a deficit of a lakh of rupees. What that is due to
we do not know; it may be due to floods or any one or more of a variety
of causes. I am informed by my Honourable friend, Mr. Chanda, that
there has been a deficit in one year only, and it seems to me that a trivial
matter like this ought not to be allowed to determine the main issue whether
Sylhet should remain in Assam or go back to Bengal, simply because there
has been a deficit in one year of one lakh of rupees. We are all aware that
in Sylhet—and I am also speaking for Cachar—we suffer from gient dis-
advantages in the matter of a University, High Court, Medical College and
Engineering College. We have none of those things there; for all those
purposes we have got to go to Bengal; and I believe there is no chance
of ever having any University, Chief Court or High Court in Assam itself.
The province as constituted now is too small and not sufficiently rich to
indulge imthe luxury of a Chief Court or a High Court or a University for
teelf . .. . ‘

Pundit Shamlal Nehru (Meerut Divicion: Non-Muhammadan Rural):
May I put a question, 8ir? I want to know this: if it is a faet that there
are no colleges in Assam, is it not a further reason that there should be
mo separation?

Mr. Ahmad Ali Khan: I only state to the House the difficulties under
which we are labouring by being kept a part of Assam, difficuliles from
which we would not be suffering had we been 'a part of Bengal. The
original purpose for which Sylhet was taken away from Bengal and joined
to Assam and made a part of the newly created province of Assam was

' for financial needs. It was then felt that the newly constituted province

# consisting of unsettled tracts, vacant lands thinly peopled, could not sup-

- port the burden of administration, the expenses of a costly administrative
machinery, and therefore Sylhet being a contiguous district was joined to
Assam. I submit that that reason no longer exists now. 7The Assam
districts can very well stand on their own legs and they too like ourselves
need to be constituted into a homogeneous administrative unit. It seams
to me that the Honourable the Home Member and Mr. Cosgrave have not
adduced any valid ground, not given to you any sufficiently strong ground,
which would influence you against accepting the Resolution as it stands.
I may say frankly that T have dealt exclusively with the case of Sylhet.
I appreciate the difficulties that stand in the way of Cachar being also join-
ed to Bengal, but the fact remains that Cachar is very closely allied to
Sylhet. There is the hill portion there, peopled by hill tribes, in a verv
low state of educational development. That is a problem no doubt. But
if Bylhet is to go to Bengal, as His Excellency the Governor of Assam
has indicated, Cachar must also go along with 8ylhet to Bengal, because
Cachar’s social and racial connections are with Sylhet and not with Assam.
T admit that the case for Cachar is not so strong as the case for Sylhet,
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‘bub nevertheless Cachar is in that peculiar positiom that it has to go where

Sylhet goes..

May 1, 8ir, in concluding my speech say that, in addition to the advant-
ages that I have enumerated from Sylhet being transferred to Bengal, we
hope to have g bigger field for our activities. It may be pertinent to remark
in this connection that not a single provincial officer to my knowledge has
held charge of a district and I should be meecting the wishes of the Civil
Services in saying that they too would welcome the change. In view,
however, of what fell from the Honourable the Home Member's lips when
he told us that he is not in possession of as complete a report as he would
.desire to have, I would ask the indulgence of the House to have the debate
.adjourned till the September session.

Mr. Chairman: May I tuke it that the IIonourable Member moves that
zmendment formally :
* That the further discussion be adjourned till the September Session '?

Mr. Ahmad Ali Ehan: I do so.

Mr. Chairman: The original question was:

““ T'hat this Assembly recommends to the Governor (General in“Gouncil te bhe pleased
‘to take early steps to give effect to the Resolution which was Jmssed by the Legislative
Council of Assam in July last asking that the Districts of Sylhet and (Mohar be re-

transferred to the Bengal Presidency.”

Since which an amendment has been moved :

“ That the further discussion of the question be adjourned till the September
session of this House.’™

The question is that that amendment be made.
The motion was adopted.

(At this stage Mr. K. C. Necogy vacated the Chair, which was taken by
Mr. President.)

RESOLUTION RE INQUIRY INTO THE QUESTION OF CURRENCY”
AND EXCHANGE.

Mr. B. Venkatapatiraju (Gunjam cum Vizagapatam: Non-Muhammadan
Rural): Bir, the Resolution which I have the honour to place for the
consideration of this Assembly runs as follows: '

““ This Assembly recommends to the (Governor Gieneral in Council that a Committee
with a majority of Indian non-officials on it, and with an Indian Chairman be immediately
appointed to examine the whole question of exchange and currency in the light of the
experience gained since the dale of the publication of the Babingtou-Smith Report,
and to make recommendations as to the best policy to be pnrsued to secure a system of
currency and exchange best suited to the interests of India.”

Sir, yesterday the Honourable the Finance Member gave us a warning
that laymen ought not to read where cconomic angels fear to tread in
dealing with this thorny subject. I do not represent either a financier or
un economist but I represent only the poor tax-payer of India. The poor
tax-payer needs a good exchange—a good monetary standard—as much
as the merchant who exports goods or the merchant who imports goods, as
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well as the Government. As the currency problem is a vital problem in
‘the interests of the country I do not propose to rouse the ire of my friends
-on this side or on the other side or to import passion into its discussion
in any manner whatsoever but to place facts before the House whether
we have had a satisfactory currency system at all since the year 1898.
Sir Basil Blackett started with 1912 yesterday. I would take the House
to a much earlier period. Pecrhaps everybody is aware that till the year
1898 we have had some sort of standard which could be called the silver
-standard, when under the old Act of 1870 Government permitted the free
-:coinage of silver and the people took the consequences of the rise in the
price of gold, and up to 1893 both the advantages and
disadvantages were shared by the people as well as by the
merchants. On account of the fall in the price of silver prior to 1893
(Government thought that they could not get on unless some steps were
taken to prevent the free coinage of silver so as to raise the gold value
-of silver and they have offectively done it after they stopped it. The people
complained that the Government ought not to interfere with the monetary
-standard of the country by raising artificially its value. Merchants naturally
complained that they must have a stable exchange in order to have
monetary dealings with other countries, and the Government felt that in
-order to meet their own charges they could not afford to receive less value
‘for their peoples’ tribute which they had been accustomed to receive till
then. But one thing is apparent from the speeches made by the Members
in the old Imperial Legislative Council at Simla as well as by His Exeellency
the Viceroy then—and it is unfortunute that no additional Member was
present on that occasion—that their objective was to have a real, effective,
genuine gold standard followed by gold mint and gold currency. That
was their objective and they have definitely stated it, but for the time being
they were satisfied to raise the value artificially though they expected
‘that one day or other they would reach that goal. Not only on that
-occasion but even later, even in the year 1910, Lord Meston used words to
the same effect. ILet me read what he said:

Ipw

‘ We. have linked India with the gold currencies of the world. We have reached a
‘gold exchange standard. The next and final step is a true gold currency. I trust that
it will not be long dﬂlnyad, for when it comes it will obliterate all the mistakes, all
the inconveniences, all the artificialities of our present system.”'

Now we have had a number of Committees beginning from the year 1868.
*"We had the Mansfield Commission which recommended that gold coins
should be made legal tender. Iiven then, though the Government of India
were with the people and the people's representatives, somehow or other
‘the people were not able to carry the sympathy or the support
‘of the home authorities. Fven in 1866 the Home authorities did
not approve the proposul. IEven later on, when the Government
of Indin suggested in 1876 and also in the year 1882, the Home
authorities did not agree. Even as late as 1902 when the Government of
India strongly pressed for opening a mint, all sorts of imaginary objections
were raised by the Home Government and it was shelved and ten years
later agnin when it was moved by the India Government, then also the
Home authorities. objected to opening it. It was natural for the people
to understand that there must be some underlying reason why ‘the Home
authoritics are standing in the way in spite of the fact that FEuropean
merchants and Indian merchants and representatives like Mr. Gokhale and
Sir V. Thakersey pressed fer opening the mint. The only reason suggested
at that time in the papers was that financiers of those countries did not
like that India should asbsorb all the gold as it would disturb the gold

B2
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trade conditions in that country. How far that has got real foundation
it is for Sir Basil Blackett to say. For my part it is enough to state that.
although European merchants who live in India and share our aspirations-
in some ways, Indian merchante and the people’s representatives and
Finance Ministers, one after the other have agreed to it that it is the home
authorities that stand in the way of our realising our wish. When they
appointed the Fowler Committee, even that committee stated the same
thing. Then why should anybody object if we want to have a gold mint?
The only thing suggested was that they wanted to adopt what was called’
Mr. Lindsay’s scheme for the present gold exchange standard and they
wanted to lull us into accepting it by stating that '‘ not only you but
several other countries have adopted it.”" I shall just mention what other-
countries have adopted it. The countries that have adopted it are only
countries which have no independence and who are subject races. No
country which can claim authority in its own domestic affairs ever had it.
They referred us to the Phillipine Islands. Perhaps you are aware that
the United States have control over the Phillipine Islands. The Dutch
have control in Java and they have introduced it. The French have control
in Indo-China and they have introduced it and in the Straits Settlements.
the colonial office have introduced it. Are we to be satisfied with this
second-hand compliment of having a monetary standard which is adopted
only in slave countries? Why should we not adopt what is in force in
countries which are independent, who know how best to manage their own
nffairs? Sometimes it is stated that in Japan they have adopted this in
practice though not in theory, which is different. But neither in theory
nor in practice have we got any real standard at all. We have silver rupees:
circulating which have been coined to the extent I suppose of 600 crores
in all these years which are full legal tender. I do not understand how
any economist could approve of a token coin being of unlimited legnl
wender. Tt is a curious hybrid system which adopted a subsidiary coin
for its upnlimited legal tender. That has been the case in India. But can
vou find sny real value in the rupee? Absolutely no, except what is
dictated by Sir Basil Blackett or laid down by his predecessors in office.
Tt has no other intrinsic value except the value of the gilver, because they
can put their own value and we have to look to its value in the sterling
drafts which are sold in England. Parhnga that is suitable enough for
trade purposes to a cerlain extent; it is suitable for home charge remittances
to a certain extent. DBut is that our idea? Should we have currency only:
for those two purposes? Should we not have curreney for internal pur-
poses which do not depend upon the will of any executive officer? Formerly
there was at least a silver standard. A man could purchase silver in the
world’s markets and take it to the mint and get it coined. Can we do
it now? No. Can we do it even with regard to gold? No, for they have
put an artificially high value on gold. They say they are prepared to give
Rs 10 for a gold sovereign. I do not think anybody, at any rate at the
present time, would be 8o charitable ns to give a gold sovereign to the
Government to secure Rs. 10. Perhaps we might have done go in the old
days when the Government offcred gold sterling drafts for Rs. 7. But that
is another story, where by depleting 55 million pounds Sterling by the sale
of Reverse Couneils we have lost B5 crores. Sir Maleolm Hailey who
once cloquently pleaded in support of Reverse Councils at last admitted
that it would have saved the depletion of sterling drafts if they had adopted
a different course than that actunlly ndopted. at means they committed
a mistake. I do not mean to say that nobody should ecommit mistakes:..
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"To err is human, but our difficulty is that when people think that they
xever err and that whatever they cousider right should be carried out, there
it is that the danger lies. That danger is not confined only to adminis-
“trators but also to experts. It is certain that we are liable to error and
when so many factors have to be taken into consideration there are some
that might escape our notice. But we arc thankful even for little mercies.
His Excollency the Viceroy the other duy and Sir Basil Blackett yesterday
-stated that they are willing to appoint a Committee not later than a genr,
perhaps some day earlier than thut even. We are thankful thut they have
felt the necessity of finding out by proper exumination the real and
.appropriate nature of the currency that suits India after the short experience
they have gained of the Babington-Smith Committee's Report. And we
have seen u variety of things since that date. Perhaps that Committee
never conceived that we would be driven to such an extent as not to be
able to fix any ratio which is ‘closc to the marketable ratio. They
have fixed it at 2 shillings, which is practically not at all within the market-
able ratio. Perhaps the Government now think that it is better that a
~Committee should be appointed. But what we are anxious about is that
in the statement made by Sir Basil Blackett it is stuted—I will quote his
-own words:

“We will appoint an authoritative Committee fully representative of Indian
opinion to consider an improved method of the gold exchange standard.”

What I did not quite understand is whether Sir Basil Blackett menns,
‘" what ‘improvements are to be effected in the gold exchange standard.
Those were the words used. We felt and some of my friends who have
.given notice of various amendments felt a doubt whether the Government
wanted to confine the reference, as they had done when they referred the
matter to the Bubington-Smith Committee, and that they should only
-consider the existing gold exchange standard system snd suggest improve-
ments, without giving scope to consider whet{mr any monetary standard
-should be ndophed—_wiethar it should be gold, and whether we should have
o genuine gold standard, whether there should be a gold mint at all,
whether they should consider the feasibility of a gold eurrency, whether
they should consider that the reserves of the Gold Standard Reserve should
be kept in London or in India, whether the sterling drafts should be con-
fined only to remittances for the Home charges or should nlso be utilised for
the benefits of merchants—whether all these things should be considered
by that Committee, or they should only report how best cither to fix the
ratio at 1s. 4d., as suggested by 8ir Purshotamdas Thakurdas, or at 1a. 6d.
as perhaps the Government might wish it, or whether we should ask this
‘Committee to go into the question and come to a conclusion, if they desire it,,
that a genuine gold standard is absolutely necessary; whether there should
‘be a gold currency in India, whether there should be a gold mint in India,
and so forth. If the Government were to say, ‘** We just wanted only an
administrative recommendation in order to facilitate our work,”” I for my
part would say, I have nothing to do with such a Committee. The Com-
mittee which I want should go into all these questions. We say we want
‘& Committee, not because we have not made up our mind. If it is left
to us, 1 am sure most of the Members, the majority, would certainly vote
for u gold standard, a genuine and effective one, with a gold mint and a
'gold currency. But, as we have to carry the Government with us we
suggested a Committee to consider all these points, and therefore I wish
that there should be no restriction in the reference that is to be made to
‘any Committee that the Government may choose to adopt. That is my
umain point, It is true in his yesterday's speech Bir Basil Blackett stated
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that there should be adequate and full representation of Indian opinion.
or in other words adequate representation 18 what he means. But there-
s this difficulty. On the last two occasions in previous Committees they
had only a solitary Indian while the rest were Furopeans. After all the
persons who will be affected will be a few merchants and maeny millions.
of Indians. If a similar question were to be raised in Canada or in New
Zecaland or in Australia, how many Englishmen from England would be
allowed in order to consider what sort of exchange should be introduced?”
In a Committee recently appointed in South Africa how many men from
England were appointed? I think we must have the guidance of the best
experts available. I do not dispute it; and that is what Government mean
when they say that they want an authoritative Committee. But we want
more than that. The world is not always controlled by experts. There is
something like reality which will escape the attention of the experts. The-
persons who actually feel and suffer or take advantage of it are Indiuns.
Should they not have a preponderating voice in the Committee? They
cannot have a preponderating voice unless they have a majority. After-
all. the persons will be selected by the Government and not elected by the
people; they will be selected by Sir Basil Blackett or by His Excellency
the Viceroy. Does Sir Basil Blackett find it impossible to select 5 Indians,.
say for a Committec of nine, out of 800 millions? If so, the 150 years’
rule has not produced even b capable Indians to serve on such a Commitice.
What is the difficulty for the Government to secure 5 such men out of 9?
They can have 4 experts. After all, the Committee may recommend some
measures and nobody will be bound till they examine them on the merits.
It is for the Government to consider them before they place them before
the Assembly. What is the difficulty in giving us a preponderating voice:
in that Committee? We felt that in spite of the recommendations of the
Fowler Committee and as well as successive Finance Ministers from day
to day we are adopting a policy of drift. 'We have not stuck to any policy.
We want some effective opinion to be expressed by Indians. For that
purpose we want a majority and we also suggested a Chairman. For my
part I do not attach much value, because out of 9 members selected who--
ever is the best man might be selected for the chairmanship, whether he-
was an Englishman or an Indian. I do not mean to attach much value
to it. But I attach much value to the fact that in the selection of persons.
the Government should give Indians a preponderating voice because it is
Indians who will be mainly affected. I therefore appeal to the other side
and to Sir Basil Blackett. We are thankful to him for inducing the Home
Government to agree to a Committee to which but for his persuasion they
would not have agreed. There is this difficulty. In spite of all statements-
to the contrary what would be the effect in other countries if we have gold
at our commmand, if we have a gold currency and a gold mint? If we refer-
to the report made by Mr. A. V. V. Aiyar as Controller of the Currency
for the year 1928-24, we find that except in two years when to the extent
of 90 crores we had an adverse trade balance, on all the years we had a
baldnce of trade in our favour. The average of the 5 previous years ending
1913-14 wans 78 crores and odd, in 1918-19 76 crores, in 1920 125 crores;
only in the year 1920-21 there was 77 crores against us and 20 crores against
us in 1921-92. But in 1922-28 we covered it up by 90 crores and in 1923.24
we covered it up by 1444 crores. Supposing we have got the trade balance
of, say, 76 to 100 crores, should we not insist on being paid in gold? We
gell our articles and we must be paid lgold. Those persons who are dealing-
in: gold will paturally pay in gold. Xven for those five years during the
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war period we have got a trade balunce in our favour to the extent of
880 crores. At that time gold was not allowed to be imported on account
of the war. But what I say is this. What difficulty is there for India
which is exporting so largely and whose trade balance is so favourable to
have a gold standard? 1t has after all been accepted that what you want.
is about one-fifteenth of the present.silver eurrency if in gold and it ought.
to be enough for our purposes. But we ean command 100 crores of gold
in any year. We maintain that we want that and nothing else. The required
amount can be raized in a few years. I do not think that is an important
point at all. The only $hing which I do not want and for the matter
of that no Indian would want is that there must not be an extravagant and
wasteful luxury by circulating gold unnecessarily. I agree there. But
what I say is that, if I want it, I must have a gold currency, not paper or
silver. I may not use it because in all gold using countries they generally
use paper. We are now using 185 erores of paper currency. It is not
because we have not got silver rupees but because nobody cares to have
this depreciated rupee in his store. We prefer paper because it is so easy
to carry. Why should you carry these rupees which have not got real
value? But supposing you have got un appreciated rupee, would anybody
care to have paper? 'Then you will experience difficulty in purchasing silver
from America or some other place. DBut all the same if the people want
to have coin it should not be in the interests of Government to prevent.
them from having it. Let them have that privilege. You ecan, of course,
suggest various Inethods of utilising their money. After all, the money
hoarded in India is comparatively far less than what is hoarded in England
itself. This fact was clearly proved when after the war England proddced
her gold sovereigns which were kept back from circulation for several years.
I can therefore safely say that comparatively India has not hoarded as
much as England has either in coin or art treasures. * After all we have
taken about 20 to 80 crores during the last few years and before that we took
only 10 crores. You cannot possibly dictate the class of people who should
use gold and in what form they should use it. We have used it for one
purpose whereas the other countries are using it for a different purpose.
But all the same, what we want is some séable standard, a gold standard
preferably, and if we cannot have a gold standard, it is far better to have a
silver standard than this hybrid standard. Nobody understands it and it
depends on the sweet will of the executive. I wish the Government would
impress upon the Home authorities to agree, if not now, at some future
day, to have a gold standard and not merely to be satisfied with the gold
standard but, as Lord Meston suggested, also to have a gold mint and
currency. Give up all artificialities and coin gold and let the people have
the satisfaction of knowing what they have really got.

8ir, I do not propose to take up any more time. 1 hope that the whole
Assembly will carry this Resolution.

Mr, President: Before I call upon Members to continue the debate,
T understand the Home Member wishes to take this opportunity of making
an announcement.

STATEMENT OF BUSINESS.

The Honourable 8ir Alexander Muddiman (Home Member): Sir, I am
sorry to interrunt the business of the House, and I will ask yqur indulgence,
8ir, and the indulgence of the House for doing so. I had hoped to make a
slatement at the proper time this morning, but was unable to do so. It
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refers to the business of nexs week, and the reason I am masking it now is
ihat I understand later in the evening a large number of Members will noé
be here to hear i, so, with your permission, I will make it now. Honour-
able Members will remember that yesterday the Honourable Mr. Jinnah
raised two points. He asked whether & date could be given for the discussion
of the Bengal legislation and 1 promised then that I would do my best te
necure an early date. The other request was a request that the busincss of
the House fixed for Monday should be moved on owing to the Convocation
of the Aligarh University. I also promised I would consider that. I regret
to find that the two requests are mutually incompatible. If I did the one,
T should not be able to do the other, and I think there is no doubt which
‘he House really wants. Therefore, much as I dislike keeping to the busi-
ness of Monday, I find I must do so notwithstanding the Convocation of the
Aligarh University. I myself was invited to that and should have been
very glad to have gone, but, in the ciroumstances of the business of the
House, I regret 1 am noet able to make any change as regards Monday.
As regards the other matter, I propose to put down on Wednesday, which
is an official day, a Resolution which stands in the name of my Honourable
friend Mr. Duraiswami Aiyangar, which will enable the House to have the
fullest discussion on the subject.

RESOLUTION RE INQUIRY INTO THE QUESTION OF CURRENCY
" AND EXCHANGE—contd.

Sir Qampbell Rhodes (Bengal: European): Sir, I will endeavour to be
brief and avoid those dangers of inflation which seem to affect speeches on
currency matters. I regret that I cannot whole-heartedly support my
Honourable friend the Mover. In fact, I have to oppose this Resolution on
two grounds, the inclusion first: of the word ‘‘immediately’’, and secondly,
of the words that a Committes *‘ with a majority of Indian non-officials
shall be appointed. 1 will take the latter first, because it is obviously the
one in which the Mover himself has the most interest. He has told us he
is not an expert, and he has indicated that hig interest in currency matters
is as remote as, say, Berar from Sylhet. I personally, Sir, have not the
slightest objection to a Committee composed entirely of Indians, but I would
like it expressed in the Resolution as a- majority of experts and not as a
majority of Indians, for I can only assume from the words and from what
the Mover has said that what he wants is really a packed Committee to
prejudge the issue and to write its report in accordance with the dictates of
people outside. He has not told us what this Committee will consist of
except that it will consist of nine persens. The majority of five—is it to be
drawn from the Cotton Green of Bombay or from those erudite professors
‘who write political diatrihes under cover of what they call an economic
journal? My Honourable friend has not told us. Now amongst the four
members you will undoubtedly have to have, as the Honourable Sir Basil
Blackett told us yesterday, an international expert from some part of
the world outside India. You will obviously have to have oné of the
leading officials of the Imperial Bank and a representative of the Fxchange
Banks. Then Sir Purshotamdas Thakurdas will insist on a representative
from the Bengal Chamber of Commerce (Mr. M. A. Jinnah: ‘' Bengal
Chamber of Commerce ”?) I think so, because the whole of his speech
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_yeserday—at least the better parts of it—were culled, including a quota-
tion, from a letter sent by the Bengal Chamber of Commerce to the Gov-
-ernment of India last July. Mr. Jamnadas Mehta will insist on & repre-
-sentative from the Assoeiated Chambers of Commerce for he quoted them
last night as being the last word in everything financial. We shall have
therefore no room jor the Honourable the Finance Member (Mr. Jamnadas
M. Mehta: ‘* 1t may be better so.’’) His Excellency the Commander-in-
Chief, when he was very courteously discussing with one who was once a
corporal in the Indian Defence Force, the position in front of us at the
manceuvres pointed mut how dangerous would be a counter-attack on the
tiank by the Khaki Army if it were delivered at the wrong time and that the
great danger ususlly was that the attack was launched too early. 1 am
very sorry to say that even the Government, in spite of past unhappy ex-
periences, want to legislate by the calendar, and have suggested that they
-can appoint their Committee within a year. I think probably that was
only in order to canciliate the House, an attitude which I think is one of the
most charming, but sometimes one of the most unfortunate attributes of the
Government. But the Finance Member himself yesterday told us how
dangerous it was to have your Committee at the wrong time and the Mover
himself has hinted at the same fact in reealling the unhappy experiences
of the past. The Mover has told us that he is not a commercial man.
Well, Sir, I am. I know that these dangers are very real. I know what
dislocation in the foreign exchanges mean. In the remote province of
Madras they did not feel it very severely, but I remember those wholesale
repudiations of contracts which caused loss to so many innocent people and
which affected India's good name in the credit of the world; those numerous
failures of many Indian firms, those heavy losses which Indian firms to their
credit ( as well as European) stood up to and were so crippled that even
to-day they cannot stand such another shock. The Mover has suggested
-obviously that we ought to be back at 1s. 4d. He has not told us how we
are going to get there. I listened very carefully to hear—and perhaps some
of those who support the Resolution will give us some idea—how we ghall
get away from the present rate to 1s. 4d. without causing another serious
crisis. The Mover suggested that he spoke as a poor tax-payer. Wall,
1 must put one point before him. The raversion to 1s. 4d. will mean,
1 estimate, that we shall have to raise between 5 and 6 crores more in
tuxation to pay our forelgn obligations, and I was listening hard to hear
whether he proposed to meet that by a charge of ahout three arvins perdiead
on salt. He has mentioned that only subject countries have token cdMage
of unlimited tender. T think, if he will go to England, he will find token
coinage of unlimited tender. He suggests that he ought to be paid in gold
it he so desires. As the Honourable Finance Member pointed out yesterday,
the unfortunate fact is that he does demand payment in gold and that
he does get gold and the people would be very ‘much better off if they
Lrought in something more useful; but undoubtedly Tndia doos demand
gold where it would be better demanding more useful things and undonbtedlv
it does get the gold. T am quite at one with my Honourahle friend and Sir
Purshotamdas in wanting to get away from 2s. Tf T saw a wayv of shifting
mv ground from 2s. to something else to-day, T would be glad to do it; but
I do not know to what point I must shift and that is the difficulty. T quite
acree with Sir Pumhotamdas that our currency could be legitimately in-
‘flated if we could get away from that 2s. by the normal process of revalning
~our reourities in London. T do not like the present aystem any better than
sanybody else in this House. The Finance Member told us that but for
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bis operations during the year exchange would probably in his estimation be-
at about 1s. 8d. 1 fully agree. From my experience of the exchange
market I should say that that statement was absolutely correct. But it
just shows the danger we are in at present of being so largely at the mercy
of the Finance Member. We cannot always count on having a man of his
abilities as head of our financial affairs, and I am with the Mover in
wanting to get bdck as quickly as possible to a gold standard. Evidently
there ix to be a battle between the 1s. 4d. man and the 1s. 6d. man. To-day,
Sir, I could not come down on either side. Price parities at the moment
netween the two countries—and it is a very important aspect of the ques-

tion—seem to indieate 18- 6d., and I would like here to repeat some words
I used at Bombay last vear:

“ A high exchange or a low exchange is merely a rolative term; it is the process.
of rising and falling which causes dislocation, { suppose the price levels of any
country theoretically at least could adjust themselves to any ratio you care to fix, but
this question of readjustment has to bLie considered. Readjustment is a very easy term
hut you have got to consider what lies behind it. For example, the alteration of the:
fumily budget of every one of the 320 million people in India is & I:ainfnl process and’
a process which would add to the distress in the country, which would cause unrest and
might even cause worse troubles, hecause, as I recently said in quite another connection,
people may not know who hit them but they will be fully conscious of the blow.”

I win not at all certain that exchange can be permanently kept at ls. 6d..
even if it is desirable to do so. Not only during the last threc years have:
we had a very brilliant financial man as our Finance Member but Heaven
has showered its blessings on him and given him three good moneoons. We
are not at all certain that exchange cun stand up against one or possibly two-
bad ones, and two successive bad monsoons are not an uncommon oceur-
rence in the history of Indin. Sir Purshotamdas told us yesterday that the:
time was ready because sterling had reached gold parity and was now in.
definite relationship with the dollar. And he proved this by quoting from
a circular issued by the I'ostmmaster (Gieneral in the United States. Cer-
tainly sterling hak touched gold, largely helped however by sentiment,
which is such a strong factor, as everv commercial man knows, in tem-.
porary movements of the market. It may stay there. We hope it will.
But if it does, it will not be because the Postmaster General has issued a
circular. 1 doubt even if our own brilliant snd be-knighted Director-
Gengral of Post Offices could effect that result. It cannot be done by the
ipsMizit of any man. Sir Purshotamndas told us yesterday and the Mover
told us to-day that now is the acccptable time, I have heard that cry so
often and we have thought we have had stability and we have found that
our stability was only that of a performer on a tight rope. I do believe:
with the Finance Member that the time is coming, but I decline to work
by  the almanac. I believe the time will come within possibly twalve
months to appoint a Committce. But in the interests of the country that
Jommittee must contain the very best brains we have and it must not be
assumied that because s man is not an Indian that therefore he is not &
follower after the light and will not do his duty. I therefore ask the House-
geriously to comsider this question. We aro all wanting _t.he same _thing.
We are all wanting to get back to stability, to that stability which is pro-
duced by the natural flow of economic forces, the inflow and outflow of
gold, and which is not left to the manipulation of a Treasury Department.
But-if the attack is made just too soon, we may fa_ll again as we.fmled i
the past, And sherefore I ask the House to exercise a little patience..
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The Honourable Sir Basil Blackett (Finance Member): Bir, this is one
of those Resolutions on which the general sentiment throughout the House,
both on the Government Benches and smong the non-oflicial Members, is
I believe, "pretty nearly at one. But I am afraid that it is not within my
power to accept on behalf of the Government this Resolution-in the form
in which it stands. The points in it which I should find difficulty in accept-
ing are very nearly the same as those to which your attention hgs been
drawn, Sir, by the last speakeg:

‘* This Assembly recommends to the Governor (ieneral in Council that a Committee
with & t:l:iajority of Indian non-officials on it, and with an lndian chairman be immediately
appoin

I share to the full the desire that has been expressed by the Mover of this
Resolution to-day and by, other speakers at other times that any Com-
mittée that is appointed to deal with this subject should be fully represent-
ative of Indian opinion, and if it is an expert Committee, it ought not to
be a Committee of experts who have never been Lo India but should be a
Committee composed mainly of people who know the Indian atmosphere
and con visualize their expert problems in the light of Indian conditions.
But I could not agree on behalf of Government that it should necessarily
be a Committee consisting of a mnajority of Indians and still iess that the
majoritv of Indians should be entirely non-official. The Mover quoted from
the Controller of Currency's report for the existing year. Those who know
Mr. A. V. V. Aiyvar know that there are few people in India who know more
about Indian currency than he does, and yet this Resolution would exclude
him, supposing he were available to serve. Similarly, when it comes to
the question of echairman, the Mover himself recognised that the
problem of the chairman depends on the sort of Commitiee you
can get together. It would be unfortunate, I think, if you were
neeessarily tied in advance to exclude from the chair any but on
Indian. Government, therefore, are not in a position to commit themselves
to. acceptance of a Resolution which eontains those words. Then the
other word to which Government must necessarily take exception is the
word ‘‘immediately.’’ You will remember that His Excellency the Viceroy
three days ngo made a clear statement in regard to the view held by the
Government of India on the matter of the date at which such a Com-
mittee, if appointed, should be appointed. e said:

“TItis the intention of the Government to appoint an authoritative Commitiee to:
consider the question as soon as world economic factors appear sufficiently stable to
justify the formulation of a new policy. They anticipate that if the movement towards.

more stable conditions which has lately manifested itself continues, the appointment
of such a Committee should be possible not later than twelve months hence.”

I am afraid that the word ‘‘immediately’’ would not be possible of inter-
pretation in the semse in which Government would necessarily require to
interpret any Resolution they might accept. Therefore, as the Resolution
stands, I am afraid that I have no option on behalf of Government but to
express my regret that I must oppose it. But as I say that is largely &
question of form. On the question of substance we are agreed, T think,
very nearly throughout. I must confess that when Mr. Venkatapatiraju
was  speaking I was a little saddened, because T do honestly feel
saddened when the sort of charge that is implied in some of the things
that he said is made against the Government of Indin of the
past or the Government of India of to-day., He snoke about the
Indian Currency system ns being a monetary standard adopted only in
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slave countries. Why import that sort of thought into this sort of question?
I deny absolutely that the gold exchange standard system as worked in
India was a system which was worked only in dependent countries. The
nearest parallel, as a matter of fact, to the Indian currency system before
the war was, 1 always believed, Austria-Hungary, one of those autocratic
-empiresswhich has been swept away by the war. It is largely, as usual, a
question of words and in India we are sometimes, I think, inelined to get
words on the brain, The real difference between a gold standard and =
gold exchange standard is one which I should not feel myself competent
to express: it dépends entirely on how it is worked. As I said yesterday, I
personally sam not in favour of the use of gold usscurrency in circulation.
If Lord Meston is quoted against me on that matter I must respectiully
ask to be allowed to differ from Lord Meston. But a gold currency does
not seem to me to be in any way an essential feature of the gold standard.
As worked in the United Btates for many ycars, the gold standard was
worked without gold appearing in circulation anywhere except, I believe,
on the western sea-Board. Throughout the east of the United States the
country was content to accept bits of paper as legal tender. I would also
like to quarrel for a moment with my Honourable friend, Mr. Raju, on his
statement that there is something abhorrent in the thought of the rupee
being an unlimited legal tender. The rupee, after all, is in essence a note
printed on silver. It differs only in essence from a currency note in that
whereas it is intrinsically worth a considerable number of annas, a currency
note is intrinsically worth practically nothing at all. But in essence the
two are very much the same. Therefore, I would ask what it is in the gold
exchange standard as worked in India before the war that differs from the
gold stendard as desired by the Mover when he asks for an effective gold
standard now. It is not, I claim, in the introdiction of gold into the cur-
roncy for the purposes of circulation, What I think is the essence of it is
that the holder of a rupee or a currency note should be able on demand to
obtain foreign exchange—that is much the same thing as gold for his purpose
—should he able to obtain exchange at a fixed minimum rate or should be
able to obtain rupees in exchange for a foreign exchange at a fixed maximum
rate. If vou have that, you have exactly the same position as that which
arises if you can bring gold into the country and obtain rupees for it, or if
vou take rupees to the mint and get gold for them and export it.. That is,
T believe, the essence of the pold standard as desired in this country, that
you should have an absolutely fixed relation to a gold currency or the cur-
rencies of gold standard countries. Practically that is the
way in which the gold standard works throughout the world.
In England the number of times people actually took gold to send abroad
was 11eghglb]e as compared with the number of times that they used the
curreney system to obtain foreign exchange at a point just above what
is called the gold export point. There is really no essential difference
between the gold exchange standard and the gold standard if there is a fixed
minimum and maximum point at which you can get foreign exchange. The
Mover of this Resolution has heen regarded evidently by others as being
insufficiently definite in the demand that he makes and there are amend-
ments down (T do not know whether they are going to he moved) asking for
o change in the wording. There is one by Sir Sivaswamy Aiyer which
attempts to set out at length what is presumablv the intended content of
the phrase used by the Mover in regard to examination of the whole ques-
tion of currency and exchange. For myself I can say at once that I see

4 2K,
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very. little difference between Sir Sivaswamy Aiyer’s Resolution and Mr.
Raju’s. On the whole I should prefer ‘the terms of reference as given by
Mr. Raju because I think they are more comprehensive, and that brings me
to the question asked by Mr. Raju as to what was the Government’s in-
tention in regard to this Committee. On that I have to say first of all
that the exact terms of refcrence have not hitherto formed the subject of
any discussion because it was our view that the time had not yet come at.
whioch a Committee should be appointed, but I' can say for myself, as I said
yesterday, that my view is this. I will read the words:

*“ When the Committee is appointed, the Government of India will certainly not.
lose sight of the obvious desirability that it should be fully representative of lIndian
opinion, but it must also take into account international factors. There will be many
cognate questions to be dealt with by the Committes besides the question of the ratio.
We shall have an oppoztunity of considering what improvements can be made on the
gold exchange standard system as worked up to 1914."

When I used those words I had no intention to use them in a limiting
manner. Yor myself I should regard the question whether a gold currency
should be introduced at once as quite germane to the terms of reMrence of
the Committee, though I hope that they would not come to that conelu-
sion, and all the questions raised by Sir Sivaswamy Aiyer's amendment
would be entirely germanc so far as I can see. There is no desire on the
part of the Government of India to limit the terms of reference of this.
Committee so as to prevent a full examination of what currency system
would best suit Indian needs, whether it should be a gold currency in cir-
culation or a genuine gold standard, which I believe to be identical with
the gold exchange standard system if you carry it to its logical conclusion,
or whether it should be the gold exchange standard system as worked be-
fore 1914. All these would be questions which would be naturally dis-
cussed by that Committee.

I will not attempt to follow Sir Campbell Rhodes in his discussion of
the question of the ratio. We shall have another opportunity during this.
Sossion of discussing the ratio, as to whether the moment hae arrived for
introducing the ratio of 1s. 4d. at once. I will only say two things in re-
gard to that. First of all I entirely sympathise with the desire of Sir
Campbell Rhodes that the time during which the Finance Member is res-
ponsible for the rate of exchange from day to day shall be curtailed as soon
as possible. It is not o desirable position, nor is it a position which I in
any way covet. But as I said yesterday, I do not think that the time has
come yet when any ratio can be finally fixed; nor has the time come when
we can determine what that ratio should be. The other thing that I would
like to say is that i¥has comc to my notice that the fact that leave has
been given to Sir Purshotamdas Thakurdas to introduce his two Bills fixing
the ratio at 1s, 4¢. has been taken in some quarters ag implying that the
Government of India are in agreement with those Bills. Sir Purshotam-
das Thakurdas knows very well that the question of leave to introduce a
Bill of this sort is a matter which is entirely in the hands of the Governor
Gencral, not in the hands of the Governor General in Council, and the
reasons for which leave is given to introduce such a Bill can not be discussed
here on the floor of the House. But I should like to say at once that they
do not imply for a moment cither that the Governor General or the Gover-
nor General in Council agrees with the contents of a Bill for which leave is
given for introduction. The contents of that Bill may be violently opposed
by the Government, but leave may still be given. I know Sir Purshotam-
das realises this, but I hago been told from one or two quarters that the
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action of the Governor General in allowing these Bills to be introduced has
been taken as indicating the intention of Government to accept them. I
say that merely to avoid possible difficulties.

. I do not know what action the Honourable Mover of this motion will
«desire to take in view of the statement that I have made. I should be loath
to have to go to a division for a difference of words, but, at the same time,
speaking on behalf of the Government, T must say again thal as this Re-
solution stands it is not one to which the attitude of Government can be
-anything but that of opposition.

Mr. President: It may clear the position if I say something about all
‘the amendments on the paper first. 1t appears to me that the amendment
standing in the name of Sardar V. N. Mutalik is one which offers a more
-explicit alternative than any other to the Resolution. The Resolution itself
is in wide general terms asking for an inquiry by a Commiftee of a certain
«charactam I understand from the phrasing of the Sardar's Resolytion
that he proposes to commit the Assembly by this Resolution now to the
principle of a gold stundard. That is s0? (Sardar V. N. Mutalik signified
assent.) In that case it represents a most substantinl amendment, whereas
the amendment standing in the name of Sir Sivaswamy Aiyer, offers merely
in one sense an alteration of phrages used in Mr. Venkatapatiraju's
Resolution, and in another sense & certain limitation. Therefore I propose,
if the Honourable Member wishes to move it, to call upon Sardar V. N.
Mutalik to move his Resolution which is to commit the Assembly
here and now to the principle of the gold standard and thereby to limit the
inquiry into the examination of measurcs necessary in order to establish
it. Does the Honourable Member wish to move?

Sardar V. N. Mutalik: (Gujrat und Deccan Sardars and Inamdars:
‘Landholders) : Sir, in view of the statement made by the Honourable the
Finance Member, I do not propose to move my amendment and I think
the question may be left over, for the present, to the examination of the
Committee.

Mr. President: If that amendment’is not moved, the amendment
standing in the name of Dr. Lohokare offers another alternative in so far
as it is an attempt to commit the Assembly simply to the basis of gold
as the only unlimited standard of valuc in currency. I am not sufficiently
oxpert to know the precise meaning.

Dr. K. G. Lohokare: (Bombay Central Division? Non-Muhammadan
Rural): 8ir, I beg to move the following amendinent :
“ '1‘hé_t for all the words after the words ‘ to make vecommendations ’, the following
be substituted :
‘so as to organize the currency system in India on the basis of gold as the

1"

only nnlimited standard of value and currency. ’ :

Sir, the wording secems to he a little difficult and T would take the
opportunity of explaining it, to begin with, Before I proceed, T should
like to submit my apology for entering into such & field as that of economics
and currency and for expressing views on a subject on which perhaps I
might be thought not to be entitled to speak. As the Mover of the
Resolution has just said, I would express the views more of a tax-payer
and just an observer of the economic events in this country. It was after
my university education in economics that I had a tendency to look into
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it, though I do not profess to be a regular student or in any way concerned
. with commerce and other things. But I looked into these things more
from the point of view of a general citizen. The words that I have incor-
porated in my amendment do appear to be rather a little more technical,
but the necessity for putting them in this technical language has arisen
-out of the situation, out of the action taken by the Committees appointed
to inquire into the currency question by the Government of India, now
.and then. The words ‘‘ standard of value and currency ', I may at once
tell the House, may be replaced here by the words ‘legal tender’’. In
common parlance, it would be just legal tender. That the medium of
-exchange need not necessarily be the standard of value is the view expressed
by certain economists. What I wish here thercfore is that the standard
of value and the standard of currency should be the same, that is, in gold;
in other words, it means gold currency. A gold currency should be the
legal tender, the only unlimited legal tender. By these words I limit the
reference to one fact, that the rupee should be a subsidiary coin. These are
the two purposes that 1 wanted to serve, with the words that I have
adopted. This fact of making the rupee n subsidiary coin arises out of the
recommendations of the Fowler Committee in 1898, which failed in that
respect, and consequently by simply introducing gold in the ecurrency the
purfses which Indians had really ut heart could not be achieved. There-
fore, I have translated the words, ‘' an effective gold standard ' into ‘* the
-only unlimited standard of value and currency '’. In other words, it means
simply this, that it should be an effective gold standard with a gold
wurrency. That is first the meaning of the amendment that I have tabled.
‘Becondly, my purpose in limiting the reference to the Committee is
obvious. I do not hide that it expresses disbhelief in the various Com-
mittees now and then appointed to inquire into the currency questions in
Indin. 'The rupee began to full in value from 1873, and from 1893, up to
1919, when there was the last Committee, so many despatches and other
things have heen written and said and so many Committees have been
appointed but with an entirely different view to that held by Indians in
politics and Indians in commerce. Indians in commerce and Indians in
politics expressed one view and the Committee always came to another
-conclusion. It was as the records show tinged with not only the inter-
‘national feeling but with the feeling of the keepers of the British Treasury—
I hope I shall he excused, but it is plain there—with an anxiety that
they wanted to keep gold out of India. It has been plainly said even by
Indian witnesses before the Currency Committees and it can be found
-even in the records of the various Committees as well as from jhe records
or the correspondence regarding the subject from the Government of India,
-and the Secretary of State so far as they are available for perusal by
-other workers. .

The short history of the whole thing is this. From 1873 silver began to
fall in price as compared to gold. The fall necessitated so much taxation
that not only the (Government but people as well every now and then repre-
‘sented to the Secretary of State to take certain action which would definitely
avoid this. I must at this stage give my tribute to those financiera of Tndia
who placed sincerely the cause of India before the Secretary of State and
the British Treasury. But one way or the other from 1872 onwards, from
the proposals of Sir Richard Temple in 1872 onwards, every now and then
all these proposals have been tried to be shelved so as to make India refuse
the share of gold that she would have in the world production in spite of her
‘balance of trade in her fauvour. In 1872 there were Sir Richard Temple's
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proposals and at that time the demonetisation movement of silver had com-
menced. That was just the point wheu India could have taken to the mono-
metallic gold standard without any appreciable loss to the Indian tax-payer,
but the opportunity was anyhow lost. Then comes in the field the proposal
of Colonel Smith, Mint Master of Caleutta, in 1876. He proposed to open a
mint to free gold eoinage and stopping the coinage of silver, that is, giving.
silver a subsidiary place since it had failed to keep up its value as currency.
In 1876 the Bengal Chamber of Commerce and the then Finance Member
practically supported Colonel Smith's proposal. But there, again, the
Secretary of State set them aside. Government again proposed in 1878
snother method of facilities for the introduction of gold coin. They however
proposoed unlimited silver coinage on terms not favourable to silver so as to
put in gold coinage in more numbers and slowly come down to a gold
standiard. The Secretary of State rejected it and snid, as my Honourable
friend Sir Purshotamdas Thakurdas pointed out yesterday, that he would.
wait and see with a ‘ Masterly Inactivity ' which the then Secretary of
State and a series of Secretaries of State have every now and then advised
the Government of Indis. Then came in the idea of bi-metallism. The
Government of India clung to the idea that bi-metallism would come in to-
save tho country. They expected this in vain and offered to do nothilg to
displease other nations if the bi-metallic system was established. Anyhow,

all the four Conferences could not achieve anything in the matter. On the
other hand. the British Treasury had on one occasion offered to prevent.
India from having any share of the gold in order that other countries in the
world might not suffer. Thus, in short, the British statesmen have proved:
themselves, I may be excused if I use a stronger word, faithless to the cause
of Indin. Then came in the proposals of the Herschell Committee in 1892.

The mints were to be closed and gold was to be given in exchange of rupees
at the rate of 1s. 4d. and the Government were to receive gold as well in
satisfaction of their dues. But this, too, aftes a short time proved to ve-
converted to a single-sided convertibility, Government only receiwing gold
and not giving back gold when rupeer were tendered. In 1888, the Fowler
Committee eame in and they put in the proposals of a gold standard, but
failed or rather had the intention of not limiting silver coinage at all, so that
the token currency became an unlimited legal tender. Although the mints
were closed, free coinage of token coing was raised to such an excess as to

raise the price level and bring down the exchange, or rather keep the
exchange and the price level to be manipulated in their own hands for the-
benefit much more of the British trade than of the Indian tax-payer. Then

came the famous Chamberlain Commission. Till then, tho Government of
India’s avowed goal was the pold standard. Somehow or other, in giving
evidence before the Fowler Committee, the Lindsay and Probyn schemes
came in. The Probyn scheme was to give gold in exchange for rupees, at
least above a certdin denomination. DBut the Lindsay scheme was meant
to prevent an outflow of gold to India. He wanted to keep two funds, one-
in Fnglund and one in India in silver out of which he would balance, as it

were, the foreign remittances. But he wanted to create these funds on
loan bearing interest so that the rate of interest might control what amount
might be set aside for the purpose of axchange. The Government of India.

unawares, or even awares, I cannot sav which, took the iden out of it that:
the profits of coinnge should be set aside in the Gold Standard Reserve nnd’
the Paper Currency Reserve, and the currency reserves should form the

basis of manipulating exchange. So the operations of exchange were behind:
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the ourtain and even economists failed to realise what was being done behind
the curtain. It is a fact that economics and the question of currency are
not understood by many men, and yet behind the curtain the opérations
were to be conducted uncertain, hidden and unknown to the general public
or even to the politicians of India. Anyhow the imitation gold standard,
if you call it so, the gold exchange standard, came in by the year 1800-01.
All along to 1908, though the gold exchange standard and the keeping of
reserves in two countries was the practice in foree since 1900, the Govern-
ment said the gold standard was their goal. The Chamberlain Commission
at last disavowed it, and now we find another Finance Member advocating
the stability of prices standard. The present theory of stabilizing the prices
is the purpose of the currency policy advocated now. Neither the stabilising
of exchange nor the bringing of the currency to the gold standard is the
object now ; both these have disavpeared now from the official records and
oflicial statements, and the price level parity is the attempt now. One
wuy or the other, it has come down to this and history shows it, that some-
thing comes in the way which prevents India from taking her due sharc of
gold and utilising it for the sake of the currency. It is therefore that in my
amendment I try to limit the powers of the Committee. It is not myself
alone who has been proposing this. Many Indian politicians have in and
out of season expressed themselves in its favour. Almost all professors of
economics in India have done so. Economists in India who have issued books
on the subject, have been unanimous in saying that the gold standard is the
only cure of this evil. Even Professor Edward Cannan of Cambridge has
supported the idea very strongly. I may at the same time mention the
names of Sir Vithaldas Thackersey and Mr. Gokhale, and even men like
Begbie and Reed. Tt is from the standpoint of the experience of the last 80
vears, as we have been refused a gold standard, one way or another, even
when our economists were sure that the gold standard was the only cure
for the evils that I propose this limitation to-day when a reference is being
made to A Committes. Wae-are sure that a fresh Committee will decide again
that gold should be set aside somewhere in a central reserve so that it
might be more useful, reserves being placed somewhere else and utilised
for others. These are the motives, possibly I say, which might have been
coming in our way. It is therefore that I wish to limit the terms of re-
ference to this Committee. Secondly, the argument . . . . .

Mr. President: I draw my Honourable friend’s attention to the fact
that he has already exceeded his time, and I must ask him to draw his
remarks to a olose.

Dr. K. @. Lohokare: With your permission, Sir, may I continue a
little longer 88 I have left out the establishment of one argument, that a
gold standard is the only remedy?

Mr. President: I must point out to the Honourable Member that the
time for the establishment of his argument is now very limited.

¢

Dr. K. @. Lohokare: T will take only two or three minutes, Sir. T will
cut short the rest of my arguments. We were told yesterday that utilising
gold currency for our purposes would mean a dreadful thing. I put another
question here. The profits of coinage are set apart to be utilised for the
purpose of exchange. Now the total amount of profits of coinage from
1898 down to 1919 or 1920 would be something like 85 millions of pounds.
If you add to this sum interest at a modest rate of 8 per cent. you will have

|
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got nothing less than 60 millions; while actually the Gold Standard Reserve
to-day is 40 millions. Where are those 20 millions? The amount of gold
that was set aside for the purpose of currency has not only swallowed the
interest but & part of the saving as well. Consequently if it is said that
that currency is cheaper, 1 should like to challenge it.

The second argument is that we have attained stability of prices. If
you refer to Mr.. Findlay Shirras’s book you will see it clearly stated
that the level of prices in gold-using countries is far lower than the level of

rices in India. I will quote certain price indexes here, Taking the index
_figure for 1890 to 1894 as the standard, in 1897 India had 110 while England
¥ad 90. Coming to 1902 India had 108, while the level of prices in
‘England and gold-using countries was 91. Then we come to a period- when
the exchange had absolutely failed and you find that the index figure for
India going higher and higher till it reaches the figure of 140, while the
Englich figure for the same period has been 112,106 and 117. Apparently
then, if the level of prices argument is to be used, I put it to the House
whether India could maintain the level of prices by this mechanism of a
gold exchange standard better than by actual gold currency. Silver is bad
but that the gold exchange standard is not as good as the gold standard itself
can be seen from this argument of the level of prices.

The third argument is the stability of exchange argument which for the
sake of brevity I will leave out because my Honourable friend opposite
doet not assume it.

Lastly, there are certain objections to hoarding gold and such others.
How much gold have we absorbed till now fromn 1835? Tho total produe-
tion of ‘gold is worth in this period 3,562 millions of pounds. The total
arhount of gold absorbed in the form of bullion and coin is 251 millions
only—7 per cent. of the totul production, not even 11 per cent. as some
have tried to make out. The population of India is something between
17 to 20 per cent. of the whole world. The gold that India has absorbed,
the hoarding of gold that is being so much made of, is only 7 per cent, In
spite of a favourable balance of trade, the gold exchange standard has
prevented the coining of gold to India and has prevented the country from
taking her natural share in the markets of the world.

The Honourable Sir Basil Blackett: Will the Honourable Member tell
me from what date he gives that figure 1835

Dr. K. G. Lohokare: I take it from 1835 up to 1919. T therefore think
and recommend it to the earncst attention of the House that the mechanism
of the gold exchange standard has absolutely failed; it is not cheap; it is not
automatic; it is not automatic in the sense that the sale of Councils and
Reverse Councils does not have a greater effect in contracting the currency,
it can contract currency only as far ®#s the gold standard reserve is con-
cerned ; since the other recerves are appropriated reserves nobody can take
out of it or add to it without having a corresponding replacement. Con-
sequently the only thing that you have there is the Gold Standard Reserve
that you can manipulate. The contraction of currency that can at most
be effected is therefore only limited to the amount of the Gold Standard
Reserve that you have with you. The automatic expansion or contraction
of this inconvertible money is therefore not present here. For the trade
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requircments you can put in money; you eannot take it out; as the Honour-
able Mr. Gokhale once said in his speech on a Finance Statement it is as it
were s water-logged field—you can put in coinage in any way; you cannot
take it out.

I am sorry that the limited time prevents me from developing the
argument further, and I therefore say that the currency as it is to-duy is
neither cheap nor automutic nor stable in exchange; it cannot even stabilise
the level of prices and cannot therefore be continued ad infinitum to the
detriment of the Indian nation. I therefore appeal to the House to take
up this point of limiting the powers of the Committee to recommend
mesasures and ways and means for having a gold standard as early as
possible, so that we may not find ourselves in trouble again and agaig:
That is the experience of our past Committees, and I request my Colleagueg
not to be afraid of limiting the powers of this Committee in the manner I
have indicated in my amendment.

Mr. President: Amondment moved:

* That for all the words after the words ‘ to make recommendations * the following
be substituted ; .

‘ 8o as to organise the currency system in India on the basis of gold as the only
unlimited standard of value and currency.’ '

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: - Indian
Commerce): Sir, the good example set by the Honourable the Finance
Member yesterday in widening the field on which he was to address this
House in connection with his Bill appears to have been fairly infectious
&ven to-day. The Resolution before the House concerns two things, firstly,
the personnel of the Committee which His KExcellency the Viceroy has
announced and, secondly, the time when that Committce may be set to
‘work. Instead of restricting the discussion to fhese two points, I eee that
the Honoursble Members who preceded me have taken the Assembly
back to the year 1835 and even a little carlier. As 1 taxed the patience of
the House fairly fully yesterday, 1 do not propose to follow the example
of the Honourable Member who has just preceded me. I would like not
to refer to any of the remarks from the Honourasble Sir Basil to-dny except
to one with which he wound up his speech. The Honourable Sir Basil
referred to the impression which he said appeared to him to have been
caused by the announcement that His Excellency the Viceroy has been
pleased to ussent to my Bills being discussed in the Assembly. Bome
persons, I do not know whether they are Members of this House or not,
apparently have informed Sir Basil that that announcement, which has
come in the ordinary courso by the way, has been construed as meaning
that the Government of India are prepared to accept a 1s. 4d. gold basis.
I do not knew who those dignified persons are, to whore opinions or impres-
sions the Honourable the Finance Member has given all that importance
that he chose the floor of this House to make a statement in order. to
remove those impressions, but T cannot help feeling that those gentlemen
whose impressions the Honourable Finance Member is anxious to remove
must cither be absolutely ignorant of the tendencies of the Government of
India or must be ‘great simpletons. For it is very rarcly, Sir, that the
Government of India take any cue from a non-afficianl Member of this
House, and it ie still more rare for the Government of India in the Finance
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Depurtment to take & cue from a representative of the Indian commercial
community. If the Bills were to #ie moved by my Colleagues from Bengal
I could have understood that impression but most important of all, Sir,
is that jt was only yesterday that the Honourable the Finance Member
criticiset! my Bills and I had the temerity to throw out to him a very mild
but a very firm challenge that, if the Government of India thought the
House would reject the 18, 4d. basis, the Honourable the Finance Member
may a8 well give me an official dny for my two Bills. 1 therefore cannot
have been a party to that impression which the Honourable the Finance
Member was anxious to see removed, and I make this statement to begin
with in my remarks because I feel it is in fairness due to me that nobody
in this House should carry away the impression that I had anything to do
with the wrong impression of the Honourable the Finance Member.

The Honourable 8ir Basil Blackett: If I may be allowed a word of
personal explanation, I desire to apologise at once to the Honourable
Member if I have given the impression to him or to anyone else that he
was in any way responsible for this rumour getting about. 1 had no
desire to suggest for a moment that he was responsible for it, for the very
good reason that I knew that he was mnot. And, if I have given that
impression, I decire to apologise. The remarks I made ‘were made as the

result of hearing that the effect of this belief might be undesirable in the
market.

8ir Parshotamdas Thakurdas: I very much appreciate what the Honour-
able the Finance Member has said and all that I will say, Sir, is that the
same permission was granted to me by His Excellency the Viceroy last
Beptember and that impression eomehow or other did not get about then.
There is something behind this misimpression which I will try to unearth andl
tell the Honourable the Finance Member if I can.

Referring now, Sir, to my Honoursble friend, Sir Campbell Rhodes, he
generally spesks in this House, Sir, with a humour which is sll his own.
And his speech to-day was charucterised by that special monopoly of his.
I am afraid I cannot, and I have not the power to, follow him in that
humour. But I do wish, Sir, to reply to one or two of his points. Sir
Canmpbell Rhodes asked whether, when my Honourable friend Mr. Raju
recommended this House to ask the Government to appoint a committee
with a majority of Indians, he intended that the Government ehould appoint
a packed committee. Now, Hir, the day is still to come when an Indian
can expect to have a packed committee. The day, Sir, in the past has
been when we have had packed committees from t{w other side. In fact,
my acquaintance with my Honoursble friend from Calcutta began in the
Calcutta Club when I was on a committee, and the first question that
my Honourable friend asked me as soon as we were introduced, was whether
the report of my committee which had just begun its sittings..in Calcutta
was in draft, if not in print. If, therefore, of packed committees anybody
knows anything at all, T submit that my Honourable friend from Bengal
knows first hand about it and T am not sure that he perhaps has not been
8 party to some of these packed ocommittees. But I will give him the
benefit of the doubt, Sir, and I will nnly say that if my Honourable friend
from Madras at all intended to recommend that therc should be a com-
mittee packed with Indians, the example has only been set to us by similar
appointments by Government in the past.
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Sir Campbell also asks, Sir, in that characteristic humour of his which
I cannot imitate, whether my Honourable friend wanted on that Committee
which His Excellency the Viceroy may appoint within the course of a year
from now a representptive from the Cotton Green of Bombuy. A reference,
Bir, to the Cotton Green of Bombay, of all places in India, has its own
significance. I do not propose -to imitate my friend in that significance,
but I do wish to ask my Honomrable friend whether it is not a fact that
in Committees in the past India has had the misfortune more often than the
good fortune to have representatives from the city of London far too much.
Hus it not also been at times that India has had on these Committees
u little too much of representation, if not from the Cotton Green of Bombay,
from the Clive Street of Calecutta? I am sure, Bir, my Honourable friend
from Madras had no intention of reprcsentation either from the Cotton
Green of Bombay or from the Clive Street of Caleutta. All that the
Resolution asks for is that Indians who have a stake, Indians whose
interests are to be guarded, should have a substantial and a full say on that
Committee,

My Honourable friend then referred, Sir, to my reference in the course
of my. speech yesterday to a letter that wps addressed by the Bengal
Chamber of Commerce to the Government of India last Beptember in
connection with the increasing monetary stringency. If those references
from me to the Bengal Chamber of Commerce have in the slightest degree
plessod my Honourable friend, all that 1 will say is that I am very pleased
myself. However much I may differ from any person or any Association,
I would be the last person not to pay them their just due of recognition
whenever they say anything which is right, correct and in the interests
of India. Just as I have been accused of being bitter against some interests
more frankly than perhaps people like it to be, -I also like, Sir, to be all
the more cordinl in paying my tribute of appreciation of and indeed even
of admiration for those samne interests whenever they speak correctly and
in the best interests of Indin. But I think I owe an explanation why I did
not refer to letters to Government from my constituency. To begin with,
that may have been construed as a little of conceit, for it is that same
constituency whieh I have the honour to represent here and it is possible
that I may at times be connected with letters from that constituency to
the Government of India. But there is a still more important reason
which tempted me to refer to the communication from the I3engal Chamber
in preference to any communication from my own Chamnber. It has not
been rare in recent years to run down anything said by my Chamber, which
may not be congenial or may not be to the tastc of the Government of
India, as being dictated by political bias. What truth there is for such an
nllegation is not a question that T propose to go into to-day. But if
I can find anything in the letters of anybody from whom the Government
of India would take things ns gospel truth, is there any reason why I
should not use it? T will only say that I will repeat such references as
often as I can, and I only wish that I could repcatedly refer to letters
from the Bengal Chamber of Commerce to the Government of Tndia more
often than T have been able to do in the past.

My Honourable friend from Caleutta asked this Assembly to realise the
crisis that might come on if exchange were to get back from 1s. 8d. to 1a. 4d.
I really wonder if my Honournble friend could tell me, or any of his friends
by his side could, in the course of the debate, let us know, if this same
apprehension of his would not have been avoided in last S8eptember when
I gave notice of my Bills and His Excellency had pssented to their being
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discussed in this House; if it is not a fact that 1s. 4d. gold then really
meant round about the rate that exchange was then ruling in India—
round about 1s. 6d. or 1s. 54d. or le. b§d.; and if the Government of
India had accepted it, i.e., 1s. 4d. gold as the rates for the Statute then,
whether exchange would not in normal course huve come back to where it
should be to-day in sympathy with the gold price. I therefore say that the
question of time is of the preatest essence and the sooner the Committee
is appointed the better, for, the more time elapses the apprehension which
my Honourable friend from Culeutta hps tried to put before the House
will be more and more marked and the responsibility for it, Sir, can only lie
with the Government and with the advisers of (fovernment—my Honour-

able friend from Calcutta who advises Government still to follow a policy
of wait and watch. .

My Honourgble friend further said that but for the very skilful handling
of the whole situation by the Honourable the Finance Member exchange
to-day might have been 1s. 8d. 1 will not differ from him. I paid my,
tribute of admiration yesterday to the skilful munner in which the Honour-
able Sir Basil Blackett has handled the whole department in that unenviable
legacy which he got from his predecessor. But I will say this that it is
not for my Honourable friend from Bengal to make much of this, for he
at least should remember that, if the resources of India are to be frittered
away in Reverse Council Bills to the extent of rupees 40 or 50 crores in
making an experiment, the justification for any wrong step that you may
now wish to take should not be laid at the door of India or non-official
Indians. In fact, this is the main reason why my Honourable friend from
Madras says or recommends to Government that the Commission or Com-
mittee should be appointed immediantely, which means with as little delay
a8 possible. The more time that elapses the greater will be the danger
of disturbing the exchange situation whenever the Committee decide upon
a lower figure in the Statute than the one which now prevanils. And to-day,
what is it but the skilful maniphtlation of the Ilonourable the Finance
Member which can prevent exchange from going high? Indeed, about two
months back many parts of Indin apprehended thpt exchange might go
to 1s. 7d. and even higher. Whilst I again repeat that the reason why
the exchange situation has kept at the figure where it now is lies to the
credit of the Honourable the Fingnce Member, the delay and loss that
may ensue will always be quoted against the Government of India and
against their advisers, or those who support them in this policy of do
nothing at present. '

My Honourable friend from Caleutta criticised my_ reference to the
return of sterling to gold point. He referred to my Honourable friend
who represents the Post Office in this Assembly gnd asked him about the
post offices in America accepting money orders now to various parts of
Great Britain on the pre-war basis. I would like the Honourable Member
representing the Post Office in this Assembly to tell me if it is usual for
post offices even in India, leave aside America which is a better organised
country, to make a change to something which prevailed 10 yenrs back for
the purpose of changing again, or whether the post offices make a change
in order to keep to that change at least for some years. The very fact that
the post offices in the United States of Americn have determined or have
* notified that they will accept money orders at the old pre-war parity
between dollar and sterling should, to my mind, T speak subject to correc-
tion by the Honourable internstional financial expert over there, give the
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greatest confidence that the pound sterling will be tried to be maintained
ot that figure. If Bir Basil Blackett says ™ No ’ I will say that I nm.g be
mistaken, but I will not take that from anybody else but Sir Basil over there
and Bir, that indicates the resolve of Great Britain and the United States
of America to try and keep the pound sterling round about the pre-war ratio.

I expected 8ir Campbell Rhodes to tell us something a little more sub-
stantial than humorous, a little more clearing the air than a few flings at the
Cotton Green of Bombay. Whatever fling he may like to indulge in, I do
not wish to refer to the happy jutewalla whose dictation is or at leust
used to be more or less nccepted like jo-hukum by the Government of
India in the past, although I cannot sny that it is still to-day being accepted
in the same spirit by the Hopourable the Finance Member over there.
What will help the Assembly to come to a correct decision is not personali-
ties but more knowledge, clearer facts and logical facts. I hope that this
will be the last time that I and my Honourable friend over there speak in
Ehif House either about the Cotton Green of Bombay or Clive Street of

alcutta.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): 8ir, the Honourable the Finance Member has told
us that on the general question raised by this Resolution the Government
benches and the non-official Members are at one. He has told us that the
differences on this Resolution between the Government and the Mover
of the Resolution are limited to three facts, namely, firstly, that the Reso-
lution asks for a non-official Indian majority, secondly, that it asks for an
Indian Chairman, and, thirdly, that it asks for steps to be taken immediately
to appoint a committee, Now, Bir, in view of the immense importance
of the questions which have to bo considered, is it not possible that the
Government should reconsider their position? The proposal to constitute
a committee is one which deals with the most vital interests of the country,
The Resolution makes it clear that it wants that the Committee should
examine the whole question of exchange and currency in the light of the
experience gained since the date of the publication of the Babington Smith
Report and to make recommendations as to the best policy to be pursued
to secure a systern of currency and exchange best suited to the interests
of India. 8ir Sivaswamy Aiyer in his amendment has amplified what the
last mentence of the Resolution means and he has suggested that we should
substitute for the words beginning from ‘‘ to examine the whole question "’
the following words:

“To investigate, and report upon, the. whole question of Indian Exchange and
Currency, the question of the location and investment of the cash balances, the
Currency Reserve and the (Bold Standard Reserve of the Government of India and the
Becretary of State, and the principles, conditions and limitations governing tho issue of
Council Bills and Reverse Council Bills, and to make such recommendations as may
be best calculated to advance the interests of Igdia, especially in the direction of
industrial and economic development *’.

The Honourable the Finance Member has made it quite clear that the terms
of reference of the Committee that will be appointed will not be narrow.
In fact, if I understood him correctly, he accepted the view suggested
by Sir Sivaswamy Aiver in the amplification which is put in in his amend-
ment. It is thus agreed that whenever the Committee is appointed it will
deal with the questions which have been indicated in the amendment of
Sir Sivaswamy Aiyer. If that is so, I ask the Honourable the Finance
Member to consider again whether the proposal that the Committee should
be appointed immediately is not one which the Government should accept,
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I can understand a difference of opinion as to the time when the recom-
mendations of a committee like the one proposed should be put into effect.
I can understand the Government desiring to wait for a favourable turn
of circumstances, for more stability to which the Honourable the Finance
Member referred, in the world factors and to other conditions in determin-
ing the time at which the recommendations of a committee like this should
be put into operation. But I do ask tho Honourable the Finunce Mem-
ber to consider whether, in view of the immensity of the problem,
in view of the immensity of the interests involved, an investigs-
tion like what is proposed should not be commenced immediately or as
early us may be practicable. I hope, Sir, that no one will argue that the
conditions which are being looked for twelve months hence or within a
year will be stable for any length of time. No one can feel certain that any
conditions which may come into existence within a year will continue for even
& month or for a year. Conditions which affect currency and exchango
will continue to fluctuate more or less, and if we have to wait for a certain
sot of conditions being established in order that an inquiry might be in-
sugurated into the important problems which have to be dealt with, we
might have to wait for a very long time. I submit that the inquiry is
one which does not depend only upon the factors to which the Houourable
the Finance Member referred. 1t will have to take into consideration so
many ramifications of the problems connected with currency and exchange,
that the inquiry will necessarily have to be a long one, and it is thorefore
desirable that it should be begun as early as may be practicable. And
after all what does the acceptance of the word ‘‘ immediately '’ commit
the Government to? It certainly does not mean that the Committee will
be appointed to-morrow. We understend that it may take some time to
determine the personnel of the Committee, In determining the persunnel
of the Committee the Government may have to consult the gentlemen
whom it wishes to ask to serve on the Committee, Some time must
elapse, but is it necessary to rcfuse agreement, are the Government right
in opposing the Resolufion mercly bv reason of the presence of the word
* immediately '’ in it? I hope the Government will reconsider this matter.

b r.v,

Then, as regards the question of & majority of Indians serving on the
Committee, I ask the Government, and particularly the Finance Member,
to remember the history of this question, to remember the feeling that has
prevailed amongst Indians for a long time pust, that the question of Indian
currency and exchange has not been dealt with as well as it should have
been deslt with, We do not wish to impute motives to any Honourable
Members who at any time scrved as the Finance Member of the Govern-
ment of India. They must have had very good reasons for the conclusions
they came to and the course they adopted. But it is an unfortunate fact
that the system of our curreney has not been put on a sound basis. When
we cast back our eyes to the huge losses that the country has sustained by
reason of the want of a correct policy in currency and exchange, we feel
staggered at them. We therefore desire that there should be sn end put
to the present system. We desire that we should have an examination of
the subject by experts with the assistance of Indians who, though they
may not claim to be experts, know where the shoe pinches, and will at
any rate understand the general aspects of the problem which will be con-
sidered by the Committee. Indians as a whole should be able to feel that
the matter has received that consideration at the hands of the Committec,
which will certainly contain experts, which they think they are entitled
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to ask for it. Suppose there is a majority of Indian members on this Com-
mittee, will the majority not represent the huge majority of the interests-
which will be dealt, with by the Committee? Can any experts from London
or can any experts in lndia represent the views and the feelings, ‘the
hopes and the fears, the various vital interests of the vast mass of the
people as Indians can? We do not ask that there should be a majority of
Indians on the Committee from any narrow racial point of view. We know’
that there are many Europeans in this country, there are many cwtside it,
who are as honourable men as any in the world. We know that in the
past we have had many friends smong Europeans, even among the officials-
of Government, who served the people of India honestly, with care and
anxious solicitude, and successfully. We honour them. There is no leel-
ing in our minds that no Kuropean or no Englishman should sit on such
o Committee. We have learnt a great deal from them. We have to learn
"8 great deal more from them, and we are willing, perfectly willing, that-
they should guide us in our deliberations, correct our mistakes where we
are wrong, show us our fullacies and try to convince us and carry us with
them in dealing with a problem which is of the greatest interest to us
people of India. But I do beg the Government, Sir, to consider whether
the propossl that a majority of the members of the Committee should be
Indians, and non-official Indians, is such a proposition that it must be
rejected by the Government. The Honourable Finance Member mentioned
one official Indian, namely, Mr. A. V. V. Aiyar, whom he would
ovidently like to see on the Committee. 1 join with him in paying the
tribute he paid to him; but the scceptance of the view that there should
be a majority of non-official Indians on the Comamittee need not prevent
Mr. Aiyar being appointed to the Committee. Government will have the
power to determine how many Members shall constitute the Committee.
Government will decide it after considering what the need of the problem
is, and they can certainly put in Mr. Aiyar if the Honourable Finance Mem-
ber thinks his presence will help, and he can certainly put in other people
whose presence he thinks will be useful. But a majority of Indians on.
the Committee is asked for to guard a%ainst a feeling which exists in the
minds of many of us. I will be frank, I hope I will not be misunderstood.
In the past when some Committees were constituted, there was an idea that.
the Committees were so constituted that it was assumed that their report
would be what the Member in charge for the time being expected or wiched
it to be. Now here my Honourable friend, the Finance Member, has made
no secret of the fact that he is opposed to & gold currency being introduced
in this country. I do not quarrel! with him. In fact he deserves to be
honoured because he has frankly repeatedly stated his view that he does
not believe in a gold currency. On the other hand, there is a vast body
of Indian opinion which does believe in the advantages of a gold currency,
which thinks that it has been a great wrong to India that a gold currency
has not becn adopted and that gold has been kept out of the country to the
extent to which it has been. I know & great deal of gold has come into the
country, but I wish, I certainly wish,—I may be wrong—but I do think
that it is for the benefit of my country that a great deal more gold should
come into this country; I think that a great deal more of gold should have
come into this country. Evervbody knows that if England did not possess
gold to the extent it did during the last war, England would not have been
anywhere. Tf the United States of America did not possess the amount of
gold that they possessed, the United States of America would not have
been able to help England and France and eivilization. Knowing that, I
feel, and many thousands of my eountrymen feel, that it is an indisputable

(¢]
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sdvantege to have a large amount of gold in the country. Gold will
always have a better value than silver. We know too to what condition
silver has been reduced and we do not know to what further condition it
will be reduced. 1f, therefore, there is a strong feceling in favour of a
gold currency, the fact has to be taken note of. It may be that the
feeling is based not upon reasop but upon a wrong sentiment. The experts
on the Committee to be nominated by the Honourable Finance Member
and other officers of Government may be able to convince us, to persuade
us, that we are wrong, that we are not asking for that which is for our
good; but until the matter has heen considered, until our arguments have
been examined and answered, you will find that Indian public opinion
will not be prepared to endorse the view of the Honourable Finance Mem-
ber. Now, Bir, the Honourable Finance Member will have a great voice,
naturally and rightly, in the appointment of the Committec. Will he
guarantee to us that the Commmitice will be such that Indians need not have
an apprehension that the conclusions arrived at will go against the views.
which they hold? They have that apprehension, und what will the Gov-
cornment lose by selecting a majority of Indians to serve on this’ Committec ?
With whom will lie the decision to take action upon the report of-this Com-
mittee? It is not yet in the power of this Assembly to force the hands of
Government by any Resolution that it may pass. Unfortunately it is not.
Fortunately for those who differ from us the Government have the power
either to accept or reject a recommendation made by any Committee.
Assuming that a Committee such as my Honourable friend Mr. Raju has
suggested makes a recommendation which the Honourable the Finance
Member honestly considers not in the interests of India, I am gure that
while he is the Finance Member his voice will prevail, His Excellency the
Viceroy will rightly attach great weight to his opinion, and the Viceroy
certainly, the Government of India certainly, will not attempt to force Sir
Basil Blackett to accept the view of the majority of memberg of the Com-
mittee. On the other hand, the apprehension felt by us is that if the
majority of members is of a different complexion, of a different view, the
fact that the majority has reported against what is generallv the Indian
view will be used against our views when the matter comes to be diseussed.
T therefore request the Finance Member to reconsider this question also.

1 now come Lo the third point, namely, the appointment of the chairman.
I submit, again, that this is & matter upon which it should be possible for
us to arrive at an agreement. I do not think my Honourable friend Mr.
Raju will insist upon keeping the clause relating to it, namely, that the
chairman must be an Indian. We should be prepsred—I am sure, in
saying what I say, I carry him with me—to agree that if the Honourable
the Finance Member sees his way to accept the other two recommendations,
the Honourable Mr, Raju will withdraw his suggestion that the chairman
of the Committee must be an Indian. I recognise that the chairman of the
Committee should be & gentleman who should.possess expert knowledge,
that he should be a man who should carry great weight with the Govern-.
ment and the Assembly, and we sre prepared to have any gentleman, either
Furopean or Indian, whom the Government in their wisdom and with their
larger knowledge, may select for the purpose.  We should be able to arrive
at an understanding on this point. We should on our side drop the question
of the Indian chairman and the _Govemment should sccept the Indian
majority in the Committee. It will be such a pity if when there is so much
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«of agreement in regard to all the essential points which are to be discussed
by this Committee the Government should not be able to accept the pro-
posal of my Honourable friend Mr. Raju. I hopc the Government will
reconsider this matter.

The Honourable 8ir Alexander Muddiman: May I ask you, Bir, to
adjourn the debate for this reason that'we have an important meeting of the
Ixecutive Council fixed"at half past five and there seems to be no prospect
-of the debate finishing this evening.

Mr, President: The proposal of the Home Member in this case must be
regarded. He informed us yesterday, with the general assent of the
House, that nothing should take precedence of the business of this Housc.
I imagine that a debate on currency and finance conducted in the absence
of the Finance Member would be a remarkable case of the play of Hamlet
without the Prince of Denmark, and, therefore, in the circumstances, I
propose now to adjourn and this detate will be carried over to the next
day set apart for non-official Resolutions.  ~

The Assembly then adjourned till Eleven of the Clock on Monday, the
"26th January, 1925,
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